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Friday, March 10, 2017/Phalguna 19, 1938 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)
SHRI P.R. SUNDARAM (NAMAKKAL): Madam, we want CBI inquiry...
(Interruptions)
HON. SPEAKER: Not, now. This is not fair.
... (Interruptions)
HON. SPEAKER: Let us take up the Question Hour.
... (Interruptions)
HON. SPEAKER: No adjournment motion, nothing.
... (Interruptions)
HON. SPEAKER: Question No. 141, Shri Janardan Singh Sigriwal.
... (Interruptions)
HON. SPEAKER: I will allow you to raise it after the Question Hour and not now.
... (Interruptions)
11.02 hours

(At this stage, Shrimati V. Sathyabama and some other hon. Members
came and stood on the floor near the Table.)

HON. SPEAKER: Hon. Members, this is not fair. Please go back to your seats.

... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, what about our issue?...
(Interruptions)
HON. SPEAKER: You can raise it in Zero Hour, and not now. Please go back to
your seats.

... (Interruptions)
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11.03 houurs
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Now, Q. No. 141 — Shri Janardan Singh Sigriwal.

(Q. No. 141)
N S Rig Whftaret @ srene wRiw, § W99 Ug AR HH SN @1 9uiE <A =@nedn §
5 IBM 39 7 &1 FHl AR ¥ 3R fIgomor s gy SR & 2. (@) ofee, §
AR HAT S BT & I IR Bl dR% W AT @rear gL (@eE) o 6, ge ©
SR H WA AT E fb a9 2014, 2015 R 2016 H FQreT A, S AR ANAT B AT
T T AT B DI AH A I TRE T Bl I T8 B & ... (F3aer)
HON. SPEAKER: Hon. Members, please go back to your seats.

... (Interruptions)

$it S g Wftare @ &)1 A @3 S 9 emuE B f6 R B § fh gde ARl @t
AT 961 § TAT D! @ H qeiN) 7 8, 39D oY WReR T HR &l 27... (FJeH)

3eTe WEled], ARBR < USY UfSd SNedTel SUI™ Sl & S B 1004 99 & ol
B W IAP! T DI §Y SAD] AR D 100 I¥ X B BT <« B TGl DI G
2 3R 39 ¥ BT TN Bl 9§’ B w0 A foran Bl... (Faum)

HIT 59 a9 W TG D A Bl YU WY F Sb BRI D [olY ARBR (U WR I AT
HEN? .. (FIaET) T AT HA SN VAT BIg G o7 el € R {6 99 & 3ig W TN,
TR T AT IRAR & & A1 f5ft B R THRY e T8 fiera @, 9w 9 swinfa
&3 ® AUGK U ofaR, [PaM-A9GR 8, 39 TWE S0 9y & FaER W 396 AN & oy o
rerd 3G IS ARBR gRI I© Hel ?... (Faem)

#t ST AHTer ASSl:  AMHII Wew | reasons for increasing incidence of cancer @

wed fhar g1 .. (Fag) DT HoT BRI AR dAlgh WIgel &, Hifh I As® WLigal SR
2l ...(TAUF) AR S Wigel § SII-UIY 3faR 317 &1 & 3R AN Sfta el 981 & 8,
I T U TRE I SR @t W 9 @ § o R W U@ gl (1agH) SEl 9@ e

B AHAT BT FATA ©] RA DR A ISAT SRISC ATh Wiehdl AHA D dqeare

SR H T § BOIR RIS O Wd HRdD A DHAX Hex a1 & 2. (aagm) - &
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s # Th TRy &R Wk 99 W@ €, I8 faaRed (rdden) § Sux dex 9@ a1 gl
S W A g9 A e # 20 We HER §WISYe a1 2 ©, ..(Fag™) S8l 89 120
BRI TUY U HIRX WX W PR @ © 3R 89 SRR DR DHAR Aex 91 a1 2 & O W®
B 45 TNIS WU W HR W &1 8 HIT U 50 Wex a1 I B (1aem)

ST B e, B ARG ol Ta.aREL & A1 fd &R Wpedd H 59 US@e Bl
S AE W B . (TIU) SRl A1g% Yersd SR § g9 & faw aar-aRnm far e
FRY| & 39 B B Hl TR I Tl (agH) J&t 9 goi TNd HA ay B gfee | Hal
g, B AN A I8 DI @ 7 f6 W g Us smia niifadt @1 we @ Rigae daa
b UEART Q| $H TecH Bl AN AFT TS . (FTEH) AR WRDR oI H SRR

B SR G Bl UGAT Bl FaRAT BR & 8] BH A Aol b d8d WADPR DR IR

HIFSAT PR et # T ¢ Rrawdt w_ie 9 # & a1 ® 2. (a7agm)
HON. SPEAKER: This is not fair.

... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 11.20 a.m.
11.06 hours

The Lok Sabha then adjourned till Twenty Minutes past
Eleven of the Clock.
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11.20 hours

The Lok Sabha re-assembled at Twenty Minutes past
Eleven of the Clock.
(Hon. Speaker in the Chair)
SHRI P.R. SUNDARAM (NAMAKKAL) : Madam Speaker, I wish to submit ...
(Interruptions)
HON. SPEAKER: What is it?
... (Interruptions)

SHRI P.R. SUNDARAM : Madam Speaker, I have given a notice for an
Adjournment Motion in this House. It is a very important issue which should be
given importance for discussion in this House. You have not allowed this matter.
So, we are walking out.
11.21 hours

(At this stage, Shri P.R. Sundaram and some other
hon. Members left the House.)
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11.22 hours
ORAL ANSWERS TO QUESTIONS ... Contd

HON. SPEAKER: Shri Janardan Singh Sigriwal, you ask your second
supplementary.
... (Interruptions)

2t Ste= Rig wiftare : sreer #w@iew), S {6 430 Sft 9 SR 4 affia fhan € f6 $po faw
U ARBRI & 8, U bs WRDR $HH U1 WEANT & {77 &R AWd Heg PR W@ | A AT
g f 78 vy wew WeR &1 Fffgd ¥ 9§ 2, I WHR O g &1 768 ff o &
g, ofh H WR fI8R WBHR B WY FaI & qR H Dl & a8l HIHl TR el
B TS Tl 918 98 USY RATAT B IRYATA 8 AT TEUS & WA 8, 98l qdl A oday, &g,
S q AN D1 TG TE B @ 2] IS WDR AMl, WS TRl D AT BT Steb B
q I Gd1 oAl IR 4 fAhd 8 T 21 # 9Rd WPR Pl 9415 g b 99 2015-16 4 f[A8R
% o7 T el TR o1 Bl RBR 1 AU RE A UREGd qARH BT dE [HAT Bl
.. (caeT) T IS WBHR I g8 STHIT IuAd T B B HRUT 31 <1 © 6 a8 B
3 T8l 98 IR 21 § $vs WRBR 3R A FAT St F 3MUT B AR I S W AT
{5 MU 99 2015-16 H fI8R # @A & forg =von & off, S9! w1 RAR 2 &R aaar o
S TR Ul e § 9o W@l g S9dt i AR 27 L (@r@e) R WRER @1 sy
feen-ficer < % a8t & Wel & ®eawr & foy, AR @1 86 A B ol 7 B WAR

TR BB B B .. (ag™)

[ LA : <idT 99T 981 BT ©, dadl Yo 2l 2l

@ IR aRaR deamr @3 (37 ST Threr FSST) ¢ S8l b {9 Bl WAl §, b

WHR B TWH A IS WHR DI AGS BT FAld ©§, SAH TTd ol fed & Tgd 89 Wl
T 3R SriRer BRI US9 BRI B § W) &l IS AR ST SHH  TIIH
SIS WM & T8 AU Sl Aol Bl 8, SHD! 89 Wihd B © 3R IqD JTAR
1 od €1 o wew g O fJer 9@ 8, o ol deb oric TaTSe A9Hd gof e o
g1 H TR AT AR HRAT W@ SR USW WHR B AW TN ANSN AR < 7 iR
ST® A qEd PR I § [P STb U U g e BT ST e UM UST gel
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SAD! @d fHaT Y| IFDT TF B © G-I S SAN HRA ARHR Dl BRI 8, 9
IR QR HIIST ol |

S8l I% T B [aTd @, M gerEEl S 7 iR ey faw wAt St 7 et
g9 AU H fIER Bl U TN AT g, Al Je9 WRAR & RE A AW I S S8
JHEfET BT &, I9 G A PIg I HeA 81 Ior1 gl BN RE J IRGR RAGSH MY §
3R # R I RATSSR @ @1 € b AU Sieg & Sfeq S8, WM TF &Y, i 89 3iTed
3T SRISHT i ASH A a1 qb | .. (Fag)

- e : MY Afeu

... ()

A JTehe ¢ 37 U, eS|
()
HON. SPEAKER: Nothing will go on record except the questions and answers.
...(Interruptions)... *

SHRI MULLAPPALLY RAMACHANDRAN : Madam, Kerala has been
acclaimed as a model for other States to emulate when it comes to the question of
healthcare and education. Unfortunately, Kerala has become a capital of all
lifestyle diseases like diabetes, hypertension, cancer or kidney ailments. This
being the case, my question is this. Has the Government of Kerala taken up the

matter in a serious manner with the Ministry? If so, what positive steps have been

taken by this Government towards the State of Kerala?

SHRI JAGAT PRAKASH NADDA : As far as the Kerala Government is
concerned, the Government of India has been very positive to respond accordingly
to whatever proposals they have come up with. At this point, we are giving one
State Cancer Institute, Tertiary Cancer Centre and along with it we are also going
for super-speciality.

SHRI K.C. VENUGOPAL : What about AIIMS?

* Not Recorded.
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SHRI JAGAT PRAKASH NADDA : It will be done in a phased manner.

As far as the super-speciality 1s concerned, various medical colleges are

being upgraded accordingly.
DR. RATNA DE (NAG) : Thank you, Madam. Public health is not in good shape.
We see multifarious health issues being faced by us be it diabetes, cardiovascular
disease, hypertension, renal disease or malnutrition. Added to that, meagre
allocation of Budget for health is disturbing.

According to the statement laid by the hon. Minister, according to the
Report of the National Commission on Macroeconomics and Health, there were
380,00,000 cases of cardiovascular diseases in the year 2005 and these were
estimated to rise to 641,00,000 cases in the year 2015. This is high time to go
ahead with a new disease study and control on chronic diseases.

The hon. Minister has proposed to setup 30 branches of the National Centre

for Disease Control (NCDC) in all the States with an outlay of Rs. 367 crore. I
would like to ask this from the hon. Minister through you, Madam. How many
branches of the National Centre for Disease Control has been setup till now? Is
there any branch already setup in West Bengal, which also addresses to chronic
diseases? Thank you, Madam.
SHRI JAGAT PRAKASH NADDA : Madam, first of all, I would like to correct
the statement that the hon. Member has made that meagre amount is being given
in the Health Department. Let the record be put straight that in the last two years
with regard to the Budget Estimates (BE) and the Revised Estimates (RE), the RE
has always increased as compared to the BE. Previously, the BE was more and the
RE was always slashed down. Now, there is a change as the hon. Finance Minister
has taken care of it and the real estimates are now increasing.

Secondly, this year, there is an increase of Rs. 10,000 crore in the Health
Department. Earlier, it was Rs. 37,000 crore Budget, and now it is Rs. 47,000 plus
crore Budget and 27.7 per cent increase is there in it. It is for the States to decide,

and the absorption capacity of the States is not up to the mark. This is the reason
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that the fund is being unspent. I would request the Members -- being the Chairmen
of the various bodies related to health -- to see to it that the Budget is being spent
accordingly by the State Governments in the Health Department.

As far as the NCDC is concerned, I will give you a separate answer because
at this point of time I do not have the relevant records, but, yes, NCDCs are being

setup and they are of standard where we are trying to monitor the disease control.
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SHRI P. KARUNAKARAN: Sir, the main objective of the demonetization, as it

was said by the Government was to curb the black money. Government explained
it in detail in the earlier Session also. The 500 rupee and 1000 rupee notes were
banned because the assumption of the Government was that the black money will
come in the form of these notes. Anyway, the Government had taken the decision
and three months have passed.

Sir, I would like to know through you from the hon. Minister as to how
much black money has come in the form of 500 rupee and 1000 rupee notes?
HON. DEPUTY SPEAKER: No. This supplementary is not related to this
Question. If you want to ask this question, I will call you when the next question is
taken up.

... (Interruptions)

SHRI P. KARUNAKARAN: How much black money has come in the form of
demonetization?... (Interruptions)

HON. DEPUTY SPEAKER: Okay. The hon. Minister is answering to your
question.

SHRI ARUN JAITLEY: Sir, one of the essential aspects of the demonetization
exercise was to necessarily deposit the high denominational currency in the
banking system which was operating in a very large amount in the market. The

obvious consequence was that the cash operating in the market which normally
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operates with an element of anonymity lost its anonymity once it went into the
banking system. Therefore, that cash is now identified against the ownership of the
person who deposited that cash. It is now upon that person to establish that this
money is not black money. Therefore, in the case of small deposits, the Income
Tax Department has already said that they are taking cognizance of the fact that
people have some legitimate cash lying with them.

But in the case of high amounts of money which have no nexus to the real
income profile of the depositor itself, the CBDT and the Income-Tax Department
have already taken action. Several lakhs of people falling in this category have
been notified and, therefore, action against them under the relevant provisions of
the Income-Tax Act is being taken. Simultaneously, the Government had also
announced a Scheme that those who voluntarily own up under the Pradhan Mantri
Garib Kalyan Yojana will have to pay a certain amount of taxation and then put a
quietus to the issue. Those who do not pay will have to then pay a higher amount
of taxation once it is detected by the Income-Tax Department pursuant to the
action which is being taken. ... (Interruptions)

SHRI P. KARUNAKARAN : How much black money has come?
(Interruptions)

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) : I thank you for
giving me the opportunity. I thank the hon. Finance Minister for keeping his word
as he has promised in his Budget Speech that the Government would consider
introduction of legislative changes or even a new law to confiscate the assets of
such persons located within the country.

Just ten days back, the hon. Finance Minister was in the UK. Queen
Elizabeth II hosted a lavish reception at Buckingham Palace to mark the UK-India
Year of Culture 2017 attended by our Finance Minister, Shri Arun Jaitley.
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I would like to know from the hon. Finance Minister whether he had any
confabulations with the UK authorities on extradition of ... ...” to India for his
serious economic offences and, if so, the details thereof.

SHRI ARUN JAITLEY: Sir, the relevant prosecuting agencies of the Government
which are prosecuting these cases are resorting to all remedies which are available
to them under the law, both for deportation as also for extradition of persons who
are trying to avoid the system. The Government of India, through diplomatic
channels, is also taking it up with their counterparts in the United Kingdom. In my
visit two weeks ago to the United Kingdom, I also had an opportunity to discuss
these very cases with my counterparts in the United Kingdom.

PROF. SAUGATA ROY : Sir, since it came to power, the NDA Government has
been shouting from the housetops that it will take all possible steps to curb the use
of black money. In fact, even before the elections, they had promised that they
would bring back the black money stashed abroad and deposit Rs. 15 lakh in the
account of every Indian. Now, almost three years have passed, but the same has
not happened. In spite of the earlier existence of FEMA and the Prevention of
Money Laundering Act (PMLA), and the new enactment, that is, the Undisclosed
Foreign Income and Assets (Imposition of Tax) Act, we have seen that high
profile economic offenders like ...* had escaped abroad and are living merrily
there.

HON. DEPUTY-SPEAKER: You can avoid the names.

PROF. SAUGATA ROY : Sir, names are not important, but they are very relevant
people — ... ”

HON. DEPUTY-SPEAKER: The names cannot form part of the record. The

names cannot £0 on record.

* Not recorded.
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PROF. SAUGATA ROY : Let me mention it this way, Kingfisher man and IPL
man.

I want to know from the hon. Minister what steps have been taken to
confiscate the assets of...

HON. DEPUTY-SPEAKER: You can use the words “economic offenders”.
PROF. SAUGATA ROY : I want to know from the hon. Minister what steps have
been taken to confiscate the assets of the IPL man and the Kingfisher man, and
what steps are being taken by the Government, both administratively and
legislatively, to prevent the escape of similar offenders abroad.

SHRI ARUN JAITLEY: Sir, first of all, to the preamble of Shri Saugata Roy’s
question, let me again reiterate what I have repeatedly said that in the last two-
and-a-half years or three years, this Government has taken more steps to curb
black money than any other Government in the past in this country. There are a
series of steps, and I am not going to repeat them, as a result of which, even in the
midst of an environment of global slow down, our tax revenues have radically
increased and will continue to do so.

As far as steps are concerned, Acts like FEMA and PMLA have been
amended. The Black Money Act was also legislated, all of which now contain a
provision that for violations which are done, and people may be outside the shores,
an equivalent amount of money can be recovered from their domestic assets in
India.

About the cases which are being mentioned, action under relevant
provisions of law are being taken — in one case by the CBI and in both cases by the
Directorate of Enforcement. In the case, where action has been taken under
PMLA and where there is a provision for attachment pending the investigation and
trials of the main principal cases which are on, attachment orders against one of
the accused has already been ordered in relation to these assets. I am given to
understand that assets to the extent of the market value of Rs.8,040 crore have

already been attached by the Enforcement Directorate.
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DR. SUBHASH RAMRAO BHAMRE: Respected, Sir, through you, I would like

to inform hon. Member that I honour his feelings. As per the Standard Operating
Procedure, these people are given the due regard. We are proud of our forces
because despite our persistent urging our neighbour to respect the January 2014
commitment for not allowing its soil of territory under its control to be used for
terrorism against India, we have received the specific and credible inputs that
some terrorist teams had positioned themselves at the launch pad along the Line of
Control to carry out infiltration and conduct the terrorist activities by striking
Jammu and Kashmir and various metros in other States. The Indian Army has
conducted surgical strike at several of these launch pads to end infiltration by
terrorist operations. We have focused on ensuring that these terrorists do not
succeed in their design to cause destruction and endanger the lives of our citizen.
During this counter-terrorist operation, significant casualties were caused to
terrorists and those providing support to them.
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DR. SUBHASH RAMRAO BHAMRE: Sir, through you, I would like to answer
this question though it is not related to this particular question. I would like to
bring to his notice that insurgency that goes on in naxal areas and other areas is
tackled by the Ministry of Home Affairs.

SHRI K.C. VENUGOPAL : Hon. Deputy Speaker, Sir, assessment of moral
troupes, units and formation is an important command function. But, nowadays, a
lot of reports are coming through social media and other media that there is a lot of
ill-treatment towards jawans who are fighting against terrorists and our enemy
countries. There are lots of reports about ill treatment towards jawans from their
superior officers.

Yesterday, I myself raised the issue of Major Rishi who was severely
injured in an attack by extremist forces in Jammu and Kashmir. The day before
yesterday, a false message was received that he passed away, whereas he is in RR
Hospital. This message was given by Delhi Police itself. Hon. Home Minister is
also here. An ASI of Delhi Police gave this message and he told that he got the
report from RR Hospital. The entire family of Major Rishi was in trauma and the
entire village was also suffering. I demand an inquiry into this issue. What action
has been taken by the Government to boost the morale of our jawans? [ want a
clear answer from the hon. Minister.

DR. SUBHASH RAMRAO BHAMRE: Hon. Deputy Speaker Sir, I would like to
inform the hon. Member that if there is an inquiry to be done, it will be done but
we are waiting for the report. But I would like to make certain things very clear.
There are a few grievances which have appeared on social media but they appear
to be individual views of the concerned soldiers and do not reflect the collective
feedback which is received through multiple channels.

SHRI K.C. VENUGOPAL : It is not a single case; there are a lot of cases.

HON. DEPUTY SPEAKER: Let the hon. Minister complete his answer.

DR. SUBHASH RAMRAO BHAMRE: There is a well laid down mechanism for

feedback and redressal of grievances in armed forces. Starting from daily roll
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calls where the grievances can be addressed to the Company Commander, the CO
of the unit collectively addresses through Sainik Sammelan at least once a month
and resolves the problems faced by the jawans. ... (Interruptions)
HON. DEPUTY SPEAKER: Let the hon. Minister complete his answer.

... (Interruptions)
DR. SUBHASH RAMRAO BHAMRE: A soldier is personally interviewed by CO
every time he proceeds on leave from temporary duty and returns to the unit. ...
(Interruptions) Soldiers can at their will seek audience and the Commanding
Officer and the Commander listen to them. ... (Interruptions)
HON. DEPUTY SPEAKER: Now, Shri N.K. Premachandran. Please ask
supplementary question.

... (Interruptions)
HON. DEPUTY SPEAKER: Shri Premachandran is asking the same question.

... (Interruptions)
SHRI N.K. PREMACHANDRAN : Hon. Deputy Speaker Sir, the psychological
condition and the morale of defence personnel is a matter of grave concern. ...
(Interruptions) Recently, there are a series of reports of ill-treatment meted out to
defence personnel, especially the jawans. ... (Interruptions) The poor jawans in
our country are facing harassment from the defence officials. ... (Interruptions) In
my district, one Mr. Roy Mathew from 214 Rocket Regiment of Nasik died on
suspicious grounds. ... (Interruptions) He had given an interview to an online
media regarding the ill-treatment meted out to him. ... (Interruptions) It is a matter
of grave concern. The jawan had intimated to his family and relatives that his life
is under threat, that he is at Puthoor in Pavithreswaram that in the district of
Kollam.

Subsequently, from 25" February onwards he was missing. Later on his

body was found hanging. We have great suspicion that all this is because of the
ill-treatment, mental stress and strain meted out to him from the defence officials.

Shri K.C. Venugopal has raised another issue. I have raised a different issue, and a
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series of such issues are there. Will the Minister make a commitment to conduct
an independent inquiry into the death of Shri Roy Mathew and similar such
incidents which are going on? This is a very sensitive issue so far as military
forces are concerned.

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): The incident
which has been raised happened in Deolali. The police have registered the crime
and they are investigating it in detail. It would be prejudiced to make any
statement on an issue which is being independently inquired into by the police. It
is a matter of police investigation and I do not want to prejudice it by making a
statement. But I can very clearly say that as far as ‘Sahayak’ system is involved,
the Army has been told to work out appropriate mechanism to ensure that the
particular complaint which is coming up is addressed. I can assure the House that
we are already in the process of having detailed consultations and we will find

some solution to the issue which has been brought up.



10.03.2017 34

(Q.144)
DR. ANUPAM HAZRA : I represent the Bolpur constituency of West Bengal. It

is a rural constituency. Keeping in view the issue of note ban or the currency ban,
we all have seen that in the entire nation Kumari Mamata Banerjee was the only
leader who was bold enough to raise voice against this whimsical decision of the
Central Government to ban the currency notes of Rs.500 and Rs.1000.

Keeping in view the reply of the Minister, I would like to know how many

banned currency notes of Rs.500 and Rs.1000 have been recovered and how many
new notes of Rs.2000 and Rs.500 have been printed so far to meet the current
demand of the nation.
SHRI ARUN JAITLEY: Sir, the RBI on the basis of what was being received
from the banks into the currency chest, the high denominational currency which
has been deposited during the demonetization period, was giving a figure from
time to time as to the broad extent of the currency which was being deposited.
Now that that period is over and only the extended period remains, every currency
note has to be verified by the RBI and, therefore, totaling them is a very large
exercise. Only after each and every note is verified by the RBI, segregating what
may be actually a fake currency note out of that, totaling can be done. It is a time
consuming exercise. That exercise is on and once the RBI completes that exercise
that figure will be given.

As far as the re-monetization exercise is concerned with regard to the new
notes of Rs.500 and Rs.2000, the RBI has been since the very beginning, after the
8™ of November, injecting new currency notes systematically into the market.
They keep releasing data from time to time. The last data that they have released
was on 24" February, 2017 on which date currency in circulation was about
Rs.11.641 lakh crore. So, this is the quantum of currency which they, as on 24" of
February, made available into the market. A fortnight has almost elapsed since

then. This amount itself would have now increased to beyond Rs.12 lakh crore.



10.03.2017 35

DR. ANUPAM HAZRA : Now coming to the collection of direct tax during
December 2015 and December 2016, from the reply given by the Minister, it is
clearly showing that where the annual average income tax growth rate is around
17 per cent, during this period only five per cent income tax growth is evident. As
per their own terminology, it is a bold step and it is just an attempt to collect the
black money from the nation. But it brought black day for the rural and tribal
people of the country. The statistics of December 2016 has shown that only five
per cent income tax growth was there, whereas December is considered to be the
month where advance tax is being paid across the nation. At the same time,
during this period the Central Government has initiated various schemes and they
have kept on changing the procedure for depositing income tax. Despite all their
efforts, only five per cent growth rate was seen during this period.
So, how will you justify the demonetization exercise?

SHRI ARUN JAITLEY: The hon. Member is reading too much into a stray data
for one month. It is a figure of the whole year which has to be taken. As I
indicated over the last 2-3 years, there has been a buoyant growth as far as direct
tax collection is concerned. The largest amount ordinarily which is deposited in
the last installment when people calculate their incomes and also when they file
their returns. That is when the annual growth can really be estimated. Therefore,
we do hope that we will be meeting our targets as far as direct and indirect taxes

are concerned and hopefully increasing and exceeding those targets also this year.
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12.00 hours
HON. DEPUTY-SPEAKER: Hon. Members, notices of Adjournment Motion
have been received from Sarvashri Jaiprakash Narayan Yadav, Kodikunnil Suresh,
P. Karunakaran, Prof. Saugata Roy, Sarvashri Mallikarjun Kharge,
K.C.Venugopal, Rajiv Satav and P.R. Sundaram on different issues.

The matters though important do not warrant interruption of the Business of
today. The matters can be raised through other opportunities.

The hon. Speaker has therefore disallowed all the notices of the
Adjournment Motion.

... (Interruptions)
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12.01 hours

PAPERS LAID ON THE TABLE
HON. DEPUTY-SPEAKER: Now, the House will take up Papers to be laid on the
Table of the House.
THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)
(SHRI SHRIPAD YESSO NAIK): Sir, I beg to lay on the Table a copy each of the
following Notifications (Hindi and English versions) under sub-section (3) of
Section 36 of the Indian Medicine Central Council Act, 1970:-

(1) The Indian Medicine Central Council (Minimum Standards of
Education in Indian Medicine) Amendment Regulations, 2016
published in Notification No. 11-76/2016-Unani (U.G Regl.) in
Gazette of India dated 7™ November, 2016.

(2) The Indian Medicine Central Council (Requirements of Minimum
Standard for under-graduate Ayurveda Colleges and attached
Hospitals) Regulations, 2016 published in Notification No. 28-
15/2016-Ay.(MSR) in Gazette of India dated 7" November,
2016.

(3) The Indian Medicine Central Council (Requirements of Minimum
Standard for under-graduate Siddha Colleges and attached
Hospitals) Regulations, 2016 published in Notification No. 18-
12/2016-Siddha(M.S.R.) in Gazette of India dated 7™
November, 2016.

(4) The Indian Medicine Central Council (Post-Graduate Unani Medical
Education) Regulations, 2016 published in Notification No. 11-
77/2016-Unani(P.G. Regl.) in Gazette of India dated 70
November, 2016.

(5) The Indian Medicine Central Council (Minimum Standards of

Education in India Medicine) Amendment Regulations, 2016
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published in Notification No. 18-12/2016-Siddha(Syllabus UG)
in Gazette of India dated 7™ November, 2016.

(6) The Indian Medicine Central Council (Minimum Standards of
Education in Indian Medicine) Amendment Regulations, 2016
published in Notification No. 24-14/2016- (U.G. Regulation) in
Gazette of India dated 7™ November, 2016.

(7) The Indian Medicine Central Council (Post Graduate Ayurveda
Education) Regulations, 2016 published in Notification No. 4-
90/2016-P.G. Regulation in Gazette of India dated 7™
November, 2016.

(8) The Indian Medicine Central Council (Requirements of Minimum
Standard for under-graduate Unani Colleges and attached
Hospitals) Regulations, 2016 published in Notification No. 11-
134/2016-Unani (MSR) in Gazette of India dated 7™
November, 2016.

(9) The Indian Medicine Central Council (Post-graduate Siddha
Education) Regulations, 2016 published in Notification No. 18-
12/2016-Siddha (Syllabus PG) in Gazette of India dated 7"
November, 2016.
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() wRd Stas §r fem (dengE) f9fee,2016 S 6 e, 2016 &
HRA & oA H SEREE WA 1-13011/02/2015/d41- | H Fb1R 8Y
|

[Placed in Library, See No. LT 6529/16/17]
(2) TR AN 4 AR, 1987 B ORI 40 I IR (5) & I a¥ 2015~

16 & T I AT d@, 3 fRoelt & af¥e ufides & v ufa (fR=it den s
TARHROT) AT AETIRIE o |
[Placed in Library, See No. LT 6530/16/17]

@A 3R IRAR Heawr FAeE H W @A (s vEE R o) Suee Heled, H

e YR&Tl 3R AMD SR, 2006 B GR1 93 & 3fqHd We il 3R A ()

M, 2017 ST 19 S, 2017 & 9RA @ J99F H SJEGEAT WA ALBLE. 57(30) H
USRI §U &, D1 U T (R = Sf¥Sil WRahvon) |1 geadt W Il gl
[Placed in Library, See No. LT 6531/16/17]
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e wiarer § wow WAt U BT BR HAeE § oy w3t (s Sel YW AEae) : AEey,
# frifeiRad o 9wT ued W @ g -

(1) (wd) 2T SRecye 3% HURT B, [SId & a9 2015-2016 & AlVD
gforde @1 b uf (R oI 3o AR doIT oiETuRifard o |

2 SwE (1) # SfedRad 4= 1 99T Ted W) W@ § ¢ 9o & SR g9
aren faaRor (= qerm St dxawo) |

[Placed in Library, See No. LT 6532/16/17]
(3) 31 #T¥, 2016 P WATW §Y aY & oy HU AFRM, 2013 & HRIBT 3R
TR & N H GEX A1V Ufaded & g uf (B a2 SRl dwemso) |

[Placed in Library, See No. LT 6533/16/17]
(4) TS IrpISce IAMANIH, 1949 &I &R 30W & Al ARG 4. 1-11Y(7)/
179/2017 Sl 9 WRE & HRA & JA9UH H UHIRG gs o don e gr1 IaH
SfeeRed Al & MRS # M B yfdfee & fog gob o R, a1 ARar e,
qYeh IART Yob YHIUTS AT Gl @ AR H M BT JH:A10 Yoob AT
fora T g, 1 U afa (R a2 s dvav) |

[Placed in Library, See No. LT 6534/16/17]
(5) DUt AFTH, 2013 B TR 469 HI IVIRT (4) & favia faerwmar e
3R e [fE wfdreRor (erdgesd iR Were wemegs &I Fgfad, 907 Jor da1 ©
3 fEed ok 3d) @, 2017 1 18 WMEY, 2017 & WA & RITUA H S{ERIE
. WLHLA. 46(37) H THIRE gU A, B UH AT (BT qoM 3T Hahv) |

[Placed in Library, See No. LT 6535/16/17]
(6)  Wfagm & TR 151(1) & iavia FrefaRad U= &I Udh-Ue i (F=ar den
3T AHRON) -

(Tp) ®TE, 2016 B GATK Y d¥ & [y 9RA & FRIFDH-HSREIRIEd B

gfided - 99 AR (2016 B URIdeT A& 41)- IJoRd fAATT (3meger
BT B) |

[Placed in Library, See No. LT 6536/16/17]
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(<)
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ARG & G- weeaRierd & ufided - 69 IRGR (2016 &1 Ufaded
JdEid 40) (Fefed oamadlen) - R sfeer fufies, IR e Jare
HI T IRI[VS AT qAT oI GATe A1

[Placed in Library, See No. LT 6537/16/17]
A, 2016 P W g a4 & fIU WRA & FeES-AReEmias &
gfided - 9 IRHR (¥e) (2016 BT W&TTH 37)- ¥l (9|

[Placed in Library, See No. LT 6538/16/17]
A, 2016 P W g a4 & fIU WRA & FRES-AReEmias &
gfdeT - ¥ WBR (2016 BT WATD 1)- oA [AHR-ART Yob
(SrguTe o uRie) |

[Placed in Library, See No. LT 6539/16/17]
HTE, 2016 P FATK Y a9 P [T AT I THRY D HRIDRY D qR H
ARG & G- weeaRierd & ufaded - 69 IRGR (2016 &1 Ufaded
e 36) (FreaTe oraT o)~ (&1 HaTg-2ret ) |

[Placed in Library, See No. LT 6540/16/17]
A, 2016 P W gY a4 & A7 9RA & FRFAG-ARCERIas &
Ided - 99 WeR (IO [Aur-amcd -/ geb) | (2016 &
aRrdeT d@Iid 42) oiee gHed & IR # e oar wde |

[Placed in Library, See No. LT 6541/16/17]
AT, 2016 B FATK §U 99 & o7 D W [A9TT & HRIGR & aiR o

TRA & TRTG-TEeE@midd & Tfaded - 99 AR (2016 BT Ufided
AEgid 38) (fFrearesT oRar uxiet)- (&1 Aard-ofe Al) |

[Placed in Library, See No. LT 6542/16/17]
A, 2016 P W gY a4 & I 9RA & FRFAG-ARCOERasd &
gfided - 99 WRER (2017 BT &S 2)- (ora AIRT-ucger &) |

[Placed in Library, See No. LT 6543/16/17]
AT, 2016 BT FATK Y a4 & oIy AT GS®H ST §RT HRI-AA AT
Iedi & fAfFEor & IR # WRT & FRIFG-TeeE@Ned BT ufded - g
WBHR (2017 H1 Tfuded A&aid 5)- (TG ofar ulen)- (I Fard-ora
J) |

[Placed in Library, See No. LT 6544/16/17]
A, 2016 P W g ¥ & fIU WRA & FeES-AReEias &
gfided - 99 WRER (2017 BT URIdeT A@H 4)- STSITH/SATTH B AT
1 oI fbam ST, Jrova fawrr-srierer &Rl

[Placed in Library, See No. LT 6545/16/17]



10.03.2017 44

(WIRE) A€, 2016 B AT 8T d¥ & (Y WRA & [FRIFG-AEoRITINed: Bl
gfided - 99 AR (2017 & A&FEH 3)- (Iord fAuR)  ([ered -

B IS Yob) |
[Placed in Library, See No. LT 6546/16/17]

(@RE) ¥, 2016 DI FHAK Y 99 & foly YRd & FAFH-Aeer@mRiasd &l
gfide - 99 WRBR (2017 &1 UiIde @aid 39)- qafaxofig fares qen
fatga-gearq PR, @feRv, a9 3R Soarg aRadd @36 & av H
e o we |

[Placed in Library, See No. LT 6547/16/17]

(7)  FrafaRed o3l 1 v-vs oia (= qom siisll s

(Th) a9 2015-2016 & o0 ARG ¥t & fAFERT g (W1 gab-asiten) |

@) 99 2015-2016 & foy AR Yot & faf@mT o (Wi |-fasga faframT o) |
() a¥ 2015-2016 & g AR Yot & fAFRET oRg (Wi Q-favga fafiamT o)
(Herr -9 |

[Placed in Library, See No. LT 6548/16/17]

Afyen iR T R FAem § wow Wt (shiAdt BN W) wEey, # fEfaRed v
SRR
(1) fPeIR =TT (FTAD DY WG AR AeI0T) AAFTH, 2015 DI GRT 110 BT -
gRI (3) & fiad gdd ugw A, 2017 S 4 S9a, 2017 & YRA @
RIS # SYEgET W, ALBLA. 3 (3) H TbIE gU A, B U i (B qen
3T AxHRoT)

[Placed in Library, See No. LT 6549/16/17]

(2) I @rEr GRET AR, 2013 DI AR 39 B JULRT (3) b AT AYRD
Y] (Ui dTcl fdhrd |dT Wi & ofdid) R, 2017 S 20 HRAW,
2017 & HRA & o0 H G WA LB, 149(37) H UbIRIT 8T 9,
31 gEH Ui (Rt o Sirsh Ao

[Placed in Library, See No. LT 6550/16/17]



10.03.2017 45

HON. DEPUTY-SPEAKER: SI. No. 7. Dr. Subhash Ramrao Bhamre.
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, what is going on? The
Hon. Minister is not present to lay his papers in the House... (Interruptions)
HON. DEPUTY-SPEAKER: No. He is here and is laying his papers.
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): Sir, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 347 of the Cantonments Act, 2006:-
(1) The Cantonments (Execution of Warrants for the Attachment and
Sale of Immovable Property) Rules, 2016 published in Notification
No. S.R.0.14(E) in Gazette of India dated 30" December, 2016.
(11) The Transfer of Property in Cantonments (Form of notice and
manner of giving such notice) Rules, 2016 published in Notification
No. S.R.0.15(E) in Gazette of India dated 30" December, 2016.
(iii)) The Cantonments (Forms and Manner of Service of Notices) Rules,
2017 published in Notification No. S.R.0.2(E) in Gazette of India
dated 24™ January, 2017.

[Placed in Library, See No. LT 6551/16/17]
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12.03 hours

BUSINESS ADVISORY COMMITTEE
40™ Report

FN R fFuH Feam FAEd H# oW HAL dn WHS B HATGE W OIod WA (sft

T U IEATtern) : WEley, § Hr #Aon @fifq &1 40ai wfided wRga dwar gl

12.03 Y4 hours

STANDING COMMITTEE ON AGRICULTURE
35™ to 37™ Reports

N waae R (Fwe) @ STese wEiey, # 4t gRIed TRE I6d B IR ¥ DY wde
wrfl | & fFeafoRaa afae (fe= ao silsh dwenson) (diefed] dlld |HT) IR Bl

(1) oY IR HAF ST FAT (RN, AgHIRAT R fHa™ wearor fqum)
3Tl B A (2017-2018) & X H 3591 Hfddad|

(2) ®HW R fHAE Bearr JAed (Y gHar iR Ren fwrm et e
P A (2017-2018) & IR # 36di Ffde|

3) ®HMW R fHAM B HAAT (TYUTAN, S AR AT fqur) !
Tl B A (2017-2018) & X H 3741 Hfdda|




10.03.2017 47

12.03 2 hours

STANDING COMMITTEE ON ENERGY
26™ and 27™ Reports

. dvs AR (Sewie) : Iuemd Weled, d ool dedl wWrl |ffd (2016-17) @

[N e N N (N

[T T Hiddad (%é GRIRSENI ‘{-Rfl’NUI) G DT é:-

1) @9 2017-2018 & foIy fagld #aTe™ | WafOd SraMi &l AWl & IR 4
26ai yfae |

(2) ¥ 2017-2018 & foy I SR TN ol AT | Ff¥T e
HI AR & TN H 26d7 AfIdeT |

12.04 hours

STANDING COMMITTEE ON RAILWAYS
13™ Report

it Torer fg (o) @ Sutemy wegw, § Yo WA @I eI DI AN - 2017-18° B AR
H e Gt it |fHfT @1 1391 ufideT (B Jor SISl WRaRvT) IR SR g

12.04 2 hours

STANDING COMMITTEE ON COAL AND STEEL
27™ Report

£ e RiE (TaauR) : Sueder Heied, # Sl HAGd A AT S DI A (2017-
18) @& X H HIIaT AR gwd A&l wml wfafy @ 27at uftaes (R ofv sfwen)

BRI BRAT g




10.03.2017 48

12.05 hours

BUSINESS OF THE HOUSE
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): With your
permission, Madam, I rise to announce that Government Business during the week
commencing Tuesday, the 14™ of March, 2017 will consist of:-

1. Consideration of any items of Government Business carried over from
today’s order paper: - [It contains Consideration and passing of the
Admiralty (Jurisdiction and Settlement of Maritime Claims) Bill,
2016]

2. Consideration and agreeing to the amendments made by Rajya Sabha in
the Enemy Property (Amendment and Validation) Bill, 2016 as passed by
Lok Sabha and as reported by Select Committee of Rajya Sabha, after it is
passed by Rajya Sabha;

3. Discussion and voting on Demands for Grants for 2017-18 of the

following Ministries:-

(1) Railways
(i)  Home Affairs
(i11) Defence
(iv)  Agriculture
(v)  Coal
4. Presentation of the Third Supplementary Demands for Grants for 2016-17.

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Sir, the following item may be
taken for discussion during the next week business.

In my parliamentary constituency Krishnagiri, Denkanikottai is a backward
area and Hosur is an industrial area. It is suitable for setting up of a NIPER and
CIPET unit respectively.

The nationally recognized skill qualification training programs for

providing skills that will secure a better livelihood in today’s competitive work
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environment through better employment opportunities. The skill training offered
is designed to tap the job potential of the growing industry and unemployed youth
in my constituency.

HON. DEPUTY SPEAKER: Shri Prataprao Jadhav, are you not raising your

submission?

it I cEd dtER (RMA) @ ST 7RGy, T AW &l Hridrel & R A Frefalad
ToiSi B ATHA B T AN Y& B B Hul By

A AEE & A H WRUE & BAG HIST gUsd AT SRUST & Martidi dl, S
Wl S 2 g e | fims Ud 9 A Red € U4 STfedeil agHed & 1 g8l @ A |
TS IR 7 fh 39 Wl S R Mt & ST 9 arell Bl S gaol SHT W W T8
B T B A e § S © 6 Sl arel UreaiRi Bl g9t < § B o W B
WAl Tl TE B TH SHIA DT GIATIST ATYeh! e STQ| 59 g H SRR Mg & AN
DI WA B Ud ITD! FREAT T D TR © BRI TS DI 30Tl Awrg H it fmar Syl

TR WX B I AREVS H & (g aRare=mg d$iar qig ud sa1 9ig Rrarg aren
g N @l a1 RIS & ™ | 1 ST ST 2| 98 gRATSAY 68 Seehl 4 Yo Bl TS
off 3R il I Q¥ 81 g ol 71 URIISIBH A 3AMUD RblS AR 61 TR T fawerfia
| 9 & | I8 aRAeET € e SR &% IR # ST 9 SR Sl g a1 A
qATGST, YT U faerg gt T8 e @l a1 B)d &1 59 YR B S Dl
MY | FET B 3Tl TS Sl BIIATE § AN DI gFard qafra vd f[awmr gRgent ey
S vd Rrarg aRaomT &t i W Ta & AN B BN SR B 7 g uee W Ry §H
Hee Y g W & SN & B WS fhar S|

2 Y FAR (VNTAYR): IUTedeT Helqd, PHUAT (7 &1 fawAl BT NTel A8 Bl BRIl J
EISAERIESIY

3 ARTRD! DI Fo¥ IR AR S DI &9 § [ [98R I9T & WETAYR H Tel
S AT B VD W W@ &I WUl {6y WM & Wy H oTEl BRIV S Dbl

JMALYhdT |
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B8R I & IOl W A &l 7l H BRIST ARl & gRT dlel S areil 3ffIer wreT
DI WG GAE @l sfredi rggel H WA By S & dew H o=l BIU S Bl
SMATAHT |
#it fae = Al (TWRIEQR): Weigd, # ST Y &xal g [ WX §9ad &9 & dlddsd ©
fer=tferRae fasral @1 srTel Wwite &t Brf At § wifirer fhar S|

SHRIGQR & 3fdid ey AR, 9 uE v gd & Wiefa frd gat g wd
IR ARBR MU TSR W UM B gl © 91 S Wt Iualed &1 & T 21 i+ ot
U g1 a1t Tep fHdl bR & B BT Yo T8l [hAT TAT B, Yeld & YaNUBRN gl vadT
U Y SARSALEL I e M1 @Ted o, Sl [ F[HT 2] XeAd B ATAR S SHIT HH
SRR N, <Ifp Aebsi BRIl BUA Bl JHA BN SR § 39 JHA Bl F9M &g I
PR T4 X A0 & d19 RS, g o & fog T3 foan w8, afeed Yo v &
AR Y TH SRS T & SAE A S D DR Yed HAC DGR A BIS
PRI T WRBR I fSHTS B & U W Ig B fEd 2l Safp Idd RI g e W8 A
10 BIR AN BT JANHT BT 81 T8 AT DB AR I8 ® PRI 30-40 AN BI Ul a9
AT UR R 9o g & el 2l

31d: 3MU IATE & [ Suged fAwy &1 <wd gY Sfed # Sifderd SFTers R.3ML.
@ BRI P ATe] fHAT S|

SAD JTATdN STHRIGYR & JcId SgaTeT I U138 el favra i A1l | 9guor sramafy
THI0T O el el & BRUl 48 TSl g3N 81§ o DI YRITIH AeX Bl b dgd &l Hewaqol
HRAT 2| 3AMAY # B WRBR A A DT § b SigareT P A1L3ME. Udl. Dl qITaRul Foflax=d
Seq W Sieg fHel, A1 g & A # Sgarel I, 33118, Q. 379+ HRGR! Y& &R Ab |

it SR ST aRO (Arae): WEIGd, WX G &F Alad @ il ARA fRa wIH Sal-
ARfea S B & BRI I8 & R Faril o qRN A1 B AT T8l PR FDd g,
e IRV a8l & AN 391 QR BRI H B Pl HOGR o 31T §9 &F & (arydl dI
HBHT B A fhY S DY JFART M Bl S|
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W IR AL T8 & 6 AORA fdd R Wed & oy wRig 89 & dRor g8l
afifeT 98d ¥ T oM & IR gh-ARNIed S BN & BRI I wiehl & [y Tor drelt
U AT [ O DI PO WA USl dq DR QAT WA 8] D HROT T8l b Wy Fard
3T RASTIR W1 I3 & 3R $HHT Wed R 41 1 o™/ US @ ol o 39 7 ¢ &1 g =1
PRA & (I8 DI 3Te] A8 B BRI Jgal H A fhar Syl

st <ofte o () : WEIe, P R B ael e ® pri-ql # wie e

Y|

1. IR [T8R & DIl Wed & 3 Fedl Ud dRR H T INBR P 85 S|
B RET ¥ U4 T W B AEE @ oo W ar {1 39 gaE ares &l favaR ud
AR PR IS HaT Yo P A 9 &F Bl Sl bl G He & qre-|my
WRBHR © Ao H Al gy BFfT| o7 qevdl Ud dRYR gaTs 3SS Bl AR Ud Alehidror B
T HaT Yo A o A (a8 F911 S|

2. W A &7 gUld & R qRATad H XAd H BIeh ©l 39 Bied d guld Frall
& 75 WA AR DT STANEA AU i SRxdl @1 g & folg o 8a1 © gd gl Hicsh
{7 RIOMY A FUie A S g fuRn, Fravinis vd guie § wafeargl arn feeeyR
TORd & TAT 39 BIch & adl H guid Bl g1 Agel W 2] s aRumHEawy g8i qiedx
M o REdl gl U uRRIfT H gule & llfedl TR |l | Rl vd et S atet)
TP W) S JUA Yol 1 3MMaeqDb 21 3(d: Guldl B Alfedl TR dib 4§ IR vd fberist

SN dTell S TR TSP S Il a1 o A 7| g1 S|

A Surems ¢ A o faRer - SulRd T8

A IS T Bl
# T AT HEIRAT (IFATE) ¢ RIS, H SRV J4 HA1 St & &I | A1 aredn g o
AGT 3 TR AR < § &t HN &5 ST HTH BRIST BT 8, q81 & I§ OF-89 Bl AH
B Bl B &R &E I eI & S F A AR B g AT o W TR I WR W
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Sl YdeE @ 91¢ @ WaX Bl <Te b Ydy Ry S| W Ry § 5 39 vy @1 due @
ST rarel # 2mfier fhan S|

T ORI QEHe I8 © fh 919 & 918 WIRA dohviad 35 BRIS sevic SUHIaR &
A1 fagg # TR WM R g1 9Rd d 59 e 9 g & SRY Siigd H e 9aara 31
@l B, SO 7 ®ad suR ol Ud e & & W, afe 9 3R WP qaii b $exe
B Goau ugd Few@qul Yt [ & 21 H AT BRar § 6 d9e B il sridrE § 4Rd
# f$forea wifa & faw &1 wnfira fear S|
ST i AR (SwTe) : SUTEHEl HEled, HUdl el AWE &l HRi-gar § et
fawat &1 AT fear Shg-
1. HE UQe B WY GG & SRR el § UG & R &1 & 99 2014
& A | g & g4 e war e, fhg et e # wfa s e 21 e wataRe
He WpfT Td 31T a1l Bl R PR A BRI URT HREAT A1
2. HET UG & §aoEUS Bl CIhHITe-BaRyR & fafdhedr glaemsil &1 gfte I &1l fUsst
BT Bl AISHA Picioll & R B I TSI A& H TS DI OM F g G TSl §l o
TFHNSE-BIWRPR H g WRDHR §RT ARSHA Dlciol @il HI Mg Hearg D Sy |
S JAIRE SheE (JAQTON) @ SUIE Heled, HUAT Il AW8 DI BRIl © QR A
et Tolel &1 e ®xA 8 STTAN TaTT R Bl HUT HY-
1. S B IAPACA AGGR DI WA H PR ITbI HAAM & A QX Al br-ead
IUAH B 3R G b IWUGT DI d&M B oy A Bl HY & AT e Ud ITDI I
AN gRT QU 91 & 1|
2. FHN & W aT H I~d TORITA Bl a8 <¥ H P I Bl o & oy g
Jehich gRI HIY BRI B g [HAM DI Dlerdd f[dbm Siasia iierr g S &1 wr foha
S, f B9 A B Y WR e I Afdd Sared fhar S wew |




10.03.2017 53

12.16 hours
ELECTIONS TO COMMITTEES

(i) Central Advisory Committee for National Cadet Corps

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): I beg to

move:

“That in pursuance of clause (i) of sub-section (1) of Section 12 of
the National Cadet Corps Act, 1948 the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Central Advisory Committee for the National Cadet Corps, subject
to the other provisions of the said Act and rules made thereunder.”

HON. DEPUTY SPEAKER: The question is:

“That in pursuance of clause (i) of sub-section (1) of Section 12 of
the National Cadet Corps Act, 1948 the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Central Advisory Committee for the National Cadet Corps, subject
to the other provisions of the said Act and rules made thereunder.”

The motion was adopted.
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12.17 hours
(ii) Court of University of Allahabad
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move:

“That in pursuance of statute 8(1)(e) read with statute 8(2) of the
statutes of University of Allahabad Act, 2005 the members of this
House do proceed to elect, in such manner as the Speaker may
direct, two members from amongst themselves to serve as members
of the Court of University of Allahabad, for a term of three years
subject to the other provisions of the said Act and the regulations
made thereunder.”

HON. DEPUTY SPEAKER: The question is:

“That in pursuance of statute 8(1)(e) read with statute 8(2) of the
statutes of University of Allahabad Act, 2005 the members of this
House do proceed to elect, in such manner as the Speaker may
direct, two members from amongst themselves to serve as members
of the Court of University of Allahabad, for a term of three years
subject to the other provisions of the said Act and the regulations
made thereunder.”

The motion was adopted.
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12.18 hours

(iii) Coffee Board
THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to move:

“That in pursuance of sub-section (2) of section 4 of the Coffee Act,
1942 the members of this House do proceed to elect, in such manner
as the Speaker may direct, two members from amongst themselves
to serve as members of the Coffee Board till 14 December, 2018,
subject to the other provisions of the said Act and the rules made
thereunder.”

HON. DEPUTY SPEAKER: The question is:

“That in pursuance of sub-section (2) of section 4 of the Coffee Act,
1942 the members of this House do proceed to elect, in such manner
as the Speaker may direct, two members from amongst themselves
to serve as members of the Coffee Board till 14 December, 2018,
subject to the other provisions of the said Act and the rules made
thereunder.”

The motion was adopted.
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12.19 hours

CONSTITUTION (SCHEDULED CASTES) ORDERS
(AMENDMENT) BILL, 2017"

| g SR freRar et (s omaR de EA@) : AEed, H WRAE Rl g B
Afagr (S o) omaw, 1950 BT AW ISy H OSIfAd WAl Bl Al bl
SUIRG B IR Afders (Uifeedl) srgfad STl omael, 1964 &1 R ANET HA dTel
48T @1 RWUT BT B AR UG B A1

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Castes) Order, 1950 to modify the list of
Scheduled Castes in the State of Odisha and to amend the
Constitution (Pondicherry) Scheduled Castes Order, 1964.”

The motion was adopted.

# omaR b9 TEA : wRIey, § e @ e wxar g

* Published in the Gazette of India, Extraordinary, Part-1I, Section 2 dated 10.03.2017.
** Introduced with the recommendation of the President.
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HON. DEPUTY SPEAKER: Now, we are taking up the ‘Zero Hour; Mallikarjun
Kharge ji.

12.20 hours
SUBMISSION BY MEMBERS

Re: Steep hike in prices of non-subsidized LPG and relentless increase in
prices of petrol and diesel inspite of fall in prices of Crude oil in the
international market
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, on price rise, Venugopal
Jji will speak and I am going to speak on drought. So, first he will take up the issue
of price rise because it is concerned to all the Members and also to the general

public. So, he will raise it.

HON. DEPUTY SPEAKER: You are not raising it.

SHRI MALLIKARJUN KHARGE : No; he will raise it.

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): I would only request
the hon. Leader of the Opposition that it is not a short duration discussion. It is
only raising of the important issues. Therefore, it should be limited to that.

SHRI MALLIKARJUN KHARGE : He has also given a separate notice; I have
also given a separate notice. Therefore, his notice should be taken.

HON. DEPUTY SPEAKER: You speak; I will call him also.

SHRI MALLIKARJUN KHARGE : Yes. Then it is all right. Thank you very

much.

ARG, s WRPR 7 3@ Tb H FeH I deNl P Y o1 A ard
T .o, T Rieiver @ oM a1 ¥ €| RIS 99k § &ed Il &l BIFd olarR IR
% qrEcE Ugidl 3R SIofdl & SMI H dR-4R dekiYl @ BRI SHdT 7 A% W &, dfch
Tgd ARG 2 3R AN TSR I a9 =18 2
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AEIgd, # D AN G Silbs WM, Fifh 9@ q AE S @ Tade Il
2l... (cgae)
SHRI R.K. SINGH (ARRAH): Sir, | have a point of order.
HON. DEPUTY SPEAKER: No; in the ‘Zero Hour’ there is no point of order.

... (Interruptions)
HON. DEPUTY SPEAKER: Kharge ji, address the Chair.
... (Interruptions)

it AfcHPoA TSN : G A1 W89 drod € W TEHT A oY I W ... (@ae)
Tae, W e, WY TaHe did Bl W SIa 4 9 diordt ade T8 e
2l...(au) I8 A St @ Tade 2l (@EgH) # sue! ogAfd | dia <@ gL, (agm)
A St BT Ta-He M D 915 AH ST Tes B IR F WA 2] WP RS 3IX TSl
@ IN | FIDT ATGH © [P TR 9gd 7 gU o Al ST SHIT B BT A VA (T,
IfehT 31 TSl & <M 3d9 R T ¢ fh SHd! tH.oa. . I Wl a1 9t o o &1
@ FHAT TE et B Bl SID! T dNE D WU MTDH FY T $B < TS G891 3R
g1 01 ATd 2017 & A BT 11 991 Y& IR B ST & AT W IRGR 7 T dgd g1 a1
SrerT| famr afrs! arel T fi.oh., 19 Ricvek & @ § B9 F B 86 WUd &I e il a9
2016 H 99 AfASZS TA. 4., Ric=ex &1 € 466 WY T 3R TAB! 6 IR FQrAT AT
TSI ST X 737 FII & AT I Q1 AT | 271 T B dadd 19 Riervex § gy
HR & AT 8| A W 58 TP W TET ] I8 UM ¢ {6 WAl B qR H AN qR-AR 3
HEd § 6 IR M & I T AR BT 9gd Jfar & 7 3R STd HioAgAl B HH AR

& 8 <fh TR o1y §7 Sifds] &1 W @1 $74 I Ao BT © [ e fapae Wi

&M 9e1T Bl

g i, onfl BT & #, Sad § Urdl & IM I 42 ¥ 9er € I9d & I #
Th F A 0 3 qE B 2] S T A G STHAA ADHE H IR HS A BT WIS
HH T A TgReN Ugrd SR ot & g™t ®H B =@yl

# TSR B AR W ATYD G Y8 G el gl 99 2012 H g 122 Sfer Ui

R ATl I gad A-Afersss TA. 0L, B Y€ 345 3U¢ oY 3R Uil ufa oiie} 58 UV

o7 3R SIFeT 37 JUY AT g9 2016 H S AT 33 SiolR Uil IRl 1| 519 g 122 o1 A1 I9
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JHRd TSN, Raferse 345 v # off| 3ol 33 Sfer ® a1 Riferms} 513 BUT 8 Uaa 56
JUT U ofier © 3R SIoTdd 46 BUT Ui oliek 2| Sex9Hd Hibe § 3a4 &F ™ § e &
gl W 3R WRPHR YA.ULSH. & T H Sl Felal Bl §, Ugid & aF 3 Jeladl Bl
g SI9d ® T A J3Iad BRal § Al 3T <RIU P I8 e e B AR fhar e st
W B g AIH T8 8 @ 5 39 aravE W 9 T ded € B g S & 9 € 99
rer 2| ey fpaas |rer €7, (araem)

#t TTors Rig daEa (SheQR) : I8 A1 & dl o S|, (SFaer)

Y wfcoraprol @SN : UqT A TA YW, W AT S Ol g3 B, T A ©7 SId, JHS

IS & WTSHH SeeAd ATdhe H HH gU &, 1 I€ ... * g7 Sir, this is very important.

HON. DEPUTY SPEAKER: You have to make only a point in ‘Zero Hour’.
Debate is not going on.
SHRI MALLIKARJUN KHARGE : That is why, I request you the Government
should reply this. Where has this money gone? In spite of so much difference of
prices, they got a lot of money.
HON. DEPUTY SPEAKER: I will ask him to reply.
SHRI MALLIKARJUN KHARGE : Therefore, I want they should withdraw these
prices and they should bring back and they should give the benefit of difference of
prices what it was in 2012 and what is it in 2016. The difference should be wiped
out.
HON. DEPUTY-SPEAKER: Shri Mullappally Ramachandran, Dr. A. Sampath,
Shri Sankar Prasad Datta, Shri Md. Badaruddoza Khan are permitted to associate
with the issue raised by Shri Mallikarjun Kharge.
SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much Mr.
Deputy Speaker Sir.

My ‘Zero Hour’ submission is with regard to the escalating prices of the

LPG gas. Sir, I fully endorse the views which have been expressed by the Leader

* Not recorded.
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of the Congress Party hon. Kharge Ji regarding the price rise in respect of LPG,
diesel, petrol and almost all the petroleum products.

Sir, you may kindly see at the time of deregulation of the petroleum
products when the liberalization process took place in the country and when the
administered price mechanism has been taken away in respect of the petroleum
products, the assurance given by the then Government and all these Governments
was that whenever the international price of the crude oil increases, definitely, the
prices of petrol, diesel and gas will also increase. Whenever the international
price of crude oil decreases, definitely, the prices of petrol, diesel and LPG will
also decrease. So, that benefit will be passed on to the common poor people of
this country. But unfortunately, the crude oil price, per barrel was 150 dollars at
that time. When you compare the prices of the petroleum products especially
petrol and diesel at that time and now, it is below 50 US dollars and you see it is
going in the reverse direction. LPG is a non-subsidized cooking gas. Who is using
this non-subsidized cooking gas? It is being used by the middle class people of this
country or the salaried class of this country. It is adversely affecting the common
people, the middle class people and on 1* February, Rs. 62 has been increased and
subsequently Rs. 86 has been increased per cylinder of LPG. Within two years,
Rs. 271 per cylinder increase means it has never been heard of. So, my
submission is we want a specific answer from the Government. I demand the
withdrawal of the LPG price rise. ... (Interruptions)

HON. DEPUTY SPEAKER: Advocate Joice George is permitted to associate with
the issue raised by Shri Mallikarjun Kharge.

You can also associate with this matter.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, in the previous Session, our hon.
Prime Minister had made a tall claim that around one crore people have given up
their subsidy given by the Government. That is what the Prime Minister had told
this House. What happened to them? They are severely cheated by this
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Government. This increase in the price of non-subsidised LPG will affect them. ...
(Interruptions) Sir, 1 will tell this House. It must be noted that within six months
the Government has increased the price of non-subsidised LPG by Rs. 245. Last
time they got an increase of Rs.85.
HON. DEPUTY SPEAKER: That is all right. Now, Mr. Minister.

... (Interruptions)
HON. DEPUTY SPEAKER: You go on repeating the same point.

... (Interruptions)
HON. DEPUTY SPEAKER: Do not repeat what you have already said.
SHRI ANANTHKUMAR: Sir, it is not a debate.
SHRI K.C. VENUGOPAL : Sir, there is a hike of Rs.2 in the subsidized LPG also
for every month. This steepest increase is coming when the oil prices
internationally are coming down. What is the justification? ... (Interruptions)
What is this?... (Interruptions)
HON. DEPUTY-SPEAKER: Shri D.K. Suresh and Dr. Mamtaz Sanghamita are
permitted to associate with the issue raised by Shri K.C. Venugopal.

M SENIGHR: SUEAH Heled ofl,...(agH) s Al Wi Wied 7§96 9ed H
TAGSH. & W 9@ & vy & IN # eI Sorm Tl ..(F@E) § Ius "iemd | IAd]
ST B el A fb 98 Uh SgWdl WS BIM & drdofe Wad H dldd Al 4 aedl Bl |

.. (cTagT)

Let him only keep the facts before the House. He should not mislead the
House. Sir, there are 19.17 crore LPG connections in the country. On behalf of our
Government, the Government of India, Narendra Modi’s Government, I want to
thank and congratulate all those 1.1 crore people.

SHRI K.C. VENUGOPAL : They were cheated by yourself.

SHRI ANANTHKUMAR: Out of these connections, 1.1 crore people have
voluntarily said, we do not want this subsidy; we can afford this LPG. They have
given up voluntarily. ‘Give it up’ is a voluntary one. There was no force on

them.... (Interruptions)
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Secondly, I also want to tell our hon. Members that more than 19 crore
people who are from the poorer sections, from the villages, who are downtrodden
people, are enjoying and they are being given the full amount of subsidy. There is
no cut in that subsidy. The subsidy amount is Rs.13,127 crore. The Government of
India is giving Rs.270 subsidy per cylinder and the gas company is giving Rs.32
from that. We are supplying 116 crore subsidized LPG cylinders every year.

SHRI K.C. VENUGOPAL : The entire salaried people are affected by this.

SHRI ANANTHKUMAR: Regarding the small hike of Rs.86 for this....
(Interruptions) 1am giving my answer.

HON. DEPUTY SPEAKER: Let him complete.

SHRI ANANTHKUMAR: I am responding to you. I want to bring to the
knowledge of our friends that the international price of LPG was 471 US dollars
per metric tonne. This price of 471 US dollars per metric tonne in the last one
month has risen to 564 US dollars. There has been an increase of nearly 90 dollars.
... (Interruptions) To offset that increase, there has been a marginal increase.

Now, our Kharge Saheb is telling here that there has been continuous
increase in the price of LPG cylinders. But he has happily forgotten that in 2010,
Dr. Manmohan Singh Government was there. Under him, there was an EGoM. In
that EGoM, it was decided that every month Rs.2 per cylinder should be increased.
That is still in vogue. Therefore, if at all that continuous increasing of the LPG
cylinder price by two rupees was started by somebody, the entire credit should go
to Shri Mallikarjun Kharge and Dr. Manmohan Singh. They had started it and they
have sweetly and happily forgotten it. He is misleading the House.
(Interruptions)

Lastly, under the leadership of our Prime Minister, Narendra Bhai Modi,
we have started Ujjawala Yojana under which the Government is giving free LPG
connections to the down-trodden people. ... (Interruptions) s
SHRI MALLIKARJUN KHARGE : Sir, I have a strong objection.

HON DEPUTY SPEAKER: Let him speak.
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... (Interruptions)
SHRI ANANTHKUMAR: For 2016-17, our target was of giving 1.5 crore such
connections, but I want to compliment the hon. Minister of Petroleum, Shri
Dharmendra Pradhan, and his Ministry for having given in last one year two crore

connections to the down trodden people. ... (Interruptions)

12.36 hours

(At this stage, Shri Mallikarjun Kharge, Prof. Saugata Roy,
Shri P. Karunakaran and some other
hon. Members left the House.)

HON. DEPUTY SPEAKER: Now, Shrimati Pratima Mondal.
... (Interruptions)
HON. DEPUTY SPEAKER: Shri Vishnu Dayal Ram.
2t faw] S YW (YR ¢ SUTEdE weled, § aUe Ui W g b Siue WY HHa e
T W W g St Aeeaqul fawy @1 wed # Som &1 Hiwr g9 e wl

AEIed, Tl Bl Uga Jalel, g 3R Al & Scdred 4 Bl 8] 9elel & Bl |
TelTel a9 § 3R o8 & Tt gt 2| 7gen & ScdTeT P R IUAN Bl B, I wafafed
gl g I8 & b TS db T, o8 AR AZAT S ASTIRURG Iearal R SenRa foudr
JhR B NNl SHhrs BT WA B YD WX W) Bls BRI Aol 81 2l

HRT ARBR & oY, G&H IR 7ead ITH HAI o Jells, 2016 H Yeb RUIC Jeh1iRIa
@ 21 3HH g 71 2 P uan] e @ 12 aRg § e Snerdl & 9 dad 300 BIT-
B NNl shrsar € 3R 59 gahrsdl 4 9 9§ 2000 ¥ PN 2016 & 19 Bl 19 BRIS
BT T a9 oM © iR A 5,893 AT BT ISR fire g1 59 RUIC # SR I8 &gl T
g 5 Py smeTRa ST # g8 W UR FWEY ¢l $9d d8d dNmEHl, IYUre, Aeqare
3R @Ter JEERY & &5 H el § Savewd HHe Bl

# g HIEwH ¥ 9 RUIE W UR BRI B JGRY ALY A3 SN BIAT el g
3R 9 A1-A FE Al fded H=A1 @redn g 1% el § 79 Iaured, o e 3R B
TRIRTT @ MR FHTaAE & ol 39 o § =y R & WX A W 39 5 3t anfda
R B 9= 99 BT MTIBAT § 3R BRATS B Bl JMIIHAT 8
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HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Vishnu
Dayal Ram.

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Sir, we are well aware that
generic medicine is much cheaper than the branded medicine, but it is very
unfortunate that most of the doctors do not prescribe medicine by its generic name
and this is the main reason for not getting the generic medicine in the pharmacy.
People are not aware of the benefits of generic medicine and its cost advantage.
So, I would like to request the hon. Minister of Health, through you Sir, to ensure
that the doctors prescribe medicines by their generic names and create awareness
among the people about the use of generic medicines.

I would also request that district-wise Helpline Support Centres should be
formed with infrastructure, with capital support from the Centre to provide live
assistance to the patients with regard to low priced medicines and lodging of
complaints.

Thank you.

HON. DEPUTY-SPEAKER: Shri George Baker and Dr. Kirit P. Solanki are
permitted to associate with the issue raised by Shrimati Pratima Mondal.

#it fame woRE Ten (IERR-RIgGT) ¢ Sueny HEley, H WERIE @ a9, #Rrsars,
IR ARG, & By [HAMl DI Yeb THR THRAT 39 G918 H Y DIl & AGH F G0

ITed] gl HeRTS, &AMl B 8lad 9gd 4R 8 gal 8l Bel Sded (B, 8T Idadh
fpaml 1 gl WA AeT B IS W& & & fUsel veb #EH d o9 A 7 1200 fHAml
ATHERT R ol | fUsel a1 9ol § #ERTE § 9000 fHAMl 7 Gagpell ®i| g1 & 72, 8 A
H HERTG, & 3 fHae #arerd # oMy iR g wH wRlew & g8 I/ Gt FA @
T R | TiRaT ga € 6 frar @ SR 9gdl o JE Bl SdI ol ITET & gl
g, olfd IA qIOR | I 781 o &l Bl

# U AR W s WRDR DI LM G BRAT Aredl g (b AT U qG |

IR U H golae H Bl B Bl o B BT dad QAT gl AERI, H qds SN D
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WRAR Bl S HAEgH I HeR< & [hda™l B TGHT BT 8 [bTa Bl I gt
fferder # B A1feU] s WRBR DI UH Qe 57 ARBR Bl < @1fzy, # I8 3= &
g
HON. DEPUTY-SPEAKER: Shri Shrirang Appa Barne, Shri Rahul Shewale,
Kunwar Pushpendra Singh Chandel, Shri Prataprao Jadhav and Shri Chandrakant
Khaire are permitted to associate with the issue raised by Shri Vinayak Bhaurao
Raut.
Mt TEda W (ER) ¢ Iuemd "Eey, § gl T W SMeRuig yg HA S SR
TR By F=1 St &1 S SN HRAT ATedl gl 7RI, H AR IR auf 3 Gl U
@l Bl T 9Y JAS-3N H SRA 81 b HRU YW A $© IA8d Hell| AfbT W@ & qre
Sq fhaml B B B USER g3 SR S© SHH! S oI Tl Her wr, A fHAEl B
GART TS BT TSl | 3 faIes e St 1 1 J€1 Fe1l v 2015 H §9N wRIearST 9
1125 fHAMI 7T ST Bl | SHARI-HRA & A 3 262 [HAMI 7 AT Bl |

H YD AEH W ARAR A (I a1 g 6 o9 f6ami B srersn aaR 8@l @
2 Al P55 WRPR MR I WRBR Bl 39 W &9 <1 aiiev| frami @ Rafa wxe 21 S9!
AT Ab & Y I9d IR # TRaT ¥ faR &Y 3R S oo qad HY, I8 9gd
Hew@qul gl

HON. DEPUTY-SPEAKER: Shri Shrirang Appa Barne, Shri Rahul Shewale, Shri

Vinayak Bhaurao Raut, Shri Prataprao Jadhav and Shri Bhairon Prasad Mishra are
permitted to associate with the issue raised by Shri Chandrakant Khaire.

DR. BOORA NARSAIAH GOUD (BHONGIR): Thank you, Sir, for giving me an
opportunity. Since the time I became an MP I am bringing this to the notice of the
Health Minister, Finance Minister and hon. Prime Minister, namely, about the
desire and demand of the people of Telangana for AIIMS. At last, in the last
Session, the Finance Minister was kind enough to allot AIIMS. It was the last
sentence of his speech in the last Session for which I thank the Finance Minister,

the Health Minister and the hon. Prime Minister.
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We, from the Telangana State, with the help of our Chief Minister, Shri K.
Chandrashekhar Rao, have proactively -- and unlike other States -- identified 220
acres of land at Bibinagar in my Parliamentary Constituency of Bhongir and its
soil testing was also done, which would serve 10 districts. My request, through
you, Sir, is that I want to attract the attention of the Finance Minister to kindly
allot the Budget in this Budget Session itself. Otherwise, Budget delayed is Budget
denied. We already waited for three years for it. I would request the hon. Minister
to allot the Budget for it. Thank you, Sir.
$it T AT HeIRAT (IFATAA) ¢ IYTE Heled, § WK SN 31 Sl & &= | AT drsdl §
5 X Ao QT &3 SaTel @ dagen el # ISR [RUA gauad! § g9RI | &l qerehi o
ISR et Je1 A1 31d IHH! SR e d BR ol g ol Uead 1 I9 &F 4 b ARic Bagy
off o 98 o2 e 17| ol S9 &5 § R A W W gl § A @5 AEeT 9@
AT Rl g fp vaend, fisik @t Jeraimd o, o geR-adel Ul @l €, 99 W) R
I PIs FAD &5 BT g9 SUNT AT MY AT fhdt AcSl-19Md B g 39 &+ |
AR SN R D1 TS fhar S|

# gRATm & R HAT & 7R AT Sl U9 IouuTd Jeled @ & H Al I8 fawy
ST g A1k 9 &7 & AN Bl SR ga & oIy UsTs! &3] § Bls Had IaY Sy |
HON. DEPUTY-SPEAKER: Shri Chandra Prakash Joshi, Shri Arjun Lal Meena,

Kunwar Pushpendra Singh Chandel and Shri Bhairon Prasad Mishra are permitted
to associate with the issue raised by Shri Rattan Lal Kataria.

2 MUt et (T W) ¢ SUIhE Sff, BART oW fESiiergss Bar o @l gl w7 g
AT YUl B I AIEM SIS Il o @ ANl Bl gAd § W A1 N 81 Sy 37
gA1d B WA dgdl I B &, Gag a9 TAT TR AN ATgd o I8 © 3R a1 Rl &l
I R § TG T T 2 3R 3T AT dIe Slel TR & Fel S 3] 9gd AR ANl &l
I ot foree ® 781 2 21 3l BTt & Has AR UIfeTehl 1 gTd g3l IqH Hag e H

TGl A BT A die] foRe ¥ 9 8 AT 3R BH fSoiiergeie Bl SUANT BRA © al

SUY 984 F91 9GaTd IMYIT| 37TS aad H Berel, WiToRes, Alavels 3R G o § I8
gouell 21 3AR%T S <9 d fAfard) iR Ry anr fSohiersoee & #ieaw & aife & gl
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M arel f&A1 # ST <=1 WY ST ST HY| S/ dle} Bl AT 8RN | HHATRAT DI dle
feam & foy AG-3118 a9 d ™ AT vl B

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra, Dr. Kirit P. Solanki,
Shri Arjun Lal Meena, Shri Chandra Prakash Joshi, Kunwar Pushpendra Singh
Chandel is permitted to associate with the issue raised by Shri Gopal Shetty.

3t o gare el (RetsTe) : Sueder weiey, A ok &Y gAR <9 &1 Aol v 2l
T H Ugell R PIs WEHAT B W <9 B SHar b favany e B ui ast |
fHaml @1 3! BT QR[AT B <3| 39 Qe # 3fe ®hed Ia1g Y &, g9 oy fhami &t
q3ATIST W AT 3R H UHR B Ao o B Al & ol wafda &t gl e 59 o
BAA P AR AT & AR AT | A FHT I B qebd 91 2] ARbR A Juic
UIed & T1eI9 W BAd Dl Wied! gl M H I dgen afafd @t § RNae gemm o
Fehdl & R T8l A IqD! YA el Fepal g1 A & ISR [Pl Pl dsdal Pl a8
WHR 7 fHar 21 Asddl, aff wrRe, dTed S &M B W@ gl ASIS & JrelrdT qrsddr B
IR A AT & J1edd F AT Y Aq1Mh AT 370 Bl bl JRIG @ b |

HON. DEPUTY-SPEAKER: Shri Gajendra Singh Shekhawat, Kunwar

Pushpendra Singh Chandel and Shri Bhairon Prasad Mishra are permitted to
associate with the issue raised by Shri Chandra Prakash Joshi.

"SHRIMATI RAKSHATAI KHADSE (RAVER): Hon’ble Deputy Speaker Sir, 1
would like to raise an issue related to pulses procurement centres in this Zero
Hour, because it is very important for my district as well as for Maharashtra State.
This is related to Tur dal specially. Production was very less during last year and
that is why people at large had to suffer badly. So, the State and the Central
Governments co-ordinated well and they also encouraged farmers to sow this crop
this year. Now, we have a bumper production of pulses especially Tur dal in

Maharashtra.

* English translation of the speech originally delivered in Marathi.
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Nafed and SAFC are procuring pluses but the procurement centres are less
in numbers. These centres should be opened in every Tehsil, with adequate
storage facilities and sufficient number of labourers to mitigate the sufferings of
farmers. By declaring MSP, Central Government has taken a good initiative. So,
I would like to request the Government to take some more steps in the wake of this
increased production of pulses so that the farmers get good remunerative prices for
their crops.

I would like to request Hon’ble Minister to take it seriously and immediate
steps be taken up this regard to give relief to the farmers.

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shrimati Rakshatai Khadse.

A HIGEUTE TSI qTar - SURRId T |
SHRI Y.V. SUBBA REDDY: This is regarding the request for quickening the
process of opening Kendriya Vidyalaya in Andhra Pradesh. There is no doubt that
KVs are playing a pivotal role in imparting quality education in the country with
uniform curriculum and performance of these schools is appreciable. In view of
this, there have been demands from various States to set up more and more
Kendriya Vidyalayas.

Two proposals for opening of Kendriya Vidyalayas at No. 2 Ongole and the
second one at Rajampalli village of Yerragunlapalem Assembly Segment in
Prakasam District of Andhra Pradesh were cleared by the KV Regional Office,
Hyderabad, long back and the same was sent to the Kendriya Vidyalaya Sangathan
for its approval. Since the approval for opening of Kendriya Vidyalayas has been
given by the K.V. Regional Office, parents in these areas are eagerly waiting for
opening of these Schools and commencement of academic session from 2017-18.
Moreover, thousands of Ex-Servicemen families who are residing here have been
repeatedly requesting for the setting up of these Kendriya Vidyalayas.

Secondly, the entire western part of Prakasam District is backward and

people cannot afford to send their children to public or private schools as they
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have very limited source of income. Hence, the setting up of these Kendriya
Vidyalayas here has become all the more important.

In view of this, I appeal to the Government of India, particularly to the
HRD Ministry, to kindly take steps for opening of above Kendriya Vidyalayas
forthwith and start the session from this academic year onwards.

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate
with the issue raised by Shri Y.V. Subba Reddy.

SHRI P. KARUNAKARAN (KASARGOD): Sir, I would like to raise the issue
regarding Ezhimal Naval Academy, Kannur, in the State of Kerala.

Sir, it is clear that Ezhimal Naval Academy is a prestigious national
defence Academy. The Government of Kerala is giving all assistance, and the
people of that area have given their land for the construction of this Academy.
When it was built, the number of employees was only 800, which has now
increased to 5,000.

A wastage treatment plant was constructed nearby this Academy. People
are not aware of the danger it posed. The Pollution Control Board has examined it
and the Environmental Studies have found E. coli bacteria in the wells and ponds
nearby this Academy, which is known for causing kidney failure.

We are fully supporting this Naval Academy, but at the same time, the
health of the people has to be taken care of. Therefore, the Government should see
to it that this wastage treatment plant is shifted from this place to some other place.
There are thousands of acres of land there, which are very essential for people. A
struggle 1s already going on there. I met the Defence Minister in this regard. I
would request the Government to take up this issue very seriously.

HON. DEPUTY-SPEAKER: Shri Kanwar Singh Tanwar — Not present.

DR. RATNA DE (NAG) (HOOGHLY): Sir, potato growers in West Bengal and in
some other States like Uttar Pradesh and Bihar are facing difficulties as their
produce is being sold at half the price and as a result they are incurring huge

losses; they are not deriving any profit, in spite of toiling hard in the farm to
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produce potatoes. There is an urgent need to provide subsidy to the potato growers
just as the Union Government provides subsidy to the rice growers.

To give an example of how potato growers are undergoing hard times,
whatever investment they are making in one bigha of land, which is equivalent to
1,600 square yards, they are not able to earn profit. On the other hand, they are
losing between Rs. 2,000 and Rs. 10,000. If efforts are not taken on a war-footing
basis by the Central Government, they would find it difficult for them to make
both ends meet and they would forced to leave the potato growing and take some
other agricultural avenue.

I would like to ask the Union Government to take measures to come to the

rescue of potato growers at this hour and despair and helplessness. Thank you.
HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate
with the issue raised by Dr. Ratna De (Nag).
SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, our beloved leader
Puratchi Thalaivi Amma had repeatedly emphasized that the introduction of NEET
is a direct infringement on the rights of the State and would cause grave injustice
to the students of Tamil Nadu.

The students from poor and weaker sections will be unable to compete with
urban elite students in NEET. The rural students will be put to great disadvantage
because they lack the resources to enroll in training institutions and access
materials available to urban students.

The Tamil Nadu Legislative Assembly has recently passed two Bills for
protecting the existing admission policy for UG and PG admissions in Medical
and Dental Colleges. The two Bills have been sent to the Government of India for
obtaining the assent of the President of India under Article 254 (2) of the
Constitution of India.

I urge upon the Government that the approval and Presidential assent for

the above said two Bills may be accorded immediately to enable the Tamil Nadu
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State to continue its existing system of admission to Government Medical and
Dental Colleges. Thank you.

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate
with the issue raised by Shri V. Elumalai.

DR. KULMANI SAMAL (JAGATSINGHPUR): Respected Deputy Speaker, Sir,
the coastal districts of Odisha like Puri, Jagatsinghpur and Kendrapara are situated
near Bay of Bengal. Every year, a lot of people with animals and plants are dying
due to cyclone. In 1999 Super Cyclone, lakhs of people lost their lives in the same
manner. Hudhud and Phailin also equally affected the area. It is my earnest request
to the Government, through you, that huge plantation is highly necessary to save
the life of the people of the coastal districts. Therefore, necessary steps have to be
taken. I would request the Government to do the needful immediately.

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Dr. Kulmani Samal.

$ft Al TREY AGE (WAR): AT SUTEE HEIGd, 99 Uh U9 AW W 9o & fofg
3O 3R feam € frget Wi F9re R 984 & 4R 3R IS @ 8l el Yol 9SS
DI HIEGH T BR ITellel (AU BT Ueh g1 W TRGHLT el 8T & 34U AHID 3R
HAHRID Ju0T B Bl B B W@l gl 3R AT 30 YGNUT Dl FHY & §Y el Al AT Al
B W ARG JT B & Sor gei| e el FHel b1 &R A sexie gl d
ST 3ol © FORH 18 a¥ { &¥ I¥ & @il qedi DI G W U g9 AT H 8 3R 3R
39, faqer & S 318 @R e 9 @ & oy A 9= 39 9ISl W AW 8 A1 S =S
& AT Il IS iR sreetial AifSA | ft sy W W e e Ser 2 S g R
S P JaT Y B FEIE Bl AR of S BT B B @M gl 3d: AR 37 JGAIgel R dahld
EIRCEACRI

A Juree ¢ A AR T s, PR g (8 Tiae SR AR S aRor Bl A el

TRV AGd §RI SO MY fav & WMl Hag H3 I AN UM @ SRl 2
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the terrorist
incidents in our country has assumed an appalling proportion. We have already
witnessed that youths are being radicalized on line. It is a new horizon; it is a new
phenomenon in our country where terrorists can claim that they have own state
and they have some geographical expression.

I would simply refer to a few lines from a leading newspaper. It says that
for a small group of intelligence experts in Telangana dedicated to tracking
individuals and groups inspired by the so-called Islamic State, the Central agencies
and Madhya Pradesh police might still have been scrambling to track down the
terrorists behind the Ujjain train blast.

We are all appreciative to the valour and courage displayd by our security
personnel in neutralizing the terrorists. But, I am equally appreciative to those
intelligence sleuths who had collected the relevant inputs so as to trace those
terrorists. I would like to submit whether any comprehensive mechanism is in
place to track down terrorists specially those who are being imparted training on-
line. Online radicalization has become a new threat. I do not know whether our
Intelligence is well-equipped to deal with this kind of new phenomenon. I would
say that till the Government has been belittling whether the terrorists belong to
ISIS or not. I am simply referring to one adage: A tiny spark if neglected can
spread a prairie fire. We do not know whether our Intelligence across the country
is well equipped about decoding the encryption or not. So, I would request the
Government to take this issue very seriously and develop a comprehensive
mechanism to track down the ISIS activities in our country.

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Adhir Ranjan Chowdhury.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you Deputy Speaker,
Sir, for giving me an opportunity to raise a very urgent and a very important

matter. We are facing an acute drought situation in Kerala. We are also facing the
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water shortage problem everywhere. The agriculture sector has been badly
affected due to shortage of water. This is not just in Kerala.
13.00 hours

Forty lakh metric tonnes of rice is the allotment for Kerala which the
Central Government has to give every year. But this year, they have reduced it to
10 lakh metric tonnes. There are two issues- drought and the reduction in rice
quota by the Central Government. These two are very serious issues in Kerala.
Therefore, the Chief Minister of Kerala convened an all party meeting to discuss
this matter. All political parties unanimously decided to meet the hon. Prime
Minister under the leadership of Chief Minister of Kerala Shri Pinarayi Vijayan.
The Chief Minister requested an appointment with the hon. Prime Minister but ..."
I condemn this attitude of the hon. Prime Minister. ... (Interruptions)
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Hon. Deputy
Speaker, I request you not to allow anything to go on record.

... (Interruptions)

HON. DEPUTY SPEAKER: This will not go on record. ... (Interruptions) That
kind of things cannot be allowed. ... (Interruptions) The denial by the Prime
Minister — that kind of thing cannot go on record. ... (Interruptions) Shri
Bhartruhari Mahtab, please speak.... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Hon. Deputy Speaker, Sir, let
them reply on this issue. ... (Interruptions)
HON. DEPUTY SPEAKER: Shri Mahtabji, please continue. ... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Deputy Speaker Sir,
recently on an RTI query which was denied, a petition was filed in the court of law
and the court has directed the Government to declassify the version of Nathuram
Godse relating to the murder of Mahatma Gandhi, the Father of the Nation and it

is going to be made public. ... (Interruptions)

*Not recorded
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HON. DEPUTY SPEAKER: Shri Suresh, you have already raised the issue. ...
(Interruptions)
SHRI BHARTRUHARI MAHTAB : Ours is a vibrant democracy. There is a
need to declassify all such materials that were declared classified at certain given
point of time. ... (Interruptions) One such classified document is a report of the
1962 war which was submitted by Lieutenant General Henderson Brooks.
(Interruptions) This was prepared for the Government in 1963 and it went into the
reasons for India’s defeat in the 1962 border war with China. ... (Interruptions) It
is usually called the Henderson Brooks report. It is impossible to rewind history;
what has happened has happened. It is however always possible to learn from past
successes and victories as well as defeats. ... (Interruptions) In fact, there is
certainly more to learn from blunders. Is it not that the report prepared by one of
the actors of that war is called the Himalayan Blunder. I would urge upon the
Government to reveal those papers on the then Defence Minister V.K. Krishna
Menon and make it available to the public. Then only we may realize the blunders
committed by an arrogant Minister.
HON. DEPUTY-SPEAKER: Shri Sharad Tripathi is permitted to associate with
the issue raised by Shri Bhartruhari Mahtab.
S aEeESt /g () ¢ A SUIe S, AY YRGBl [AvT 99 H Ui IREEE o
HRAT 21 IR U qrEIID AR B AR W IR <% H @A 8 T g, ey Meber a6
TE B U1 @ 2 IRE F -9 IR fRar @ @ € 39 R |aifde gHead @ @
g, oISTs-31S, ARUIC, BT, dollchR Sl 3 TV 8 & &l $HPB BRI SH-oilad g T4
difeal qaig 81 <@ &

GARTIG H A TRBR B! A MHR G& IRG 997 BT (797 a1 gal ©l TWHR Bl
B ATIR HRAT T8l 5l 3HD dIa9E BTG ARBR Y& IR B §HM I T8 &l ol

G H ol IRIGEE B AW DI bR STE-S8 (a8 Jeei 8 © ¢l Afgasii &
IS A G e H g9 O WE §, Y Afgen wHArS FwEr o 1 udd Ma T A B aret

¥ Ty I G Afed IS BT IS I Bl ATl A bR Hherdt 8l ING fiR Bl
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Telt 3 7 el 3rde ¥RIE B (st T 21 3R IRE $T APt quia: d8 FA B AT B ABR T
AfEelT HATIST Feheldl 81 IRT ShaR g IRTT PIAT & oS AleNsll bl ARG B © IR
I TR ORI DR el | & B 6

31 BTG Afed QX <% # quid: eRE Bl [ b1 d9 fhar Sy, drfe s iR
AAIE qRIg A 31 dTell NiSAT BT Far1 1 |
HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate
with the issue raised by Shri Tamradhwaj Sahu.
N oy Rie dEEa (WuR) : q Suery wEey, § ofSedt o | odr € el
STRIRAT 1 AU I8 8 P ol AoIdhd AMSd dcad dad HdR &I AIH T8l I8 T
g, g ARd B DI A Pl R & JEHA S DI AT Gz 7 SE9d W ST 7l
AraTgol MM TN BT W Udh #1eaH &1 &

AlaTsd Tad R H & oy AR 390 7 S /a6 @@ {60 € 39 ama &
I UM BOIR SR W SIUATAd gRI Adgd ey Ry fopar smar g1 e A g8t
SARIET 3iT UIYlee agd $H 8, SAGY I8 A o KM & A1 # R &l by o
qhd ¢ AR JATHAT S QAR WRA @ goAThl H 39 AMBT H Reldied far g 3R a1
BIR b H-ad bl AT H € Hlargel AR WM B Bl WA < 2

# SIS W W Wad IR ARHR BT & AH T dd gY Faed dwar g o afgeh
o H A 39 gBR & AFel § Rifdedar & 9y arfe 9. & R &= 7 | ardd
AN T g B giaar e Fa |
HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shri Gajendra
Singh Shekhawat.

DR. J. JAYAVARDHAN (CHENNAI SOUTH): Sir, with deep anguish I would
like to bring to the notice of the august House the cold blooded, inhuman, horrific
and illegal barbaric killing of a young Indian fisherman from Tamil Nadu due to
the unprovoked firing by Sri Lankan Navy on Indian fishermen while peacefully
fishing in their traditional waters of Palk Bay. In this terrible tragedy, a young

fisherman Thiru Britjo aged 21, son of Hemeles, sustained a bullet wound on his
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neck and died while being brought to the shore. Another fisherman Thiru Saron
aged 31, son of Dhasan, also sustained injuries and is admitted in a Government
hospital in Ramanathapuram district for treatment. This horrific incident
happened at 9.30 p.m. on 6.3.2017.

Sir, it is necessary that the Sri Lankan High Commissioner to India should
be summoned forthwith and the strong feelings of the Government of India and
the Government of Tamil Nadu about the unprovoked firing on fishermen should
be conveyed. I would also urge the Government of India to ensure the safety and
security of its citizens from Tamil Nadu who pursue their humble avocation of
earning a livelihood by fishing in their traditional waters of the Palk Bay. Sir, I
would also request the Government to take a firm and decisive action in this
regard without any further delay.

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Dr. J. Jayavardhan.

SHRI IDRIS ALI (BASIRHAT): I have only three requests to make to the
Government through you, Sir. I am obliged to our hon. Chief Minister, Kumari
Mamata Banerjee, to have sent me here. I come from Basirhat constituency which
is a border area. There is not a single Central School in my area. My humble
request to the hon. Minister is to establish a Central School in that area as soon as
possible. People in the central nine km. of that area are facing a lot of difficulty.

My second humble request to the Central Government is regarding loans to
farmers. The loan to the farmers should be waived off. More loans should be
given to Scheduled Castes, Scheduled Tribes and minorities.

HON. DEPUTY SPEAKER: You can raise only one matter during ‘Zero Hour’.

3t TEA Aar (s AT wem) : HEIGY, WM WA b P ABA d BRY Hag U
WA 9 W 21 HES 9 o Fs U W B9 & xefawrd g/ wAed A SH
SR & ATE-URT HICFAT DR D oY 21 AR, 2016 DI (A &f § o qqal@

Pyl 39S 918 I/ Tdh AdHoR & AT F g8l Bl WENIH B S8 Pl 100 WX | =T
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10 HIex T 3T 7] 39 SR & AR ¥ H sl ff Rww §wlee & JrER 10 HIeR dh
DS W AIDHd DRI R Ghdl 2| a8 H U &5 U ff g, Sl A4l B g ©l
I9D A9g H Id HER UA.SLEL T8 ¢ % Bl 495 A Ad & dger SR <l wd
| & orpeRl 7 gl & 08 9l gamEl B Rotae wR fQAr g1 I=i $HDT BRI
I g 2 f5 I8 waer feww omit fdv W o g g, 7' A i w oy 78 g 21 #
AT St BT T8 qAET ATEdl § [ 4 AW TRATE T B AT el R & sre-u
T8 gl @l Ad 3 SR i gl 498 @ PIaEl, del, HICHIR, Bidddl, waTs,
Il URITRTR 3R AR, A0 & & H HigaeH Uoraed A T El 399 98 B gl
uRaR gwifad gU 21 98 91 9gd guiagel g1 # ous AIerH | A @ 6 Aeed |
IR Fxal § 6 I 39 Wl § HRAT 9§ Sifg wRd| # a8 A7 aRar g 6, S e
Aol & IS 1 Rolde &Y & 3T SdT BT T B B 8, I8 sfed fbar Syl

HON. DEPUTY-SPEAKER: Shri Gopal Shetty is permitted to associate with the

issue raised by Shri Rahul Shewale.
SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Sir, Karnataka is one of
the major tuar growing States. In fact, this year, in spite of poor monsoon,
Karnataka was able to grow three times higher than the average annual production.
But this year, the Government of India has liberally allowed import of pulses
including tuar. Now, the Minimum Support Price for tuar is Rs.5050 including
Rs.425 of bonus. This is not sufficient even to meet the expenses of cultivation.
Therefore, to come to the rescue of tuar farmers, I would urge the
Government of India to kindly grant additional Rs.1000 per quintal as bonus to the

farmers.
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13.13 hours
ADMIRALTY (JURISDICTION AND SETTLEMENT OF MARITIME
CLAIMS) BILL, 2016
HON. DEPUTY SPEAKER: Now, we will take up Item No.17.
... (Interruptions)
HON. DEPUTY SPEAKER: I will allow him to speak during the discussion on
the Bill.
Ash TRAEA MR ATHRT AT | T #Al, U IRaER HAT W A HA ql IWEA
3 SR Ao | wow WA (sht weRE verwisfaan) ¢ ARy, # uRard wRar g-

“fp TaTferaor ifeTRAT, Sora™ | Wefia fafde srarfzar, S9ar & T, R,
I ok IHR Feafda a1 Sud SN o e & deg H fafd &1 THdT B
arel fage w fduR fy SM @Y srgafa @ smel’

faeq § fEgea™ Ush fddbeu 81 ST SIS Bt A 31 Bs <2 A WG D HAEAH

¥ g @ 2| Agw # gown Wpfa &1 ff 9Ha 7| oRE § US Algd TR gl e 98

5 ¥ 50 fHaHier R 21§90 IR BT 99 I@F [T T o, A1 981 4 Y uie el Bl
Tgl fava @& Ry RgE™ & 19 AR &1 & oy oM &xd A a9 dadir d@
SIS dieRds & HILgH W GHw Qd DA A Bl oAl I8 AR WHul Ad8R Pl qgd
R 3faer 2l fegeae #7500 fhaier &1 W dc 21 39 W del W Aial 4 BRI
o Tefort Bt & Bl T < H Pol e 12 FoR Wicd B 3w § 205 AR Uied 2
3, Pl FHATHR, 95 WRAT BT, UIE W 8Ued B & IR IAD! R I H gRafid HY
Al 68 AT deg Sl HFIT B! ¢ 98 W & IW Ul A FWIC BNl § i YIS 3R
S & oy 8RR dIcy &1 §91 A8 @l ¢l SUd de¥ H el $ol e fegw™ # |t
Tl UR A8 d HOR UIC 8 AT HIgR UIe, $ol et 90,877 R &R wrdt it 21 afe R
T AT I8t At € 3R S Riv & |1y o ve 8 iR S $v....

2 HeAToT TN (SARTYR) : AT S 41 8 & 98 Wk & IR Sffeides foe § 78 2
ft e g AT ¢ S I H BRI @ 9¢ W 2, A AGER T W T MR ;W H S
BT 8, 98 A1 BIA &, S ATl A Tod M &1 &, Ry Sl 7 a9 o7l 39 B Bl
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Ieem & forg, fegea & SMRed &I &1 aF] &3 & fog &9 97 fda aw g1 s9r a§
S BT B AT I8 SRS @ AeW H IUH! Sl BIUET 2 AR IHD F&H H Sl S a1
B3N B, USRI BIC, 1840 IE 177 WA Ul ¥ Tl 3N @ gl DIAIA BT B
TSRS Uae, 1861 I8 156 d¥1 W AT AT 3T BIIA &l DIANTIA BIc ATh YsHRferd!

SfUSaT, 1891 IT 126 ¥ RMI HIA 3| HIEISH 36 ofed UCc, 1865 I8 152 a4 YR

DA &l HEIGY, 126 99 ¥ 177 9Y [RMAT BFA 2| Sq e o9 ST i MY A| I/ S

BT I1Y A, IF & o H dad A1 AR died ¥, T 58, 959 iR dad<n ure |
ST Sl Al el T Bl 2 3R 99 e H Bl fhl Bl Bl HRIArE HA 2 @l
9 foY ad A9 S=g IRTerd H & Waee gl 9F H aey )R B 9 9l Wed &
U OIC § A1 99 UIed @ 319 Bl g & oy N died &1 €y ®, S9a Jraral
= fH DI BT Y™ el 2, ITD] Sod [T H A1 TSl 31 S 89 I8 faa o
® ¢ 5 [T T @A B AU R TS WH W AR SHREE B B ST 2B 3R
Q9 ITldl g # U UH.E. Uferoney faog &9 savcHe e ofs uigde fafics #
Teh DI Tl gs o GefRferd) ded # S &l faarg gan a1 a8 gum Bl a1l
JuH B 7 |l MsedsT A1 {6 I8 RET HA &, ITH T IRBHAT T80 2] 37 U IR
R ¥ oW & SHREd ST d18Y] SHS AY-TY S H 99 Ig el gs a9 gAN
fafer omimT 7t S ded # YarHIe WS B iR Ay T 7 151 @ KA § 97 BT
g & fau Repdice fBa1l 597 @9 91l 1 <@d §Y a9 2005 # Yeb I q=11 74T A1
qy 2005 H I8 BIYA qAIBR LIS PHHE BT XBR [HAT AT 7| WIS et 7 IF R AR
A Al B IR Dbl Rebse bl arg 4 g8 qrferamic o Jed @ 8 O A UfST 8
AT 91 4 39 ffee &1 @ B B 95 D (oY, IFD ARS &3 B 981 & oy, ST
3l Badt TS, HoADHl R AGH ©, I AR dIT W §] I ATIAT DI IAD! &HA o
& oy, S 91 37 YR & ARG & [4arg 8Id &, 981 W B DR Tl ofas Bl Wl fdars
BT &, Wi & dew H 1 faarg gar 8, weAliv & WeW # f faare B g, saiakie &
T 3T ST B, I Bt foredt o Ry &1 o wo o @ 99 fRAUfT # ot fare @ S 2
U 3 BRUl &, A TSRt & uRers &1 S @l gfte 4 b B smawsd ol
safely # a8 fIges dar o § SR § 9Hed ¥ =l &= g o 39 fite w® far &
WA B AR IABT TRT BN
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HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to consolidate the laws relating to admiralty
jurisdiction, legal proceedings in connection with vessels, their
arrest, detention, sale and other matters connected therewith or
incidental thereto, be taken into consideration.”

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): The Admiralty
(Jurisdiction and Settlement of Maritime Claims) Bill, 2016 was introduced in Lok
Sabha on 21* November, 2016.

The objective of this Bill is to consolidate the existing laws on civil matters
of admiralty jurisdiction of courts, admiralty proceedings on maritime claims, and
arrest of ships. Admiralty laws deal with cases of accidents in navigable waters or
involve contracts related to commerce on such waters. It is true that there are a
number of archaic and obsolete laws which are still governing the maritime
disputes, offences and problems. So, there is an imperative need to have a
comprehensive legislation. It is not only that. The maritime legal fraternity also
has been demanding over the years for a comprehensive legislation.

Even after Independence, Parliament did not exercise powers to make laws
with respect to admiralty courts. As a result, the jurisdiction in respect of
admiralty matters remain as defined in the Admiralty Act and restricted to High
Courts of Mumbai, Madras and Calcutta as the hon. Minister has rightly pointed
out.

The High Courts of India’s other littoral states, namely, Gujarat, Karnataka,
Kerala, Andhra Pradesh and Odisha do not possess admiralty jurisdiction although
there have been instances of the High Courts of Gujarat, Andhra Pradesh and
Odisha having entertained admiralty causes apparently on a perfunctory
consideration of the various States Reorganisation Acts enacted by Parliament and

presumably without the benefit of a full argument. Along with the vexing issue of
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ambiguity of jurisdiction, existing admiralty statutes required a relook in order to
incorporate contemporary maritime practices and international legal regime.

In 1986, a Committee headed by Shri Praveen Singh, the then Director
General of Shipping, Mumbai reviewed the existing maritime laws and admiralty
jurisdiction and recommended that a specific admiralty law be enacted.

In so far as jurisdictional ambiguity of the littoral state is concerned, the
Supreme Court in the case of M.V. Elizabeth and others versus Harwan
Investment Trading Private Limited, 1992 decided that the High Courts are
superior courts of record with unlimited jurisdiction and inherent and plenary
powers to decide on their own jurisdiction for the purpose of redressing grievances
according to the principles of justice, equity and good conscience. Where the
statute is silent, judicial intervention is necessary. In this context, the Supreme
Court observed that there is no reason to think that the jurisdiction of the High
Courts have stood frozen and atrophied on the date of the Colonial Courts of
Admiralty Act, 1890.

Accordingly, in view of there being no Indian Statute governing the courts’
jurisdiction in regard to maritime claims, the Supreme Court made the principles
of international conventions on maritime laws applicable in India as part of India’s
common law. At the same time, it also directed the early enactment of a suitable
legislative measure.

So, this is an evolutionary path being adopted before the finalisation of the
legislative document. Even in the year 1998, a draft Bill was planned to be
introduced. However, it could not be achieved due to very short duration of the
first Vajpayee Government. Finally the Bill was introduced in Parliament in May,
2005. The Bill was referred to the Standing Committee.

The Admiralty (Jurisdiction and Settlement of Maritime Claims) Bill, 2009
was revised and circulated for consultation. However, due to the dissolution of the
14™ Lok Sabha the Bill lapsed. The Bill went through the further process of

revision through inter-Ministerial consultation during the 15" Lok Sabha. So,
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naturally we are all aware of the long journey, the long odyssey of this legislative
document.

13.26 hours (Dr. Ratna De (Nag) in the Chair)

After all, in response to the needs of the modern economy and in
compliance with the existing facilities available in other parts of the world, the Bill
was necessary. That is why we are supporting the legislative document without
any reservation.

I would simply like to refer to a few key features of this legislative
document. One of them is admiralty jurisdiction. The jurisdiction with respect to
maritime claims under the Bill will vest with the respective high courts and will
extend up to the territorial waters of their respective jurisdiction. As we know,
India has territorial waters to the extent of 12 nautical miles. Thereafter starts the
Exclusive Economic Zone up to 200 nautical miles.

The Central Government, as per the Bill, may extend the jurisdiction of
these high courts by notification up to the Exclusive Economic Zone. Here I would
like to ask whether you have any mechanism to extend the ambit of the courts up
to the Exclusive Economic Zone. According to the Bill, the jurisdiction is
extendable by the Central Government Notification. That is why I have raised this
question.

Insofar as maritime claims are concerned, the high courts may exercise
jurisdiction of maritime claims arising out of conditions including disputes
regarding ownership of a vessel, dispute regarding co-owners of a vessel regarding
employment or earnings of the vessel, mortgage on a vessel, construction, repair
or conversion of the vessel, disputes arising out of the sale of vessel, environment
damage caused by the vessel, etc. The Bill defines a ‘vessel’ as any ship, boat, or
sailing vessel which may or may not be mechanically propelled.

Let me refer to sub-clause 4 of clause 9. It says: “No maritime lien shall

attach to a vessel to secure a claim which arises out of or results from (a) damage
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in connection with the carriage of oil or other hazardous or noxious substances by
sea for which compensation is payable to the claimants pursuant to any law for the
time being in force; (b) the radioactive properties or a combination of radioactive
properties with toxic, explosive or other hazardous properties of nuclear fuel or of
radioactive products or waste.

The Minister may kindly explain this particular area because you know
about this particular area. Now a days, the sea across the globe is under the threat
of hazardous toxic elements, even radioactive materials also. How much of the
authority is being enjoyed under this clause so that the maritime lien provision
should be applicable? What is the periphery of the applicability of maritime lien
provision that has been enshrined in the Bill? While determining maritime claims
under the specified condition, the courts may settle any outstanding accounts
between parties with regard to the vessel. They may also direct that the vessel or a
share of it could be sold.

With regard to a sale, courts may determine the title to the proceeds of such
sale. Do you have any idea that in a year how many claims are being registered?
How many registered claims are being settled in a year? I know that there is a
multiplicity of legislations which certainly hinder the expeditious disposal of the
claims. One of the objectives of this Bill is to dispose of the claims in an
expeditious way. Therefore, the Bill is proposed to repeal four archaic admiralty
laws on civil matters. We have an Admiralty Court Act of 1840 also. I do not
know whether that Act also is repealed or not as it has not been stated in the Bill.

As far as priority of maritime claims is concerned, of all the claims that are
there in an admiralty proceedings, highest priority would be given to maritime
claims, followed by mortgages on the vessels and all other claims. Within the
maritime claims, highest priority would be given to claims for wages and with
regard to employment on the vessel. This should be followed by claims with

regard to loss of lives or personal injury in connection with the operation of the
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vessel. Such claims will continue to exist even with the change of ownership of
the vessel. It is the most salient feature.

Here, the Bill is consolidating by repealing all other existing laws where the
Bill will focus on wrongdoer - wrongdoer maybe the ship; wrongdoer maybe the
vessel. It covers every vessel irrespective of the place or residence or domicile of
owner. However, warships and naval auxiliary or other vessels used for non-
commercial purposes are beyond its purview. Vessels which are being constructed
are excluded from its application. However, by notification, everything can be
brought under the ambit of this Bill. There is a very significant aspect so far as
notification is concerned because by issuing notification the Bill can delegate
more powers to the courts of the littoral States.

About jurisdiction over a person, courts may exercise admiralty jurisdiction
against a person with regard to maritime claims. However, the courts will not
entertain complaints against a person in certain cases. These include, damage or
loss of life, or personal injury arising out of collision between vessels that was
caused in India. Second is about non-compliance with the collision regulations of
the Merchant Shipping Act, 1958 by a person who does not reside or carry out
business in India. Further, Courts will not entertain action against a person until
any case against them with regard to the same incident in any court outside India
has ended.

In regard to arrest of vessel, the Courts may order for the arrest within their
jurisdiction for providing security against a maritime claim, which is the subject of
a proceeding.

In regard to appeals, any judgments made by a single Judge of the High
Court can be appealed against to a Division Bench of the High Court.

HON. CHAIRPERSON : Mr. Chowdhury, please conclude, now.
SHRI ADHIR RANJAN CHOWDHURY : Madam, I am concluding within two
minutes.

HON. CHAIRPERSON: Two minutes! Please conclude, now.
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SHRI ADHIR RANJAN CHOWDHURY : Further, the Supreme Court may, on
application by any party, transfer an admiralty proceeding at any stage from one
High Court to any other High Court. The latter High Court will proceed with the
matter from the stage where it stood at the time of the transfer.

Here, I would like to ask the Minister that after High Court, whether the
Bill has any provision to go to the Supreme Court. It is because here, the Supreme
Court will decide to which High Court the appeal will be heard.

Regarding Assessor, the Central Government will appoint a list of
Assessors qualified and experienced in the admiralty and maritime matters. What
are the criteria for selecting those Assessors?

HON. CHAIRPERSON: Mr. Chowdhury, please conclude.
SHRI ADHIR RANJAN CHOWDHURY : Madam, I am on my last point, now.

Insofar as West Bengal is concerned, you are also from West Bengal. Here
a deep see port was proposed by your Government. But when will it see the light
of the day? We would like to know it.

The second point is that the country is famous for ship breaking industry.
Do you have any regulation on ship breaking industry to compete with the global
level? I am saying it because our ship breaking has been causing enormous
pollution in our country.

Madam, 95 per cent of India’s trade by volume is done by sea. But what is
the capacity of all the ports in our country and whether the capacity of the ports is

being utilized or not? In this regard a full account needs to be given.

HON. CHAIRPERSON: Now, Shri Narendra Sawaikar.
Nothing will go on record except the speech of Shri Sawaikar.

...(Interruptions) ... ~

* Not recorded
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ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Thank you, Madam
Chairperson, for giving me this opportunity to speak in this august House.

I rise in support of a very important piece of legislation, which was long
overdue, and that is, Admiralty (Jurisdiction and Settlement of Maritime Claims)
Bill, 2016.

I thank the hon. Prime Minister as well as the hon. Minister of Shipping,
Shri Nitin Gadkari for having introduced this important piece of legislation.

At the outset, Madam, I would like to give some facts and figures so as to
understand the importance of this legislation. Our country has a coastline of
around 7,516 kilometres. There are 13 Coastal States, Union Territories as well as
the Island Territories, which are in India. There are almost 70 Coastal Districts.
We have 13 major ports and 205 minor ports, as has also been stated by the hon.
Minister. I have placed these figures because this would help us to understand the
importance of this legislation.

Madam, as has been pointed out by the hon. Minister, till date, the maritime
law in India is being governed by the old British laws. I would like to cite those
four laws. They are: 1) Admiralty Court Act, 1861; 2) Colonial Courts of
Admiralty Act, 1890; 3) Colonial Courts of Admiralty (India) Act, 1891, which
was subsequently introduced in one year; and 4) Letters Patent, 1865, provisions
of which are insofar as applied to the Admiralty Jurisdiction of Bombay, Calcutta
and Madras High Courts. Only three High Courts, that is Bombay, Madras and
Calcutta were conferred with the jurisdiction of the admiralty.

Madam, I would like to make a mention that many a times, I have come
across such matters and litigations wherein the issues regarding the jurisdiction,
the issues regarding the arrest of a vessel, the issues regarding the collision of a
vessel and the issues regarding the territorial jurisdiction have all been debated and
discussed. Only on the point of jurisdiction, many years have taken up for these

litigants to address their grievances.
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The present piece of legislation is repealing all the four Acts, which are
obsolete and redundant. Therefore, this piece of legislation is very much
important considering the maritime law and the shipping industry in our country.

Madam Chairperson, I would like to draw your attention to Clause (e) of
Section 2 of the Act which now confers the admiralty jurisdiction on the eight high
courts of the coastal States. Clause (e) says that High Courts of Kolkata, Mumbai
Madras, Karnataka, Gujarat, Odisha, Kerala and Hyderabad for the State of
Telangana and the State of Andhra Pradesh, as may be notified by the Central
Government for the purposes of the Act, are the High Courts within this law.
Earlier, there were only three high courts.

Secondly, the jurisdiction of these High Courts is also specified in Section
3 of the Act which says that the jurisdiction under this Act shall vest in the
respective High Courts and be exercisable over the waters up to and including the
territorial waters of their respective jurisdictions in accordance with the provisions
contained in this Act. I have pointed out these provisions because, as I mentioned
earlier, many a times when the issue arose, it so happened whether the jurisdiction
will lie with this high court or that high court. It is because of the latest provisions
as well as the States Reorganization Act of every court, the issues could not be
discussed, debated and redressed for years together.

Here, 1 would like to say that for the first time the importance of this
legislation came to light in the year 1986 when the Praveen Singh Committee was
constituted. Subsequently, in the year 1992, when the hon. Supreme Court, in its
landmark judgment in the case of M.V. Elizabeth said — the Supreme Court was
shocked and surprised — that the old archaic laws which are governing this
particular admiralty jurisdiction should be repealed. This was in the year 1992
after 45 years of Independence. In spite of that we could not have our own
legislation in place. I would not like to reproduce what has been stated by the hon.
Supreme Court. But the Supreme Court has very categorically said that the Law

Commission in its 5™ Report on the British Statutes applicable to India went into
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the details on scope of the articles. The Supreme Court further said: “Should not
India enact her own laws on the subject-matter of these statutes where it is
necessary to do so and take legislative action making it clear that these statutes are
no longer applicable to India?”

Subsequently, in 1994, the Law Commission came out with its Report,
though it has been stated that it is a suo motu report but it came in 1994. In this
Report the Law Commission has specifically held that this is an old enactment
and, therefore, this law needs to be replaced and a new law is to be introduced.
Subsequently, the new law was drafted and it was placed. Then, it was discussed
and referred to the Standing Committee as has been pointed out by my learned
friend. Thereafter, in the year 2005, the Standing Committee has submitted its
Report on 21% March 2006. Thereafter the Bill is introduced. But still it took
almost 11 years to see the light of the day.

The salient features of this law are the application of the Code of Civil
Procedure where the law is silent and where the action is needed, in that case, the
Code of Civil Procedure can be brought in. Secondly, there is action in rem and
action in personam. Thirdly, the settlement of claims, I would not like to go much
into the details but the settlement of claims in Section 4 of the Act specifically
provides for which are the claims that can be settled under this Act. These are
some of the salient features of this Bill.

When we are talking about making India a super power, I always feel that it
is our bounden duty, irrespective of the party to which we belong, to take steps to
achieve this goal. = The hon. Prime Minister, in 2016 in the Maritime India
Summit held in Bombay, had said: “This Government wants to make coastline an
engine of growth.” He also said that the Government would like to invest around
one lakh crore of rupees for the development of the ports in India. Our
Government has taken various initiatives in this direction by launching ambitious
Sagarmala programme. In the last two-and-a-half years, hon. Minister Shri Nitin

Gadkari ji has taken steps for the development of ports.
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I come from the State of Goa. There is only one major port. But, in the last
two-and-a-half years, due to the efforts of Shri Gadkari ji, the developmental
activities have been taken up, various infrastructural activities have been taken up,
so far as my port, the Mormugao Port Trust is concerned. Besides that,
nationalisation of 106 rivers is also a part of this programme. While enacting this
legislation, also around five laws have been repealed while consolidating and
while bringing in the National Waterways Bill.

Madam, I would like to make a mention that on the one hand, when we talk
about India being a global power, when we talk about development of India, at the
same time, we need to keep it in our mind that in the last almost two-and-a-half
years, this Government has repealed around 1200 old, obsolete laws. 1 am
mentioning it because in the last 64 years, that is till 2016, only 1031 laws which
were old which were obsolete were repealed by the then Government. It is this
Government which has taken firm steps in this direction.

The market size of the maritime trade is on rise. In fact, I had raised a
question on this issue. In the latest answer which has been furnished to me
yesterday of the same question, what has been answered by the hon. Government
is that in 2016 it expects the maritime trade to reach about 1715 million metric
tonnes. Therefore, the Government expects that there is a growth of around 18 per
cent in the maritime trade.

We talk and we say that 65 per cent of our population is young and is
youth. The Government has been taking steps for raising the business, industry
and opportunities for our younger generation through the various programmes like
Make in India, Start-up, Stand-up, Skill Development, Sagarmala, port, road, air
and rail connectivity. We have also jumped 12 ranks in the World Bank Ranking
in the ease of doing business. This legislation, in my opinion, is another step
towards making India as a business destination. I am sure that shipping and
maritime industry will welcome this legislation. It is the need and demand of time

that we rise to the occasion and bring in reforms in our old, archaic regulations; or
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otherwise we repeal them. We come out with the new legislations and regulations

with the changing times so as to make our all shared vision of making India a

global super power.
With these few words, I support this legislation. Thank you, Madam.
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SHRI KALYAN BANERJEE (SREERAMPUR): Thank you, Madam
Chairperson. The bill is regarding the Admiralty (Jurisdiction and Settlement of
Maritime Claims) Bill, 2016. Already, the other two speakers have spoken. I will
not take much time. But, firstly, I would point out that I respectfully disagree with
the statements made by the hon. Minister.

The Minister while making the statement said that the Bill is also covering
the environmental issue. I am sorry, under clause 4, this is not the scope. You
have also referred that in case of leakage of oil etc., this will come within its
purview. This is also not there. Therefore, I respectfully disagree with the
statements made by him in respect of two issues. That is the reason I was trying to
tell you to kindly restrict yourself, without giving the long lecture, to the Objects
and Reasons of the Bill itself, not beyond that.

This Act was necessary for long. Rather I say decades after decades we
have to wait for this Bill and there is no quarrel with that word. It is unfortunate
that, although the Supreme Court in 1992 directed the Central Government to
come up with a law which will fulfil the needs of the day and when 151 reports of
the Law Commission was existing, from 1992 to 2016, whatever the Governments
were there, whether it was the UPA Government or the NDA Government or other
coalition Governments, no one had paid any heed to those circumstances. Today,
it is needed and therefore, I am not opposing in substance, the Bill.

Madam, I will take up two or three things. The claim which is required to
be decided by the High Court by reason of this enactment of the Act, itself has
been codified under clause 4. I will not read because it will take much time. The
jurisdictions have been said here. Now, I want to speak about territorial water.

Madam, in practicality and in reality, my predecessor friend has hinted
about that. I agree with him that really the trouble starts there. Clause 2 sub-
clause (k), says territorial water shall have the same meaning as assigned to it in
the territorial water, continental shelf, exclusive economic zone and other

maritime zones, 1976. It is said simply. In law, it is incorporation of the statutes.
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You have incorporated provisions. They are vague provisions. Very correctly, he
has said that decades after decades, it takes away the point, it takes away the
question as to which High Court is having the jurisdiction in the sea itself. I have
an experience, being a lawyer, we had a dispute with the Odisha Government in
respect of territorial water. However, both the hon. Chief Ministers discussed and
resolved the problem. It is working now very good. Therefore, that is extremely a
vague thing.

Now, I come and point out to the hon. Minister to kindly clarify this. This is
bringing another area where more interpretation is required to be done by the
court. You have to clarify and you have to clear it. Clause 17 sub-clause 2,

“notwithstanding the repeal, all admiralty proceedings pending in
any High court immediately before the commencement of the act
shall continue to be adjudicated by such court in accordance with the
provisions of this Act.”

Firstly, what does, “shall continue to be adjudicated by such court” mean?
If you have said that, it is alright. The moment you are saying in accordance with
the provision of this Act, then whether Kolkata matter will go to Odisha or any
other place matter will go to other place. Clarity is not there in this Section. You
have to clarify that situation. I do not know what is in your mind. If a proceeding
is pending before the High Court, it will continue in the High Court. Then the
language of the statute would have been made clear. If the proceeding will be
transferred as on today, then you have to write it down that it has to be transferred.
You are creating the confusion by saying, “before the commencement of the Act”,
and “shall continue to be adjudicated by such court in accordance with the
provisions of this court”. The moment you are saying, “in accordance with the
provisions of this court”, then for the transfer of this Act, therefore, the High
courts comes in. Therefore, there is a contradiction. It has to be clarified.

It is not for the argument sake I am making this argument. I am trying to

help you. That is the reason I am telling this. You clarify it. You clear it. Clarity
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must be there in the statute. Unfortunately, we are seriously criticised in the
judiciary because of the bad drafting or wrong drafting of a statute. I think this
clarity needs to be required in the provision itself.

Now so many things have been said regarding the old Acts, etc. Yes, the
old Acts, which are not required, have to be repealed. That is also necessary. The
old Acts also were not made applicable.

Now, I am coming to a very important point. I know that it is not concerned
with you. But, through you, today in this House I am making this point to the
nation itself. A national problem has come. Now you are giving the jurisdiction to
the High Courts to decide. There is no difficulty. But, hon. Minister, do you know
how many vacancies are there in the High Courts? How can the High Courts take
up the workload of all these things? Vacancies are not being filled up.

Earlier, some two or three Sessions back, a few Acts had come and
jurisdictions have given to the High Court. There is no problem. But with the load
which is there, with the jurisdiction which is there, not a single High Court is in a
position to function. If I correctly say, so far as the Allahabad High Court is
concerned, almost 50 per cent of the posts are vacant. As far as Calcutta High
Court is concerned, nearly 50 per cent is vacant. This is the position in all the High
Courts. There is not in a single High Court where this problem is not existing. So,
why are you not filling up the vacancies?

You see, the National Judicial Appointment Bills were passed here. A
Constitutional Amendment was made. Ultimately, the Supreme Court has declared
it ultra vires. We have to accept this proposition. If we have to accept this
proposition, we cannot have any ego on that. Neither any legislator nor any
parliamentarian nor the Central Government nor any Government can have any
ego with the judiciary. This has to be sorted out. I know it is not your problem. But
today since the High Court part has come, through you, I am trying to tell here to
please remove the ego. If there is any ego with the judiciary regarding the filling

up of the vacancies, remove ego and kindly fill up the vacancies first.
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Unless you fill up the vacancies, not only the dispute under this Act but
nothing will be done. Whenever a matter is taken up as far as maritime admiralty
jurisdiction is concerned-- I do not know whether you are having the experience or
not—it takes a whole day to decide on a small point. Other business is closed
normally because big claimants are there; big lawyers are there; big fees are there;
big things are there; and naturally most times are spent. Who will take care of the
poor people of the country? Everyone is taking care of the rich people of this
country. That is the whole problem. I am not blaming you. It is not your fault at
all. But, through you, I am trying to tell you to see that the vacancies are filled up.

Now, in respect of appellate forum, you have made it very clearly. Very
nicely it has been done. First is Single Bench, and then the Division Bench,
appeal, including interlocutory—everything has been done. Mr. Chowdhury is not
here. He was asking, “what would happen thereafter?”” Against that, article 136 of
the Constitution of India is available. It is known to them. You are not required to
mention that. That is all right. There is no difficulty on that. The Supreme Court
will decide in cases of transfer whether it is needed or not. Whether it is the
Calcutta High Court’s jurisdiction or the Odisha High Court’s jurisdiction,
naturally, the Supreme Court will decide. There also, there is no difficulty at all.

14.00 hours

There is another point I say to you.

Everything is very clear in the Bill. Still, I would like to give an important
suggestion to the hon. Minister. I am giving this suggestion, but I know that it is a
very difficult job for him also. The territorial water jurisdiction has to be
identified. Now, it 1s not much difficult because new mechanisms like satellite etc.
have come in and they may be used to do it.

My friend, Shri Mahtab, is here. You have to identify the water of Kolkata,
West Bengal and Odisha. If you identify that part, you will find that the question

regarding the jurisdiction to be decided by the courts will be lesser and an easier
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job. In future, if you try to do it, it will be very helpful. I am giving this
suggestion.

With this, I thank you for bringing this Bill. For a long time, from 1992, it
was not happening. It does not give a good smell in our mouths that it has been
pending since 1992. Now, it has been brought. Let it be passed. There is no
difficulty.

With this, I conclude and thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Kalyan Babu was
mentioning about good taste in the mouth! I will start from that.

Today is the 25" year since 1992, the year that was mentioned when the
Law Commission gave its report and we are in 2017 today. Actually, the Bill was
placed in this House in 24™ year and today is the 25" year and our good friend,
hon. Minister, is piloting this Bill today.

Before I come to the Bill, I would just like to mention that repeatedly wRa
WRHR B {3l 1 fFgEm v A9 IR Hell SiicmH d fFgam wa T8 21 #7 & &
o=t 999 Hoex <@, @ s9d ‘9Rd IR, ‘Rufeted site e forar g1 w4 o e
P YRS BN &, 39 THI WRA TRHR B HRA TURIY & DI FdeR H AT A1y | BAN
<91 ¥ sfaermd &1 ft ot auiF BT ATl gRBT, DIk, HRIFESA AR BfolT e TR Uidl
¥ TR WWergd Ufdefadsr &1 favar fawa # gam gl It was more than 2,500 or 3,000

years ago that our maritime activities flourished.

In the Sixth or Seventh Century A.D., we faced Arab seafarers in the Indian
Ocean and the Arabian Sea. Our trade with the western countries, including
Roman Empire, also diminished, during that period. Between 8" and 12™ Century
A.D., the Central Asian marauders also attacked repeatedly the Indian
Subcontinent, and Indian youth force shrunk itself. A time came during that period
when it was told by the leaders of our society that if you go on a voyage, you

would be outcaste. This was also told to Mahatma Gandhi when he went to study

abroad. His mother told him ‘if you are going to come back, AR AT T &4
oRe YRie sxm?’ This was very much vibrant in the first part of 20" Century. That
was the situation. A seafaring nation, which had flourishing maritime trade
throughout the world, be it in Japan, China, Far East or South East Asia, even to
Rome, how did that society shrink and why?

Hence, when this Bill comes for consideration, we are tied up with those

five Acts, which were incorporated. One was during the Company period, that is,

of 1840 and the rest four were of 1861, 1865, 1890, 1891 when India was a colony
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under the crown. These five have been subsumed in this Act, but it has a very
sacred history and that is really very interesting. Though this Bill was introduced
in this House on 21 November 2016, the issue of admiralty jurisdiction was
examined by the Law Commission of India in 1992. The drafting of the Bill was in
accordance with the Law Commission’s recommendations. I would just mention
here for the benefit of the House that the draft Bill was planned to be introduced in
the Parliament in 1998 during Atalji’s time. It was a short period of only 13
months, but it could not be achieved due to a very short duration of the second
Vajpayee-led Government. The shortest was the previous one of 1996.

Finally, the Bill was introduced in the Parliament in 2005. It was revised in
2009, but due to dissolution of the Fourteenth Lok Sabha the Bill had lapsed. It
further went through inter-Ministerial consultation during the Fifteenth Lok Sabha.
Finally, after 24 years, it was introduced last year and this year we are on the verge
of passing this Bill.

Being from a literal State, I, therefore, welcome this Bill with open arms.
Yet, as has been mentioned by my friend Kalyan babu, despite all these
deliberations still there are certain flaws and one should salute the Legislative
Branch of our Government. Whenever there is a Joint Parliamentary Committee,
we go into every word of it and what is the meaning of it and Kalyan babu also
very meticulously goes through it and he has very rightly mentioned about the
provision of Clause 17 section 2 as to how it will be interpreted or how it will not
be interpreted. Therefore, I would urge upon the Minister to make certain
clarifications and also he can remedy it. This is the time where FNes 3T B Fevcl
gl

The repealing of this old British law should have been done much earlier,
but I am glad that it is being done now by this Government. Since admiralty law
deal with cases of accidents in navigable waters or involve contracts related to

commerce on such waters, High Court of States, which have shores should be the
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ideal body to solve such disputes. Here, I would also say that it would also reduce
the burden on Kolkata, Mumbai and Madras High Court.

Section 10 of this Bill prioritises the order of maritime claims determining
the inter se priority in an admiralty proceeding, which shall be as follows : - (a) a
claim on the vessel where there is a maritime lien; (b) registered mortgages and
charges of same nature on the vessel; (c) all other claims. This is the gradation.
When I go through the Bill in Section 4 where maritime claim can be determined,
there is sub-Section (e), which says : “loss of life or personal injury occurring
whether on land or on water, in direct connection with the operation of a vessel.”
It is not a criminal case, it is a civil case. If some accidents happen and body injury
1s there or a death occurs, this should be the law where a claim can be made. But
in the priority list, in clause 10, the claim of vessel where there is maritime layer
registers mortgages and charges of same nature of the vessel. These two precedes
the life. Is this a conscious decision of the Government? Do you not think it is
necessary that claim for life should get the top most priority? I hope the Minister
understands the logic behind it and it should be corrected in the priority list. This
should be followed by other claims like compensation for loss of life or personal
injury in connection with the operation of the vessel. Why can we not give loss of
life and injury claims a high priority than claims for wages? That is also really
very much necessary.
14.11 hours (Hon. Deputy Speaker in the chair.)

Mr. Deputy Speaker Sir, this Bill was long overdue and it should have been
done much before. I wonder why during the UPA regime, this was never taken up

with all sincerity though the Bill was introduced in 2005.
R I ORI AW, 379 Y8 et 31 21 ST b e a9l off 1 del & fb RIS arex

FHI W fSAT®eT S & S*xa g, gar 7@, The Ministry of Shipping is empowered to

do that demarcation or not but it is better that you refer it to the NITI and have a

Chief Ministerial conference and it is much better as we had settled among
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ourselves between West Bengal and Orissa. It is necessary because S 3+ e

f&am 5 9,000 3R F© fharicy BT AEW AN ©, I8 IAA &l 2| TN Ja=HA1 i
BT B © [P A4 TN IAMseied fog AENITR 4 YRd & ol 89 S Ul STaU BRI o,
A W gH WiegHA Vfaefadsr @1 ok Srer hen 9ahd 21 It is not necessary that all sea

liners have to come to the mainland. It can also operate in those islands which are

there in the Indian Ocean under our control. So, in that respect, it is also necessary

to expand our horizon because India lies in an international mariline trade activity.

STg 37T Ped © [P BN 95 U o8 9 ¥ Bidl 2l BRI SI1el o8 Ul I
TE B &, AR A PV A DI SR el TSl &, 89 Y Dl <d &, U H TR T
A Aol O g, A1 g8t 95 U oS B @M B 3R 3T T ¢ o e W qgRAT Al Jgf

1 95 per cent is not a very creditable thing because our trade activity is basically
on sea route. That is the reason why it has to expand. Quantifying it will give us a
different figure.

In the end, I would say, as I had said earlier, we support this Bill with full

heart with little amendments which you want to make.
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SHRI THOTA NARASIMHAM (KAKINADA): Thank you very much for giving
me this opportunity to speak on this important Bill.

At the outset, I would like to praise the Government for innovative
initiatives in a diverse aspects right from the very first day of the Office.
Introduction of the Admiralty in Jurisdiction and Settlements of Maritime Claims
Bill 2016 in the House is the timeliest for the fulfillment of India’s aspirations of
being the leader of the Indian Ocean. With more efficient and effective
governance strategies to highlight the statistics, India is one of the leading
maritime nations and maritime transportation caters to about 95 per cent of
merchandised trade by volume.

The enactment of this Act is long awaited and dragged by Government after
Government since 1980s. Thus, the introduction of this Bill is a progressive step in
the right direction. As noted, this Bill seeks to consolidate all the existing laws on
civil matters of admiralty, jurisdiction of courts, admiralty proceedings of
maritime claims and arrest of ships. More so, it also repeals absolute colonial
statutes thus updating the laws to meet modern day requirements and also
enhances clarity in rules and regulations dealing with territorial waters and
Exclusive Economic Zones.

Further, in recent days, we have witnessed many naval accidents causing
immense pollution in our coastal waters like that of the recent accident near
Kamarajar Port, Chennai. As yet, there is immense delay in adjudicating such
navigation issues due to lack of clarity in rules. This Bill deals with cases of
accidents in navigable waters or involving contracts related to commerce on such
waters. Clear demarcation of jurisdiction to the High Courts of Coastal States on
territorial waters and empowerment of States by the Centre over EEZ issues is an
innovative step for effective governance in maritime commerce and navigation.

Owing to such inherent delays in the management of maritime commerce,

India is losing huge commercial gains with complex legal issues and systematic
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procedures. I hope this Bill would sort out all the issues pertaining to navigation
and pave way for reaching our potential in high seas.

I am hailing from the coastal State of Andhra Pradesh with nearly 974
kilometres of coastline that has immense potential for port-led development under
Sagarmala Project and association of SEZs with ports. I would like to emphasise
on infrastructure development in Kakinada, which is my constituency, for better
multimodal connectivity to the port. I also request the Government for the
establishment of a Maritime Educational Institution in the State on the lines of
Chennai for encouragement of the youth towards new areas of career as well as
employment generation in the State. I further request the Government for the
establishment of Oceanographic Museum in Kakinada, which is my constituency,
to increase awareness of Oceanographic Studies, maritime assets and resources
among the public. More so, it also increases the tourist potential of the State.

I support this Bill on behalf of my Telugu Desam Party. Thank you, Mr.
Deputy-Speaker, Sir, for giving me the opportunity to speak on this Bill.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Sir, thank you, Mr.
Deputy-Speaker, Sir, for giving me this opportunity today to speak on this
important Bill which is long overdue.

Sir, ports and maritime trade have been the growth engines of cities and
nations and the economies. In fact, some nations like Dubai and Singapore just
grew on this particular growth engine; and also cities like Shanghai, New York
and London in the past.

Shri Mahtab has very eloquently told the maritime history and the prowess
of India in the past. As you know very well, when it comes to our prowess, we
remember Raja Raja Chola and Rajendra Chola. If you go anywhere to the East of
India, you can see the maritime prowess of India more than in India. The world’s
largest temple is not in India; it is in Cambodia. If you go to Bali, Indonesia, and
Jakarta, it is where you will see the Indian culture. Mahtab Ji also has explained
about our culture, how our importance of maritime trade changed that it impacted
our very culture. If you abroad, you are no longer part of this culture. This is what
Gandhi Ji was told.

I am very glad that the Government has taken this up at this very crucial
juncture where we are trying to show our prowess in the space by launching
satellites, but in maritime, I think we again need to retain the old glory. I think the
Government has done certain things and I should congratulate them.

Of course, yesterday we passed the Maternity Bill. This has nothing to do
with the Maternity Bill. The pre-berthing detention time in India used to be weeks
and months a few decades ago. This Government has brought it down from about
two days to less than a day. Definitely, it is worth congratulating the Government
on this. But, averages do not tell the whole story. Average is a good matrix, but
there are still cases where ships are lying outside for one, two and three weeks. So,
this law is even more important. In fact, before coming, I was trying to google as
to how many of these ships are lying in the outer harbour because of these legal

issues. I could not get any data. Hopefully, the Minister can give us some data
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today about how many ships are being held up in the outer harbour. I feel that it
will reduce the pre-berthing time. It is one more step in increasing our maritime
trade. While it was a global strength in the past, but the performance in the
Mumbai and Chennai ports is dismally low. The Shanghai Port has more than 700
million tonnes of trade and the Rotterdam Port has more than 400 million tonnes.
Then come the Singapore and Dubai ports. In the case of Chennai port it is just 25
million tonnes and Mumbai Port is just 65 million tonnes. So, all these Bills in
conjunction with others will go a long way in improving our maritime trade.

The Admiralty Bill has been in the making for the last 30 years. It is one of
the long pending demands of the shipping industry and the maritime legal
fraternity. The Pravin Singh Committee Report came in 1986. Subsequent to the
Supreme Court Judgment of M.V. Elizabeth and others versus Harwan Investment
and Trading came in 1992, the Law Commission in the 151st Report also
recommended the need for such legislation. It has been a long time since 1992. We
should have done this before. Definitely, we need to congratulate the Government
on getting this Bill.

Historically speaking, the Admiralty codes date back to 1360 in the rein of
Edward the 13", Although, it originally dealt with matters primarily of English
fleet because at that time, all the fleets were controlled by the English Crown. The
codes progressively acquired some civil jurisdiction. In case of India, 95 per cent
of the mercantile trade volume is catered by maritime transportation. However, the
present statutes regarding admiralty jurisdiction are the British era jurisdictions.
The laws are not aligned with the latest practices of the maritime sector. The Bill
repeals the old, obsolete British statutes. It also consolidates the existing laws
relating to admiralty jurisdiction of the Court, admiralty proceedings on maritime
claim, arrest of vehicles and related issues. As of today, the admiralty jurisdiction
is with three High Courts of Bombay, Calcutta and Madras. The Bill rightfully
increases the number of ports which can examine this. Hon. Member Shri Kalyan

Banerjee has explained this point. By increasing the number of High Courts, does
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it reduce the time? That is a question that we need to examine because the Courts
are already over-loaded. These are alien issues for some of the Courts.
Historically, in the case of Mumbai Court, the judges and the lawyers have dealt
with the matter. But, the question is whether the new Courts are equipped in terms
of knowledge, experience and exposure to deal with? So, there has to be probably
a primer or some information or some courses for the lawyers as well as the judges
to deal in this matter.

I was just going through the Bill. It brings us to an old issue. In Section 2, it
says:

“The High Court, in relation to the admiralty proceedings mean any

High Court of Calcutta, Bombay, Madras, High Court of Karnataka,

High Court of Gujarat, Orissa, Kerala and the High Court Judicature

of Hyderabad, Telangana and the State of Andhra Pradesh.”

Everything is fine. But, there is one anomaly. In the case of Hyderabad and
Telangana, we do not have a port. It is land-locked. Why should our Courts be
bothered with this? That brings us to another old issue which is a very important
issue. We are land-locked; we have no sea. It is about the separate High Court.
Now, the Court of Hyderabad has to deal with the issue of non-separation of High
Courts. We do require a separate High Court not just in our interest but in the
interest of my friends from Andhra Pradesh also. In the interest of boasting the
maritime trade of India, we require a separate High Court. The common people of
Andhra require a separate High Court.

It is a very important issue. Just for the sake of benefitting a few
individuals, you cannot club the two High Courts and ask us to deal with maritime
cases. The coast of Andhra is rich in trade as well; I know that they are
developing the Visakhapatnam port and Kakinada port. Some of my friends tell
me how fast it is developing. There is potential to gain Rs. 600 crore additional

revenue to Andhra.
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This brings us to another issue. We are also passing the GST. In the GST,
the States are saying that the revenue of the trade upto 12 nautical miles from the
coast should go to the respective State. 1 fully support it. The Andhra
Government should get it, so also should Tamil Nadu and the Governments of all
the coastal States. It goes much in the favour of Andhra Government if they push
for a separate High Court for Andhra. It is also good to have multiple High Courts
dealing with this. But it is the boundaries that bring us a problem. Being an
engineer, it is very easy to draw a line on the land. But how do you draw a line in
the sea? It should be GPS coordinates. Otherwise, they file a case in Andhra High
Court and I file a case in Tamil Nadu High Court because it is somewhere between
Nellore and Ennore. These are some of the things. We need to have GPS
coordinates because ships are almost 500 metres wide. Just to delay the case, if
somebody files a suit in this court, [ will file a case in that court.

There is one more issue. It says ‘exemption for warships and non-
commercial activities as may be notified by the Central Government or the cities
operated by Central and State Governments’. I know the fact that Central and
State Governments do not have non-commercial vessels; there are very few. So,
they generally depend on lease for the purposes of survey, exploration etc. These
can be construed as non-commercial activities but the very act of the Government
leasing a ship is a commercial operation. Therefore, the Bill is a little ambiguous
in that area.

The Bill provides clarity with respect to the jurisdiction and settlement of
claim. It is only the boundary that has to be more precisely defined; otherwise, it

will be another cause for delay.
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Lastly, I would really appreciate if the Ministry tells us how much benefit
this Bill gives. Definitely it gives a benefit to everybody in the Parliament. So, I
want a matrix. How many of those ships are lying in the outer harbour and how
much of the pre-berthing detention time does it reduce? How many legal cases
does it reduce? These are the main points. With these words, I support the Bill on

behalf of my party.
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DR. A. SAMPATH (ATTINGAL): Hon. Deputy Speaker Sir, this is a very
important Bill as far as our nation is concerned. We have a long history of
merchant shipping. Our forefathers welcomed the foreigners wholeheartedly
when they came for trade; when they came for war, our forefathers fought very
valiantly. You may be well aware of the battle of Colachel, in which the forces of
erstwhile Maharaja of Travancore were able to defeat the prestigious force of De
Lannoy.

I come from the State of Kerala. Our trade with the East as well as with the
West was not as a result of the voyage of Vasco da Gama in the year 1498. We
had trade relations with Rome and other western countries and also with the Arab
countries.

Here, let the Admiralty (Jurisdiction and Settlement of Maritime Claims)
Bill, 2016 of course be renamed as the Admiralty (Jurisdiction and Settlement of
Maritime Claims) Bill, 2017. This concerns certain questions of the federal
character of this nation. There are still quite a lot of disputes between the States
regarding the territorial waters. I am not mentioning the names of the States
because many of our friends have left for their constituencies. I hope this Bill
would not be abandoned just like an abandoned ship.

Dozens of abandoned ships are waiting outside our ports and harbours.
What do we do with that? They have been posing safety threats to the coastal belt
of India. We are having the fourth larges Armed Forces and of course we are very
proud of our Navy also. With your permission, hon. Deputy Speaker, I would like
to read some portions from a copy of one English newspaper which was published
yesterday from Delhi. It says, “Iran accuses United States of stirring tension in
Gulf.” T may quote with your permission. It further says, “A senior official in
Iran’s elite Revolutionary Guard on Wednesday accused the United States of
provoking tension after two separate incidents in the Gulf last week. A [N
Navy ship crossing the Strait of Hormuz changed its international route and

approached within 550 metres of Revolutionary Guard’s boats in an
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unprofessional way.” Another newspaper report says, “China to deploy most
advanced rescue ship in South China Sea. China on Wednesday said they will
deploy a new rescue ship capable of conducting air, sea, and underwater searches
simultaneously in the disputed South China Sea.” These are the examples of other
nations how they revere their seas, how they honour their seas, how they respect
their waters, and how they guard their waters but what is our position?

My learned friends have just now spoken how belated this Bill is. At least
because of the British were able to rule some parts of this nation for more than two
centuries and then the British India, we had a law. Here in the statement of objects
and reasons in the last paragraph which is paragraph No. 4, it is said: “It is
proposed to repeal four archaic admiralty laws on civil matters, namely, (a) the
Admiralty Court Act, 1861, (b) the Colonial Courts of Admiralty Act, 1890, (c)
the Colonial Courts of Admiralty (India) Act, 1891, and (d) the provisions of the
Letters Patent, 1865 in so far as it applies to the admiralty jurisdiction of the
Bombay, Calcutta and Madras High Courts, as those provisions would become
redundant with the enactment of this Legislation.” There is not even a single
enactment this august House was able to pass after the Constitution came into
being and after our nation became a republic.

Some of my friends had actually requested the Government that a meeting
of the Chief Ministers concerned should be convened on this matter. Our hon.
Ministers are here; more Ministers are now in the House than MPs. At least that 1s
a good beginning, let us hope. I would like to know whether this Bill has come up
for evidence, discussion, and report to be submitted by any of the Standing
Committees. This is not a very small Bill. This Bill has very severe consequences.
I hope no dispute arises between the States. I would not take much time. I believe,
we have to pass this Bill before the Private Members’ Business is taken up. Why
was this Bill not sent for the consideration of the Standing Committee concerned?
At least the Standing Committee on Law and Justice should have gone through it.

Deputy Speaker, Sir, you are a very senior parliamentarian. You know very well
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the rules, the precedents, the courtesy and the etiquettes. You are much senior
than many of us in this House. The Standing Committees are not mere scapegoats.
They are not for name sake. Each one of us is doing our duty even when the
Parliament is not in Session. I hope your heart is with me in this matter. The
procedure that is being followed by the Government, whether it is the UPA, NDA
or whichever Government, should be, the Standing Committee should be given the
opportunity to discuss, take evidence and submit a Report. On the basis of the
Report of the concerned Standing Committee a fruitful discussion should take
place.

Of course, I agree with my learned friend who has stated that more than 95
per cent of the trade takes place through sea. What percentage of the trade India
has in the global trade scenario? At the same time, more and more trade will take
place. Nowadays, the merchant ships engage armed guards. Many of the high
seas are very risky, highly dangerous. In this House also, we have discussed the
menace created by the pirates in some parts of African waters. Armed guards for
the security of seafarers are boarded from various convenient ports well before the
high risk areas are reached but they are not allowed to leave the ship from Indian
ports. These guards are from different nations. So, the ships have to keep them
till the next port outside India. It costs quite a lot of financial burden upon the
merchant ships. This actually creates inconvenience for the merchant ships. I
hope the Government will look into this matter.

In this Bill there is a provision for the fine. The fine for pollution should
match the international standards. The fine that our courts impose is actually
considered by the multinational, trans-national shipping corporations as just
peanut. So, I would request that it should be fixed according to the international
standards. Strict pollution rules should be there and should be implemented also.

There have been complaints against our customs officials. There have been
instances of rampant corruption in the customs and the immigration departments.

There have been complaints from our own shipping companies as well as foreign
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shipping companies. This should be avoided. They are coming here for trade. If
corruption is part and parcel of the trade, how can trade flourish? This should be
curtailed. Corruption at the customs point and immigration point should be
checked severely.

Merchant navy after completing their duty hours, just like our pilots after
their journey, may sign off for some time. So, signing off from India after duty is
not at all preferred by foreign companies because of the harassment from various
Government officials. This is actually losing revenue to the tune of hundreds of
crores of rupees every year.

During the first half of this Budget Session I had raised a matter of the
forward seamen. Our hon. Minister, Ananthkumar ji was very generous to give me
a reply also saying that he will take up the matter with his colleague and the
Government of India will consider this issue. Our hon. Prime Minister has also
promised it in a public statement. Many of the enacted laws and rules related to
the merchant shipping do not have sufficient clauses of punishment for violating
the provisions. This is what is going on in this nation.

There is no provision of fines and punishments in the Merchant Shipping
Act of 1958 and The Seamen Act. The same is the case with the Maritime Labour
Convention also. The seamen have their provident fund organisation also. It is
having approximately Rs.138 crore as annuity without any provision for pension.
The forward seamen are risking their lives in the high seas. Any time any accident
can happen as has been said by the Minister also. They have to work in a vessel
which is more than 45 degree steep.

In this House, my friends from Tamil Nadu have raised an issue regarding
detention of the Tamil Indian traditional fishermen. It happened in Diego Garcia.
Why is Diego Garcia now a base of NATO? Diego Garcia is a part of the Indian
Ocean. India is a subcontinent and is a sovereign nation. Even though Diego

Garcia is not a part of India, we have every stake on that group of islands. Itis a
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threat to the sovereignty of India. For what purpose is it a naval base of the United
Kingdom?

The poor fishermen from Tamil Nadu, Kerala, Gujarat, Maharashtra and
Goa do not know which is the porus border and which is a non-porus border. As
my learned friend just now said, there is no border in the sea. There are only
undercurrents. They push and pull the traditional fishermen. Actually, they are
taken into custody by the military men. Our traditional fishermen are not spies
and they are not going there for espionage. Actually, they go for their daily bread.
Only a poor fisherman knows the hardships of being a poor fisherman.

I come from a State where first revolt against the East India Company
happened in 1721. In the year 1721, people from all walks of life cutting across
caste, creed, religion and colour revolted against the British on the auspicious day
of Vishu. Vishu is an auspicious day like Pongal in Tamil Nadu, Bihu in Assam
and Holi in North India. On that august day, people revolted against the British
East India Company.

Sir, the Anchuthengu fortress is there which is protected by the
Archaeological Department but so far our Government has not taken any initiative
to put Anchuthengu under Sagar Mala project. My humble request to the Minister
is to put Anchuthengu under Sagar Mala project. It is a historical place situated in
my Constituency. That fortress still remains where the people were martyred by

the British East India Company.
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SHRI Y.V. SUBBA REDDY (ONGOLE): Mr. Deputy-Speaker, thank you very
much. I, on behalf of YSR Congress Party, support the Admiralty (Jurisdiction and
Settlement) of Maritime Claims Bill 2016. The proposed legislation is likely to
consolidate the existing laws relating to admiralty jurisdiction of courts, arrest of
vessels and related issues. The legislative proposal is likely to fulfil long-standing
demand of the maritime legal fraternity.

With the enactment of this legislation, it repeals five obsolete British
statutes on admiralty jurisdiction in civil matters. These are Admiralty Court Act,
1840, Colonial Courts of Admiralty Act, 1890, Admiralty Court Act, 1861,
Provisions of the Letter Patent Act, 1865 and Colonial Courts of Admiralty (India)
Act, 1891. Nineteenth century laws were in force for settling maritime claims
with only Bombay, Calcutta and Madras High Courts having the jurisdiction. But
now, there are several States where there are several important ports.

Hence, this is a welcome decision of the Government to repeal the laws
which are not in use. More importantly, India is a leading maritime nation and
maritime transportation caters to about 95 per cent of its merchandise trade
volume and the admiralty jurisdiction of Indian courts still were flowing from
these obsolete laws.

The admiralty law governs maritime questions and offences. It is a body of
both domestic laws governing maritime and private international law governing
the relationship between private entities that operate vessels on the oceans. This
law has to deal with matters including marine commerce, marine navigation,
marine salvaging, shipping, sailors and the transportation of passengers and goods
by sea. The legislation now confers admiralty jurisdiction on High Courts located
in all coastal States and this jurisdiction extends upto the territorial waters.

The Government should give an impetus for enhancing mercantile trade
through focus on accelerated development of the maritime infrastructure. Also,
there is a need of holistic review of the enabling legal framework for mercantile

trade and maritime practices. It has to be ensured to avoid inordinate delay in the
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enactment of statutes as the legislation has been in making for nearly 30 years
now. Besides in order to ensure security against maritime claims, a vessel should
be arrested in certain circumstances as lately there have been several instances
when the neighbouring country encroaches Indian area.

I support the Bill as it is likely to consolidate the existing British era laws
on civil matters of admiralty jurisdiction of courts.

Lastly, I would request the Government of India to take up construction of
Duggirajapatnam Port as mentioned in the Andhra Pradesh Reorganisation Act
and also Ramayapatnam Port in Prakasam District of Andhra Pradesh since the

Government of India intends to develop a number of major and minor ports.
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DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): Sir, I thank you for
giving me this opportunity to speak on the Admiralty (Jurisdiction and Settlement
of maritime Claims) Bill, 2016.

This law governs maritime disputes and offences. It is a body of law which
deals with both domestic law governing maritime activities and international law
governing the relationships between the utilities and those who operate the vessels.

It also deals with many issues like marine commerce, marine navigation,
marine salvaging, shipping and sailors, and transportation of passengers and
goods, etc.

Admiralty jurisdiction till now is being restricted to three High Courts and
it is now being extended to all the High Courts of the maritime States. I need not
mention that this Act is going to repeal about five obsolete statutes dated back to
1840, 1861, 1890, 1891 and 1865. These Acts are being repealed and a
consolidated law is being enacted for efficient governance.

There is an urgent need to update the existing laws so as to be responsive to
the needs of the industry and also to ensure that the maritime disputes are disposed
of expeditiously and effectively.

Even though DG, Shipping started action way back in 1986 and also the
Supreme Court has emphasized the need for urgency of updating the laws, so far
we could not make any progress.

India is one of the leading maritime nations. We know that sea coast is the
natural resource for development nowadays. Many States and the nation as a
whole are interested in developing the sea ports on the coast. We have territorial
waters to the extent of 12 nautical miles and also we have continental shelf
contiguous zone and up to 2,000 nautical miles we have the Exclusive Economic
Zone where India has the right to exploit the natural resources in the seas. Beyond
2,000 nautical miles, it is the high sea which has no ownership but owned by the
entire world. At present we have the Coast Guard Act and also the Maritime Zones

of India (Regulation of Foreign Fishing Vessels) Act, 1981, which provides some
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provisions to deal with the offences committed in the territorial waters, in the
contiguous zones and in the EEZ.

Previously, we had the policy of chartered vessels for fishing. We brought
foreign vessels where foreign crew were there on the vessels. There were some
disputes. Those types of operations need to be resolved by certain provisions of
the Act. Now, this Act also excludes the inland vessels and the warships. It
excludes naval, auxiliary and vessels used for non-commercial purposes. This Act
also has a provision to extend it further in future for these vessels also.

The Government of India is very much interested in encouraging the
development of sea ports. I come from Visakhapatnam where there is a major sea
port. When another port was proposed near Visakhapatnam at a distance of 20
kms. I had a doubt whether it would affect the performance of Visakhapatnam
port. But to my surprise, both the ports are doing very well. So, there is no
problem if any port is established nearby.

The State of Andhra Pradesh has 974 kms. long coastline, next only to the
State of Gujarat in terms of length. We have one major port, and three ports in
private sector in operation now. Our State Government led by hon. Chief Minister
Shri Chandrababu Naidu, is very much interested in developing more number of
ports on the coast.

As mentioned by the Member who spoke before me, the Andhra Pradesh
(Reorganisation) Act provides for construction of a major port in Andhra Pradesh
at Dugarajapatnam. I would request the Government of India to extend assistance
for establishing ports at Ramayapatnam, Bhavanapadu, Kalingapatnam, etc.

I would like to mention here that in the GST Council there was a discussion
about the jurisdiction of levying taxes on the transactions made in the territorial
waters. I think this issue is also being resolved amicably by the GST Council and
the GST is going to be implemented soon. And if any dispute arises, that can be
resolved as per this procedure.

With these few words, I conclude and support the Bill.
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A BIC H SR 3 oy =T 3R T3l 1 AHIE g Dl B BT g o |

TS @ 39 919 BT W1 BT © [P SO & U¥E 39 o 9Hd & 918 g DIC
P IeAIE B 96 UH it Uferode Us ored q¥iol g9 sHdvede Us ofeT uisde fafies &
SIoT H 1992 W I8 el AT o1 fh Ud AT YT ST A1y, USHREC! Yae a1 ARy
1992 B T9 1 3Tl 2, A fARUdR # Ugell IR Hag AR UIfeTehl H TR Hah & w7 H
FABR AT AY AR Sias & 25 I W 81 Y| $9 Yo § GUH DT D $eka¥T B 25
AT & 916 H 37O $9 e Bl 89 UTH Bl 3R U ¥ D AN Dl =TT & DI BT Bl |

# 9B #Ed1d S Bl g=aIg ol A, Rifh S/ I8 e 99 2005 H UIferd™e H
TR g3 1 § d0-d3 e e A1 fb a9 2004 ¥ 2014 T UV B WHR off AR Ffead
& IT PRSI T Sl Bl DR H FUe AT 81N, AP Ieoi@ Wk AedE Sl 7 I8 R
fpar| erear St 1 S faHi 25 ATl U8l dIal gUe f6Bam o S BRIC @ R Ue IR
TIEIY & YETTHAT & W H R A Off B WRBR H & AT T8 U Y I8 8, TE W O
BRIGd & fy agd & A iR 79 @ 91d g1 9fsk 7edE S 59 91 & A g9 A
TR T A 5 s 25 A R A, A Y D IR R A /G S @t A1e oS | =i 9gd
IR Bl fh 3w B 3 <N H B BT S & 97T # fordr g, saferv 9 59 & & &R
UTq| I8 B S HRIGARH & oy 9gd el &I a1d 21 1861, 1890, 1891 3IR 1865, 9 IR
HIal H 99 Gl 7 Iqld HA I AT AU < H A At 81 BIeY ©, 37 AR B DI H
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B S Adhd 8, 39 UHR &1 UH WIoH 39 e & wreaw & &1 &1 21 98 9ga & @Rt ot
qrd Bl

3T Q¥ | B G, AT & Wl <=M T ¥E AT 2 B areR e 39 dUwe
SUIC| 3G dave W 39 &3 H RiaT e SReR & HIeH ¥ o1 91y, 98 T8l fea
AT 39 & | A Wi 89 R |ebd 9, 98 el gs, S a4 ol |l B AWl uS I
AT & BRIGIA § 9 § Tep RUIE omg off f RAft s 7 ga+1 §<1 9gad fhar g 39
&3 # B B dTal ATe ADN 8, HHAN 8, 9 B &Y § Wl 9gd g1 dearrd Ffa ot
3R ATg@ |1S & HAIgH 4 g3Nl &1 § I8 Al § (6 39 et Bl o B & qg § A ATl
&A1 # g9 987 TS IO F B M HI R T W

9 fdeT &1 U BRd gU HA weled W H U fdeT B Argal 8 gobhdl § [P Ig
vae 9 fafee & S § 991 o, @1 919 818 Bic &1 9 Al 99 88 BIC oAl 980 AR T
H B de H, {9 & § ufafta s g S a9 & 99 oAl & wfafaie W Age S
7 g4l wiferamic ¥ wgde AR 9 & A1 9 99 @ AW 4ds BT A1y, I8 IR I
T 3R TP WBR gRI AH- & d1¢ AR TR & 7TT| 9id 88 B Bl & b 99 88
BIc el ST 2l B Fobar & fob 99 fei &1 a8 o o, saferu sud Iud! ShT Sool@
FHRAT U1 BN - 919 8IS PIC, Afhd 71 e a0 ww # argm 5 s gften a8 =18
P Bl 3G AT AT BT 49 W I8 8 AT gl $9 AR gSclrdl bl A (M drel faA1 |
PR T Tg 8 N AR TGS A AT TS|

HJER wedd St 39 g9 Ut & agd wR uifvifed faRi & vena B € afe w4
TEeT 7 A IR R 9T A IR R &1 Ioord fhan, @ IRe % Qa8 ol
# H3 wEley B gdle ol dredl g fb =M i R SHBT Ieoid [pAT AR 9 [ Bl
U R T R <A TR HEhR 3MMET o DT DI G bR

1992 & YA HIC Iofic & 25 W ¢ A SARNA B T R W e | § a8
Hfaeyaroft ot AT =TGN 5 37 dTet 25 el b e 59 WferATde H S W e wga 8,
I g & M BT Iooid BN IE! Fald 8| AMBRE! H B9 Facld B (Y B B
g, 31U < B TRAT ggM b oIy dM FHd 2| fegRM ARA Sear urdl, We uRar A1
SENE BT Arede el gl IFIedrd I R BT Sood 39 o iR gt # gar s

2l... (cgas)
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HEIGd, MU Y3 WHE B Bl Hebdl & & 8] § U IR R #3) #eled &l a=arg
1 g 6 ¥ e o B 99y ARersd &F ¥ S gy Wl H 984 §S1 deold B,
AAfp B9 ORT BRIGAI B oIy FHE &l a1 © 6 W3l #eiey 7 fBgm &1 Seor b
et fewoft wieR #edre Sft 4 &1 g1 B v Sied gU (U Wa=isi &l IJ8i Ydhe
B BT At e, g9 forg § #= #Eey ok ffos St &1 9ga-9gd g=ae <1 9w gl
I 39 A A9 H T 984 ol DTSN 91 I (a1 2| 9gd-9gd g=dra|
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy Speaker, Sir, I thank
you very much for the opportunity given to me.

I fully support the Admiralty (Jurisdiction and Settlement of Maritime
Claims), 2016 as it repeals the outdated colonial legislation and brings in a
sovereign legislation of our country in respect of maritime laws as well as
admiralty jurisdiction.

Sir, the enactment of this legislation is a typical example of the inordinate
delay in the enactment of statutes and this Bill has been in the making for the last
30 years. Almost all the learned Members have already stated in the House that it
is seen that after Independence the Parliament did not exercise the powers to make
law with respect to admiralty courts and maritime disputes. We are fully
depending on the colonial legislations of 1840 and 1861 and such colonial
legislations were being pursued in the resolution of disputes of maritime claims.
All these colonial legislations were restricting the jurisdiction in respect of
maritime claims to three High Courts namely, Calcutta, Bombay and Madras and
the coastal States have been ignored. It is very well known that in the year 1986 a
Committee had been constituted under Shri Parveen Singh and the Committee had
recommended very specifically that a comprehensive legislation is required in
respect of admiralty law. Further, as the hon. Member has just now rightly said,
the Supreme Court in the year 1992, in M.V. Elisabeth and Others versus Harwan
Investment and Trading Private Limited case, very specifically stated that the High
Courts are having inherent and unlimited jurisdiction so as to address these issues.
So, the High Courts cannot be frozen on the basis of a single reason that we are
having a colonial legislation of 1861 and so the High Courts cannot be stopped
from dealing with these issues. This was the direction given by the hon. Supreme
Court in the year 1992. Even after this, the Supreme Court directly stated that
enactment of a suitable legislation regarding admiralty jurisdiction and settlement
of maritime claims is highly essential. This was the verdict of the Supreme Court

in 1992.
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Sir, you will appreciate that the 151* Report of the Law Commission also
said the same thing that a suitable, comprehensive legislation in respect of
admiralty jurisdiction as well as settlement of maritime claims is highly essential.
But even after 20 years we have not been able to enact legislation by this
Parliament. It is quite unfortunate and it is an example of ineffective functioning
of the parliamentary democratic system in our country. That is why, I would like
to state that it is a typical example as to how the Parliament is not able to function
in tune with the changing laws and in tune with the changing international
situation. Anyway, it is better late than never. So, | appreciate this initiative and I
wholeheartedly support this Bill.

I am coming to the facts of the case. It is also well-known that India is a
maritime nation and maritime transportation caters to about 95 per cent of its
merchandise trade volume. But the present statutory framework is not sufficient to
meet the purpose. Therefore, for the expedient and efficient disposal of maritime
disputes, a comprehensive legislation is required.

Sir, coming to the Bill, I would like to suggest two-three points. The Bill
confers admiralty jurisdiction on all High Courts located in the coastal States of
India. The jurisdiction extends up to the territorial water. The jurisdiction can be
extended to the exclusive economic zone or any maritime zone of India or islands
of Indian territory by means of a notification. Also, it applies to all vessels
irrespective of place of residence or domicile of ownership.

Sir, here, my strong objection is regarding the jurisdiction. What is the
purpose of this Bill? We are repealing the Colonial Legislation and making a
sovereign Bill. When we make a sovereign Bill, when the Parliament passes a
legislation, it should not be vague; it should be absolute and clear. But
unfortunately clause 1 and clause 3 of the Bill are not clear. Clause 1 and clause 3
of the Bill deal with the admiralty jurisdiction. Clause 1 of the Bill says that the
admiralty jurisdiction means that it shall apply to every vessel, irrespective of the

place of residence or domicile of the owner. Subsequently, the proviso says that it
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shall not be applicable to an inland vessels under Inland Vessels Act, 1917 or a
vessel under construction, naval warship, foreign vessels etc. Okay, I do agree. It
is applicable to all vessels, which is the first part of clause 1. Then, the proviso
says that it is not applicable to these vessels. Subsequently, the same provision
says that ‘but it can be made applicable if there is a notification by the
Government of India.’

Sir, how can it be? What is the drafting of this legislation? Then, why the
Parliament is being put in darkness? That is my question. If the Government wants
to make it applicable to all the vessels, including the foreign vessels and vessels
under construction, inland vessels, why is the Bill giving the exemplary authority
to the Government through a notification? So, the sole purpose of this legislation
is to fix the admiralty jurisdiction in respect of the vessels. What are the vessels,
which are involved? Why does the Government not come with a clear hand and
say that it would like to have this and this vessel?

Regarding the territorial jurisdiction also, it is being said in clause 3:
‘Subject to the provisions of Sections 4 and 5, the jurisdiction is in respect of the
territorial waters.” It is confining to the territorial water; I do agree.
Subsequently, the proviso says:

“Provided that the Central Government may by notification, extend
the jurisdiction of the High Court up to the limit as defined in section
2 of the Territorial Waters, Continental Shelf, Exclusive Economic
Zone and Other Maritime Zones Act, 1976.”

Sir, what for the Parliament is there? I would like to describe it that this is
a legislation by means of a notification. The entire legislative process has to be
done by the Parliament. Here, who is going to fix the jurisdiction? It is the
Executive, by means of a notification. Which vessel is involved and what is the
territorial jurisdiction, is not being determined by the Parliament, but it is being
determined by the Executive. So, my point is that it is not a fair practice of

legislative process. Sir, all this was regarding the civil liability.
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HON. DEPUTY-SPEAKER: Please conclude, now.

SHRI N.K. PREMACHANDRAN : Now, regarding the criminal liability, in my
Constituency, everybody is well aware of the “Enrica Lexie Incident” where two
Indian fishermen were killed by the Italian Marines, and the case is going on.

My submission to the Government is that though the Bill is absolutely in
respect of civil liability, I do agree, but in respect of fixing up the criminal
liability in the crimes, which are being in the territorial waters and in the exclusive
economic zones, some specific legislation is required. I am saying so because in
the Italian Marine Case, what has happened?

HON. DEPUTY-SPEKAER: No, it is not connected with this Bill. Now, I am
calling the hon. Minister.

SHRI N.K. PREMACHANDRAN : Sir, one second. About the Italian Marine
case the SUA Act was applicable. But the SUA Act has been taken away. Now, it
is being taken in the international forum, and the Italian Marines have gone to the
Italy. Last time, when the UPA Government was there, these people had blamed
them that they were supporting the Italian Government. Therefore, my submission
is that stringent action has to be taken to see that the Italian marines, those who
have killed the poor fishermen of our country, are punished.

With these words, I support the Bill. Thank you very much.
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St AHE A A ¢ IURE HEled, YS! (WRRERM Ue deade 3t #IesH
FolRd), 2016 W I8l AR ¥ Fai g5l g3 39 I & G © [ 99 9 7 39 a1 &
Tule fopar g1 o9 I8 e a9 w99 ff g 39 W) foar af oft, saforv 39 I
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g e Bl 39 91T Kb Blesd B IY fIR W HHcc¥H B b g &H IS I o
FT H A g

IUTEAY HEIGd, 39 fdd W &g AFHIY el 7 AU faR W @ R o gaa €
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Bar B, @ 39 Ry # off 3@ wnfia B 21 Rift & Wiy g8 gy afea w@ R # § e
IUHT PIg Ulea® B SR 8, A1 AfdTd Hieerd & daw # | 319 81 9 21 S TR SR

&1 YRaeT Bidl &, S99 HHl SUST 8 Sar & a1 s 98 || HIarT g, 99l Woardn
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T ST 21 S -9 saie © deW # W Bs I1d 8 94 8, <Ue & AW § W <
B O 2| dh) W o R # A & @S9 ded # oft grar & o 31 i s Rufa #
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fpar & SN 6 BIF B @ T4 fBY O Gobdl 8, [ A1ewd W a8 N o Wb | Wb
yraens ft g AR ¥ frar 21 gt iR & At St 7 9=t & SR o v # @
fp St fafae dfafaferd) Bt 8, S dieEe e & diere we< R gae 1958 & orvia
SqH! wrag fHar T 21 =M ag ft we e 5 Rfta s # = 2rn? Rfta & ded
3T AT HE 8?7 W A A A IS Bel © [ I8 Yae YeRierdl H dad Ritd
& Ao ¥ fafdy Harery & Wi W fawR 4 ardia g8 Bl

3U I a1 Al el © fh Sl &oid 8, S Aae | 3MU 4R | a1 781 &l g,
fh VAT BT © P ST S7er i 818 PIC Bl © SR S9H ST+l 37+ IR I I Bl
ST 21 S QT B Il B8 DI B U Bl 2] 3oy 98 BR U™ 8§, offdhd 9% S
gar i 8 S99 BH B B GUIGHT B MU 98 91 W dal fh S ssuie B SS9 SNicgH
T & e § Sfead vae § W uragme fhar T g SR 9T T Bd ArasaR ot 74 W
3o fdal # ==l BK gY Bel [ 6 Su A U g9M Bl Ad §, 9 B g2 A U D Hed
H BH Pe b AHRATA ST & <A ATS o H 12 AR A IS & oAfh S0 |qrey A1
3R A1 6 UIC B &M ST % &1 99a Wi & Al died &l 3R O 39 99y 89X U urey
2 IP] YIS BN, 3 d¥g W Ihl DY W fhal TV, IS U Wl 84 HH N T
2l 3D AT & A U pAfgedd! ge™ B oy, X dHfdefddl, TEd Beds dAdeidal
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S BT S Sff 7 W IR @ ST vy @1l ST U geid a8 i @1 fh
TR #HRTeqw @ daW ¥, Environmental pollution by vessels is covered under
Clause 4(u) of the Bill. i & daeM 4 # I ARSI T 3R @ ITH Py T
UIegeE BIAT 2 A1 99 wed # 1 g J8 W yrag <@ 2| I8 W "ede of 7 W g9l @
SRM T 91T G T R SR el B M g W @1 gwe A g a8 g
I & w0 H far 2l AfhT § g9dT WHd BT g WA Dl Rged™ afedi F drefd 3
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2l gaferv g9 it ST YT fhar Bl oifh e U fawy a8 ot <ar {6 anft St @ §
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A = fiel| o Afee S g gl € B9 39 [ © d8d SWd! ISl aRe W Wule B
T R ITH! AGE B B WHR DI WAMC 3981 Wil | RRFew it 74 ff ¢ gxicge &
He¥ H o fIUR 9 g Fiesd IHafid & orfded # S UQ¥ & draiel ¥ Ud of
$EIE B ofe 98 et &1 fawg 8 1 R a8 V1 IS $EIee IO B aEd &
Aiersd FHAAE, o= W 39 U1 Yrehe § Webd 8l 3 wdl H &, 1. X<l St |
AT foram 1 S8 el & 6 S aSe’ B8R 8, how many ships are there in the outer

harbours for want of the admiralty laws. No. Sir, the ship keeps moving. I9& we4
e S R A o ® Bl 39 9iU-91e U, 914dd ofl, I e o, ars. &Y. ger XSS
ST, S . BR a1g SN, PIIes PAR Sfl, U et S, UH. &. YHDST Sl AR A% DI
HATsdR SN, W 7 5 g9l H HI forn & iR Jrue-3rue faaR v gera ¥ 21 o9 39 fad
B FrAEel! Tl 79 89 TR ¥ I A BT B IR |

Pl APy, 39 9t & ddg H § e &l g b O oy w4l 7 39 T 1w
f5ar g, 99 8 oA wewfa 9 The Admiralty (Jurisdiction and Settlement of Maritime
Claims), 2016, fde a1 gl

HON. DEPUTY SPEAKER: The question is:

“That the Bill to consolidate the laws relating to admiralty
jurisdiction, legal proceedings in connection with vessels, their
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arrest, detention, sale and other matters connected therewith or
incidental thereto, be taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House shall now take up clause by clause

consideration of the Bill.

Clause 2 Definitions
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment No. 4 to Clause 2?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes Sir, I beg to move:
“Page 2, line 15, -
after “animals”

insert “birds,” (4)

HON. DEPUTY SPEAKER: I shall now put Amendment No. 4 to Clause 2 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 8 were added to the Bill.

Clause 9 Inter-se priority on maritime lien
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment Nos. 5 and 6 to Clause 9?

SHRI N.K. PREMACHANDRAN : Yes Sir, [ am moving only amendment no. 5. I

beg to move:
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“Page 5, line 44, -
omit “direct” (%)
HON. DEPUTY SPEAKER: I shall now put Amendment No. 5 to Clause 9 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That clause 9 stand part of the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Clauses 10 and 11 were added to the Bill.

Clause 12 Application of Code of civil procedure
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment No. 7 to Clause 12?
SHRI N.K. PREMACHANDRAN (KOLLAM): No Sir, I am not moving the rest
of amendments.
HON. DEPUTY SPEAKER: The question is:
“That clause 12 stand part of the Bill.”

The motion was adopted.
Clause 12 was added to the Bill.
Clauses 13 to 15 were added to the Bill.

Clause 16 Power to make rules.
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment No. 8 to Clause 16?
SHRI N.K. PREMACHANDRAN : No Sir, I am not moving the rest of my

amendments.
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HON. DEPUTY SPEAKER: The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.

Clause 16 was added to the Bill.

Clause 17 Repeal and savings

Amendment made:

Page 8, for lines 8 to 13, -

‘Repeal 17.(1) The application in India of the

and following enactments are hereby repealed -

savings,
(a) the Admiralty Court Act, 1840; 3&4 Vict., c. 65
(b) the Admiralty Court Act, 1861; 24  &25 Vict.,
(c) the Colonial Court of Admiralty Act, | c.10
1890;

(d) the Colonial Courts of Admiralty
(India) Act, 1891; and

(e) the provisions of the Letters Patent, | c.27
1865 in so far as they apply to the
admiralty jurisdiction of the Bombay,
Calcutta and Madras High Courts’. 16 of 1891

53 & 54 Vict,

3)

(Shri Mansukh L. Mandaviya)

HON. DEPUTY SPEAKER: The question is:
“That clause 17, as amended, stand part of the Bill.”

The motion was adopted.
Clause 17, as amended, was added to the Bill.
Clause 18 was added to the Bill.
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Clause 1 Short title, application and commencement

Amendment made:
“Page 1, line 6—
for  “2016”
substitute “2017.”
(Shri Mansukh L. Mandaviya)
HON. DEPUTY SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
“Page 1, line 1, --
for “sixty-seventh”
substitute  ‘‘sixty-eight”.”
(Shri Mansukh L. Mandaviya)
HON. DEPUTY SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
HON. DEPUTY SPEAKER: Now, the hon. Minister may move that the Bill, as
amended, be passed.
SHRI MANSUKH L. MANDAVIYA: Sir, I beg to move:
“That the Bill, as amended, be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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15.30 hours

MOTION RE: 26™ TO 30™ REPORTS OF COMMITTEE ON
PRIVATE MEMBERS' BILLS AND RESOLUTIONS

HON. DEPUTY SPEAKER: Now, we are taking up Private Members’ Business.
Item No. 18 — Shri Rattan Lal Kataria.

#t T T HeRAT (FETe) : Aeled, H UG BT § -
“fep g |1 23 3R 30 TIWR AR 7 R, 2016 AR 3 BRAY, 3R 9 T4,
2017 B FH1 ¥ TR IR-WRBN G & Qe a1 Aehed dadl At
DA 264, 274, 28d 3R 304 UfISH W 39 SUCRUT b AeTAT TEHd B
S
(Th) 26d Ufaded & U1 6 3R 01 7 & IU-U7 ()
(@) 287 ufrded & W1 4 R W 5 & IT-W (Q); 3R
(M) 207 uftaeT & 1 4 IR W1 5 & TN (),
ST Hhedl & oy WY & AMded & aR | B, Dl v fbar gl ”

HON. DEPUTY SPEAKER: The question is:

“That this House do agree with the Twenty-sixth, Twenty-seventh,
Twenty-eighth, Twenty-ninth and Thirtieth Reports of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 23™ and 30™ November and 7"
December, 2016 and the 3™ February and 9" March, 2017,
respectively, subject to modifications that—

(1) para 6 and sub-para (iii) of para 7 of the Twenty-
sixth Report;

(i)  para 4 and sub-para (ii) of para 5 of the Twenty-
eighth; and

(iii) para 4 and sub-para (ii) of para 5 of the Twenty-
ninth Report, relating to allocation of time to
resolutions, be omitted.”

The motion was adopted.
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HON. DEPUTY SPEAKER: Now, we are taking up Bills for introduction.
15.31 hours
PRIVATE MEMBERS BILLS- Introduced

(i) Comptroller and Auditor General’s (Duties, Powers
and Conditions of Service) Amendment Bill, 2016
(Amendment of section 2, etc.)

HON. DEPUTY SPEAKER: Item No.19—Shri Baijayant Jay Panda.

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Sir, I beg to move for leave
to introduce a Bill further to amend the Comptroller and Auditor General’s
(Duties, Powers and Conditions of Service) Act, 1971.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Comptroller and Auditor General’s (Duties, Powers and Conditions
of Service) Act, 1971.”

The motion was adopted.

SHRI BAIJAYANT JAY PANDA : I introduce™ the Bill.

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.
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15.31 Y2 hours

(ii) Witness Protection Program Bill, 2016
HON. DEPUTY SPEAKER: Item No.52—Shri Baijayant Jay Panda.
SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Sir, I beg to move for leave
to introduce a Bill to provide for the protection of witness in criminal proceedings
and enhance the ability of the witness to give testimony in a judicial proceeding or
to cooperate with law enforcement without fear of intimidation or reprisal.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
protection of witness in criminal proceedings and enhance the ability
of the witness to give testimony in a judicial proceeding or to
cooperate with law enforcement without fear of intimidation or
reprisal.”

The motion was adopted.

SHRI BAIJAYANT JAY PANDA : I introduce the Bill.

15.32 hours

(iii) Whistle Blowers Protection (Amendment) Bill, 2016*
(Amendment of section 3, etc.)
HON. DEPUTY SPEAKER: Now, Item No.53—Shri Baijayant Jay Panda.
SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Sir, I beg to move for leave
to introduce a Bill further to amend the Whistle Blowers Protection Act, 2011.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Whistle Blowers Protection Act, 2011.”

The motion was adopted.

SHRI BAIJAYANT JAY PANDA : I introduce the Bill.
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15.32 5 hours

(iv) Treatment of Terminally-ill Patients Bill, 2016"
HON. DEPUTY SPEAKER: Now, Item No.71—Shri Baijayant Jay Panda.
SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Sir, I beg to move for leave
to introduce a Bill to provide for the protection of patients and medical
practitioners from criminal offences arising from withdrawing life-saving
procedures or assisting for the right of a dignified death.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the protection of
patients and medical practitioners from criminal offences arising from

withdrawing life-saving procedures or assisting for the right of a dignified
death.”

SHRI BAIJAYANT JAY PANDA : I introduce the Bill.

HON. DEPUTY SPEAKER: Now, Item No.20—Shri Yogi Adityanath—Not
present.

Item No.21 — Shri Yogi Adityanath — Not present.
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15.33 hours

(v) Orphan Child (Provision of Social Security) Bill, 2016
HON. DEPUTY SPEAKER: Item no.22 — Shri B. Vinod Kumar.
SHRI B. VINOD KUMAR (KARIMNAGAR): I beg to move for leave to
introduce a Bill to provide for social security and welfare measures to orphan
children and for matters connected therewith.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for social
security and welfare measures to orphan children and for matters
connected therewith.”

The motion was adopted.

SHRI B. VINOD KUMAR : I introduce the Bill.

15.33 ¥4 hours

(vi) Constitution (Amendment) Bill, 2017*
(Amendment of article 134)

HON. DEPUTY SPEAKER: Item no.172 — Shri B. Vinod Kumar.
SHRI B. VINOD KUMAR (KARIMNAGAR): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI B. VINOD KUMAR : I introduce the Bill.
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15.33 V2 hours

(vii) Constitution (Amendment) Bill, 2016"
(Amendment of article 309)

HON. DEPUTY SPEAKER: Item no.23 - Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI P. KARUNAKARAN : I introduce the Bill.

15.34 hours
(viii) Working Elephants (Protection and Welfare)
Bill, 2016*
HON. DEPUTY SPEAKER: Item no.24 - Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to move for leave to
introduce a Bill to provide for measures for the protection and welfare of working
elephants and for matters connected therewith.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for measures
for the protection and welfare of working elephants and for matters
connected therewith.”

The motion was adopted.

SHRI P. KARUNAKARAN : I introduce the Bill.
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15.34 V4 hours

(ix) Constitution (Amendment) Bill, 2016
(Amendment of article 80)"
HON. DEPUTY SPEAKER: Item no.25 - Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI P. KARUNAKARAN : I introduce the Bill.

15.34 Y5 hours

(x) Academy of Scientific and Innovative Research (Amendment) Bill, 2016*
(Insertion of new section 39)
HON. DEPUTY SPEAKER: Item no.26 - Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to move for leave to
introduce a Bill to amend the Academy of Scientific and Innovative Research Act,
2011.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill to amend the Academy of
Scientific and Innovative Research Act, 2011.”
The motion was adopted.

SHRI P. KARUNAKARAN : I introduce the Bill.
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15.35 hours

(xi) Andhra Pradesh Reorganisation (Amendment) Bill, 2016
(Insertion of new Part XA)

HON. DEPUTY SPEAKER: Item No.27 — Shri Y.V. Subba Reddy
SHRI Y.V. SUBBA REDDY (ONGOLE): I beg to move for leave to introduce a
Bill further to amend the Andhra Pradesh Reorganization Act, 2014.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Andhra Pradesh Reorganization Act, 2014.”
The motion was adopted.

SHRI Y.V. SUBBA REDDY : I introduce the Bill.

15.35 Y5 hours

(xii) Population Control Bill, 2016*
HON. DEPUTY SPEAKER: Item No.28 — Shri Prahlad Singh Patel.

N veee Rig e (GA17) : AW Uy Heled, H§ uRdrg deal § f S frgEm
3R IY A faudl w1 Iy B dTel fAgaeh Dl R BT B AT & 1Y
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for population
control and for matters connected therewith”

The motion was adopted.

N wgete R wead : #eiey, # e qRwenfid &= gl
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15.36 hours
(xiii) Import of Consumer Goods (Regulation) Bill, 2016

N vEene Rig wed (qHIg) : A SUTee AEIed, H URATd SRl g b SuHIaRT Ardt R
ARIRDT & TR Bl BN Uga B GWIET &, ® M bl ARG B &g I
P UG B ATl [A8TH DI RRAMUT BT B AFANT & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for institutional
mechanism to regulate import of consumer goods having potential to
cause harm to the well being of citizens.”

The motion was adopted.

#t veene g wea: wRIey, § fwe RewEnfia o gl

HON. DEPUTY SPEAKER: Item No. 29. Shri Shailesh Kumar — Not present.
Item No. 30. Shri Maheish Giri — Not present.
Item Nos. 31 to 34. Shri Ramesh Bidhuri — Not present.
Item Nos. 35-36. Shri Adhalrao Patil Shivajirao — Not present.
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15.36 2 hours

(xiv) Indian Penal Code (Amendment) Bill, 2016"
(Insertion of new section 376F)

HON. SPEAKER: Item No.37 — Shri Parvesh Sahib Singh Verma.
SHRI PARVESH SAHIB SINGH VERMA (WEST DELHI): I beg to move for

leave to introduce a Bill further to amend the Indian Penal Code, 1860.

HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

SHRI PARVESH SAHIB SINGH VERMA : I introduce the Bill.

15.37 hours

(xv) Constitution (Amendment) Bill, 2016*
(Amendment of article 243D)

HON. DEPUTY SPEAKER: Item No.38 — Shri Parvesh Sahib Singh Verma.
SHRI PARVESH SAHIB SINGH VERMA (WEST DELHI): I beg to move for
leave to introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI PARVESH SAHIB SINGH VERMA : I introduce the Bill.
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15.37 V4 hours

(xvi) Youth (Development and Welfare) Bill, 2016
i AT ga (MSST) @ AT SUEs wEIeY, § IR PRAT § B Q9 H YAl & [y
e & fofw U ames Nfa ok aodaa dor I9a SMgufie fawdi &1 Iudy o arel
faergen &1 g & @1 srgafa & Syl
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for a
comprehensive policy for the overall development of youth in the
country and for matters connected therewith or incidental thereto.”

The motion was adopted.

A PR g9 @ "Ey, § fRgwe REnfia o= gl

HON. DEPUTY SPEAKER: Item Nos. 40 and 41, Dr. Bhola Singh -- not present.
Item No. 42, Shri Sukhbir Singh Jaunapuria -- not present.

Item Nos. 43 and 44, Shri Janardan Singh Sigriwal -- not present.
Item No. 45, Shri Dushyant Chautala.
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15.37 V2 hours

(xvii) Criminal Law (Amendment) Bill, 2016
(Amendment of section 304A, etc.)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Indian Penal Code, 1860 and the Code of Criminal
Procedure, 1973.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1860 and the Code of Criminal Procedure,
1973.”

The motion was adopted.

SHRI DUSHYANT CHAUTALA : I introduce the Bill.

15.38 hours
(xviii) Railways (Amendment) Bill, 2016*
(Amendment of section 126)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Railways Act, 1989.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Railways Act, 1989.”
The motion was adopted.

SHRI DUSHYANT CHAUTALA : I introduce the Bill.
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15.38 V4 hours

(xix) Narcotic Drugs and Psychotropic Substances
(Amendment) Bill, 2016
(Amendment of section 42)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Narcotic Drugs and Psychotropic Substances Act,
1985.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Narcotic Drugs and Psychotropic Substances Act, 1985.”
The motion was adopted.

SHRI DUSHYANT CHAUTALA : I introduce the Bill.

15.38 2 hours

(xx) Constitution (Amendment) Bill,2016*
(Amendment of article 15, etc.)

DR. SATYA PAL SINGH (BAGHPAT): I beg to move for leave to introduce a
Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

DR. SATYA PAL SINGH : I introduce the Bill.

HON. DEPUTY SPEAKER: Item Nos. 49, 50 and 51, Shri Maheish Girri -- not
present.

Item No. 54, Dr. Udit Ra;.
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15.39 hours
(xxi) Mahatma Gandhi National Rural Employment Guarantee
(Amendment) Bill, 2016
(Amendment of Schedule I)

DR. UDIT RAJ (NORTH WEST DELHI): I beg to move for leave to introduce a
Bill further to amend the Mahatma Gandhi National Rural Employment Guarantee
Act, 2005.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Mahatma Gandhi National Rural Employment Guarantee Act,
2005.”

The motion was adopted.

DR. UDIT RAJ : I introduce the Bill.
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15.39 V2 hours

(xxii) Integrated Child Development Services
(Regularisation) Bill, 2016

DR. UDIT RAJ (NORTH WEST DELHI): I beg to move for leave to introduce a
Bill to provide for regularization and universalisation of Integrated Child
Development Services in the country and for matters connected therewith or
incidental thereto.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for
regularization and universalisation of Integrated Child Development
Services in the country and for matters connected therewith or
incidental thereto.”

The motion was adopted.

DR. UDIT RAJ : I introduce™ the Bill.
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15.40 hours
(xxiii) Constitution (Amendment) Bill, 2016"
(Amendment of article 338)

DR. UDIT RAJ (NORTH WEST DELHI): I beg to move for leave to introduce a
Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

DR. UDIT RAJ : I introduce the Bill.

15.40 2 hours

(xxiv)Constitution (Amendment) Bill, 2016*
(Amendment of article 312)

DR. UDIT RAJ (NORTH WEST DELHI): I beg to move for leave to introduce a
Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

DR. UDIT RAJ : I introduce the Bill.
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15.41 hours

(xxv) Homoeopathy Central Council (Amendment) Bill, 2016
(Amendment of sections 12A and 12B)
DR. KIRIT P. SOLANKI (AHMEDABAD): I beg to move for leave to introduce
a Bill further to amend the Homoeopathy Central Council Act, 1973.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Homoeopathy Central Council Act, 1973.”

The motion was adopted.

DR. KIRIT P. SOLANKI : I introduce the Bill.

HON. DEPUTY SPEAKER: Item No. 59, Shrimati Rama Devi -- not present.
Item Nos. 60 and 61, Shri Sunil Kumar Singh -- not present.
15.41 % hours

(xxvi) Prevention of Cruelty to Animals (Amendment) Bill, 2016*
(Amendment of section 11, etc.)

SHRI JAYADEV GALLA (GUNTUR): I beg to move for leave to introduce a Bill
further to amend the Prevention of Cruelty to Animals Act, 1960.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Prevention of Cruelty to Animals Act, 1960.”

The motion was adopted.

SHRI JAYADEV GALLA : Sir, I introduce the Bill.
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15.42 hours
(xxvii) Constitution (Amendment) Bill, 2016
(Insertion of new article 21B)

SHRI JAYADEV GALLA (GUNTUR): I beg to move for leave to introduce a Bill
further to amend the Constitution of India.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI JAYADEV GALLA : Sir, I introduce the Bill.

15.42 ' hours
(xxviii) Electricity (Amendment) Bill, 2016*
(Substitution of new section for section 4)

#it M dedt (NS STR) ¢ SIS Heled, # UK HRAT g [ e AfAfE, 2003 &1
3R FMe R arel fAgaeh Bl YRR B Bl AT & S|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Electricity Act, 2003.”

The motion was adopted.

£ M et . IUTEHE Weley, § Qg qRUd BRar g

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.



10.03.2017 151

15.43 hours
(xxix) Code of Criminal Procedure (Amendment) Bill, 2016
(Amendment of the First Schedule)
SHRI VISHNU DAYAL RAM (PALAMU): I beg to move for leave to introduce
a Bill further to amend the Code of Criminal Procedure, 1973.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Code
of Criminal Procedure, 1973.”

The motion was adopted.

SHRI VISHNU DAYAL RAM : Sir, I introduce the Bill.

15.43 2 hours

(xxx) Consumer Protection (Amendment) Bill, 2016*
(Amendment of section 2)

ST, WO TEEaTe (e TR SUTeNe Heled, H UK DRl § [ SUHIERT el
AR, 1986 T IR G HRA dTel [A9AD DI YR B BT AFANT & Y|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Consumer Protection Act, 1986. ”

The motion was adopted.

ST, Ao SRt ¢ Suredel Heled, # fage qRReniud dran gl
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15.44 hours

(xxxi)Cigarettes and Other Tobacco Products (Prohibition of advertisement
and Regulation of Trade and Commerce, Production,
Supply and Distribution) Amendment Bill, 2016°
(Amendment of sections 4 and 6)

ST, Ao SEware (fEEE TR ;o SuTeNe Heled, # uRaTd dRdl g 6 RERe iR 3
a1 Icure (fasiu= &1 ufomy iR R Jorr arforsy Sared, Jer iR faavor @1 fafme)
afefem, 2003 WReToT HAfAfRE, @1 SR HeNgT B Al fAgud B RIAWYT B B

rgAfa <t gl

HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Cigarettes and Other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production,
Supply and Distribution) Act, 2003.”

The motion was adopted.

ST, Ao ST ¢ SuTedel Heled, # fage qRReiud dran gl
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15.44 ', hours

(xxxii) Hindu Minority and Guardianship (Amendment) Bill, 2016"
(Amendment of sections 6 and 7)

SHRI DHARAM VIRA GANDHI (PATIALA): I beg to move for leave to
introduce a Bill to amend the Hindu Minority and Guardianship Act, 1956.

HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Hindu
Minority and Guardianship Act, 1956.”

The motion was adopted.

SHRI DHARAM VIRA GANDHI : Sir, I introduce the Bill.

15.45 hours

(xxxiii) Guardians and Wards (Amendment) Bill, 2016*
(Amendment of section 10, etc.)
SHRI DHARAM VIRA GANDHI (PATIALA): I beg to move for leave to

introduce a Bill further to amend the Guardians and Wards Act, 1890.

HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Guardians and Wards Act, 1890.”

The motion was adopted.

SHRI DHARAM VIRA GANDHI : Sir, I introduce the Bill.
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15.45 5 hours

(xxxiv)Representation of the People (Amendment) Bill, 2016
(Insertion of new section 32A4)

PROF. SUGATA BOSE (JADAVPUR): I beg to move for leave to introduce a
Bill further to amend the Representation of the People Act, 1951.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Representation of the People Act, 1951.”

The motion was adopted.

PROF. SUGATA BOSE : Sir, I introduce the Bill.

15.46 hours

(xxxv)National Law Universities of India Bill, 2016*

PROF. SUGATA BOSE (JADAVPUR): I beg to move for leave to introduce a
Bill further to establish, incorporate and declare certain law universities to be law
universities of national importance.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to establish,
incorporate and declare certain law universities to be law universities
of national importance.”

The motion was adopted.

PROF. SUGATA BOSE : Sir, I introduce™ the Bill.
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15.46 2 hours

(xxxvi) Constitution (Amendment) Bill, 2016
(Insertion of new articles 243EA and 243UA)

St Sasfies uea (WEwmon) ¢ SNy #eled, H YR Bl g fb WRd & dfagr @
3R FMeH B arel fAgue BT YRR B Bl AT & S|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ST AN Ied ¢ IUTedeT Herey, H fagys qRenfid o=l gl

15.47 hours
(xxxvii) Gauhati High Court (Establishment of a Permanent
Bench at Silchar) Bill, 2016*
KUMARI SUSHMITA DEV (SILCHAR): I beg to move for leave to introduce a
Bill to provide for the establishment of a permanent Bench of the Gauhati High
Court at Silchar.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a permanent Bench of the Gauhati High Court at
Silchar.”

The motion was adopted.

KUMARI SUSHMITA DEYV : Sir, I introduce the Bill.
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15.47 2 hours

(xxxviii) Narcotic Drugs and Psychotropic Substances (Amendment)
Bill, 2016"
(Amendment of section 1, etc.)
SHRI DHARAM VIRA GANDHI (PATIALA): I beg to move for leave to
introduce a Bill further to amend the Narcotic Drugs and Psychotropic Substances
Act, 1985.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Narcotic Drugs and Psychotropic Substances Act, 1985.”
The motion was adopted.

SHRI DHARAM VIRA GANDHI : Sir, I introduce™ the Bill.

15.48 hours

(xxxix) Cow Protection Authority Bill, 2016*
A M A (TS JW) ¢ TS HBIGI, H IR BIAT g 6 <« H A1 iR DI A
& AR & FAOY Ud U@ dUl I98 WR W GHSY WIAaR0i & Ted SR I9d
AT I D ATNIRD 492] D1 Sude B drel fA89ueh Pl YRR B D1 Al &
Sl
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of an authority for the purpose of protection of cow and
its progeny in the country and for matters connected therewith or
incidental thereto.”

The motion was adopted.

£ T dedt : Iuene HEey, # e R HRar gl
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15.48 ' hours
(xI) Constitution (Amendment) Bill, 2016"
(Amendment of article 51A)

N MueA e (TE ITR) ¢ SUE ARG, H UG IRAT g WRd & Afee &1 ok
HeMET & el 9w D R BT B AT & 1Y
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

£ Mot et ¢ SUTe Feley, H e qRvenfid &R §

HON. DEPUTY-SPEAKER: Item Nos. 77, 78 and 79, Dr. Ramesh Pokhriyal
‘Nishank’ — Not present.

15.49 hours
(xli) Constitution (Amendment) Bill, 2016*
(Amendment of article 370)

st wailta aEs (Rrel) : Suener weigy, § wad &l § [ 9Rd & |fqgE @1 ik
HNGA B dTel fA8aed Bl qRRRAMUT B Bl AT & S|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

AN FERE ARES @ SUTe weled, § e qRiwRnfia e gl
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15.49 ' hours
(xlii) Constitution (Amendment) Bill, 2016"
(Omission of article 44, etc.)

N weia dEs (Rrdl) : Surene w8y, # wa@ axar § 5 9Ra & dfgm @1 iR
HeMET H dTel fA9ad DI RN HRA B A & S
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SN wERE AES : SUTe Weed, § fATe RiRnfia ww gl
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15.50 hours

(xliii) National Board for Welfare of Flood Victims Bill, 2016
N s fsn SR (WD) : Suemd wEIRy, # WA SR § 6 are fifsdl @1 Rl s

SUAE TR HT SUGY IR © 916 (RIFT B & UM B GId o & oIy I 918 fifsa
HAT IS D TS Pl IUGT B JAT IqY [T 3R I SNl fawai o1 Iudy
R arel fA9T® P G B B AN & S

HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of a national board for welfare of flood victims by
making provision of providing permanent shelters to flood victims,
suggest measures to control floods.”

The motion was adopted.

2 srora fsm ot : Surener wEley, # e qRRnfUT B gl

15.50 ;> hours
(xliv) Indian Penal Code (Amendment) Bill, 2016*
(Amendment of section 370A)

SHRI JAGDAMBIKA PAL (DOMARIYAGAN]J): Sir, I beg to move for leave to
introduce a Bill further to amend the Indian Penal Code, 1860.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1960.”

The motion was adopted.

SHRI JAGDAMBIKA PAL : Sir, I introduce the Bill.
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15.51 hours

(xlv) Central Anti-Slavery Agency Bill, 2016
SHRI JAGDAMBIKA PAL (DOMARIYAGAN]J): Sir, I beg to move for leave to
introduce a Bill to provide for constitution of a Central Anti-Slavery Agency to
prohibit the practice of slavery, bonded labour and human trafficking and to
rehabilitate the victims.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution
of a Central Anti-Slavery Agency to prohibit the practice of slavery,
bonded labour and human trafficking and to rehabilitate the
victims.”

The motion was adopted.

SHRI JAGDAMBIKA PAL : Sir, I introduce™ the Bill.

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.
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15.51 Y2 hours

(xlvi) Scheduled Castes and Scheduled Tribes (Prevention of Caste-Based
Discrimination in Educational Institutions) Bill, 2016

N AR g9 (MSST) : SUey Aeiey, § WA Al § 5 e dwensit § S
JMETRT WGHT T YA 9 A AR = T IS99 Wafdd a1 I9a Nl fawai &
SYEY B dTel fATTH DI RRAMIT B D AT & Y|

HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to effectively prevent the
caste-based discrimination in educational institutions.”

The motion was adopted.

e g9 @ Swee wEIRy, § Rfe gRwenfia wwa gl

15.52 hours
(xlvii) Constitution (Amendment) Bill, 2016*
(Amendment of article 72)

AN fAftEr g9 (M=) @ Sueny Aegy, § TG dal g 6 WRd & dfgE @1 ek
HNGA B dTel fA8ded BT G B Bl AT & S|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ft e g ST Aeey, § Adye RIenfid #Ra g
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15.52 5 hours

(xIviii) Constitution (Amendment) Bill, 2016"
(Insertion of new article 370A)

ft PR g9 (M) : Sue #Eley, § U dRal g [P ARG & dfeu @ iR
HRET B aTel fA9ud DI RRANUT BT B AFAR & G
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

5t e 39 : SuTEd wRey, # fAtue Rwnfid R g

HON. DEPUTY SPEAKER: Item Nos. 88, 89 and 90 Shri Rabindra Kumar Jena —
Not present
15.53 hours

(xlix) Anti-Discrimination and Equality Bill, 2016*
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I beg to move for
leave to introduce a Bill to ensure equality to every citizen of the country by
providing protection against all forms of social discrimination.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to ensure equality
to every citizen of the country by providing protection against
all forms of social discrimination.”

The motion was adopted.

DR. SHASHI THAROOR : I introduce the Bill.
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15.53 ' hours
() Protection of Traditional Knowledge Bill, 2016
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): 1 beg to move for

leave to introduce a Bill to provide for the protection, preservation, promotion and
development of India’s Traditional Knowledge.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
protection, preservation, promotion and development of India’s
Traditional Knowledge.”

The motion was adopted.

DR. SHASHI THAROOR : I introduce the Bill.

HON. DEPUTY SPEAKER: Item No. 93 Shri Ninong Ering — Not present.

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.



10.03.2017 164

15.54 hours

(li) Designation of States as Sponsor of Terrorism Bill, 2017"
£ IO AT (ARS): Heled, H UG Rl § b BT AT B Acihdls & qHAD B
w0 H AT &, W I b AT AR HEdl DI W B, U I b ARIRGT B
forg faumft, anfde ik aman wfidy o ok Suw Wafa o1 Swa nufie vl @
QUG B dlel (AT DI YRR DI Bl AT & Y|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to designate certain States
as sponsor of terrorism to provide for withdrawal of trade relations
with such States to create legal economic and travel sanctions for the
citizens of the such States and for matters connected therewith or
incidental thereto.”

The motion was adopted.

£ 0TS AT : HEIGd, H fATAFH BT R B g

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.



10.03.2017 165

15.55 hours

(lii) Indian penal Code (Amendment) Bill, 2016”
(Amendment of section 304A)
SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): I beg to move for
leave to introduce a Bill further to amend the Indian Penal Code, 1860.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the

Indian Penal Code, 1860.”

The motion was adopted.

SHRI MULLAPPALLY RAMACHANDRAN : I introduce the Bill.

HON. DEPUTY SPEAKER: Item Nos. 96, 97, 98 and 99 Shri Kunwar
Pushpendra Singh Chandel — Not present

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.03.2017.



10.03.2017 166

15.56 hours

(liii) Protection of Speech and Reputation Bill, 2016
SHRI TATHAGATA SATPATHY (DHENKANAL): I beg to move for leave to
introduce a Bill to balance the right to personal reputation within the right to free
speech by providing for repeal of substantive offence of defamation and its
punishments; consolidate the common law relating to civil defamation;
comprehensively provide for the protection of speech and reputation.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to balance the
right to personal reputation within the right to free speech by
providing for repeal of substantive offence of defamation and its
punishments; consolidate the common law relating to civil
defamation; comprehensively provide for the protection of speech
and reputation.”

The motion was adopted.

SHRI TATHAGATA SATPATHY : I introduce the Bill.

HON. DEPUTY SPEAKER: Item Nos. 101, 102, 103 and 104 Shri Gajanan
Chandrakant Kirtikar — Not present.
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15.57 hours
(liv) Welfare of Families of Defence Personnel Bill, 2016

# SART o RO (AEA): AR, H IR ST g 6 WY g S1al Tdddrdl dRars #
AR Y 3al U HRATs & QR THR W H = gU RT BIADI B IRARI & BTl v
I BT 767 A BT IUEY B ATl [98TP PI RRAMUT BT B JFAN & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution
of a fund for the welfare of families of defence personnel who are
killed by enemy or terrorist action or get seriously injured during
such action.”

The motion was adopted.

2 ST ST AR ¢ HEley, H fd8ue BT YRR BRI gl

15.58 hours
(Iv) Cantonments (Amendment) Bill, 2016*
(Amendment of section 12)

N SR o ARU (AEd): Helgd, H A &Rl g fh srE ffafwm, 2006 @SR
HMET B dTel fA9ad D RN HIA B A & A1
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Cantonments Act, 2006.”

The motion was adopted.

£ SR S AR ¢ HEeY, # e BT YRS HRaT g
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15.59 hours
(Ivi) Constitution (Amendment) Bill, 2016
(Amendment of article 16) *

Y s S aRY (AR : "Ry, § IRAE BRal § 6 IRG @ |fee @1 ek denes
B 1ol A8 1 GRRAUT HRA B AN & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

£ SR S AR ¢ By, # e BT YRS HRaT g

16.00 hours
HON. DEPUTY SPEAKER: Item Nos. 108 to 111. Shri Rajesh Ranjan- not
present.

[tem No. 112. Shri Bhairon Prasad Mishra.

(lvii) Old Age Pension Bill, 2016*

3t W0 g fast (qie) ¢ weigy, § UId SR g b gg ARIRGT Bl U b1 W B Bl
SUY B dTel FAEIed Bl GG &= DI AT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for payment of
pension to old age citizens.”

The motion was adopted.

At W ywe fst : wAEey, § s 1 Rt &R gl
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16.01 hours
(viii) Child Development Bill, 2016°
£ WA we fs (qf@) @ H gIE BRar g 6 ararel 1 Aaiivl [dbr 1 Sudy HRA arel
fa8res 1 RIMUT BT D AT & A1
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for all-round
development of children.”

The motion was adopted.

£ W gwe By AEey, # [99e BT qRRnfua wRar gl

HON. DEPUTY SPEAKER: Item No. 114. Shri Sukhbir Singh Jaunapuria- not
present.

Item No. 115. Shri Om Prakash Yadav.

16.01 > hours
(lix) Special Courts for Scheduled Castes and Scheduled Tribes Bill, 2016*

N W gHTH Aed (Wam) : AEGy, H uRaE wRal g b o¥ W s™fed Sl ofiR
Jgfaa SHotaal & oy ey =iareri &1 Ted qr doidad fAval BT Suey B drel
a8 @1 RIRUT BT B AT & S

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution of
special courts for the Scheduled Castes and the Scheduled Tribes in the
country and for matters concerned therewith.”

The motion was adopted.

2 3 BT ATe : HEIGY, H fIT¥S BT RN HRa1 gl
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16.02 hours

(Ix) Prevention of Atrocities on Women Bill, 2016
st 3 udrer Agd (Wam) : AEley, § W@ axar g R Sw # Afgdni w®oen ad
FATART BT AR =, Algeratl & fawg by MU U Rl & =R & faery =mareri
H SR U orREl & difsdl @ MEd o IR I YAArd qo1 S |Ed AT IqD
ANIRAS vl &1 Sudy B aTel fAeaeds BT qRRIU H=A DI AT & Syl
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to prevent atrocities against
women in the country, to specify Special Courts for the trial of offences
committed against women and for the relief and rehabilitation of victims of
such offences and for matters connected therewith or incidental thereto.”

The motion was adopted.

2 3 YT ATed : HElGY, H [J8ud BT YR BT gl

16.02 2 hours

(Ixi) Representation of People (Amendment)Bill, 2016*
(Amendment of section 2, etc.)

SHRI FEROZE VARUN GANDHI (SULTANPUR): I beg to move for leave to
introduce a Bill further to amend the Representation of the People Act, 1951.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Representation of the People Act, 1951.”

The motion was adopted.

SHRI FEROZE VARUN GANDHI : I introduce the Bill.
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HON. DEPUTY SPEAKER: Item No. 118. Shrimati Meenakashi Lekhi- not

present.
Item No. 119. Shri Bhartruhari Mahtab.
16.03 hours

(Ixii) Constitution (Amendment) Bill, 2016”
(Amendment of article 124, etc)

SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI BHARTRUHARI MAHTAB : I introduce the Bill.

HON. DEPUTY SPEAKER: Item Nos. 120 to 122. Shrimati Rama Devi. Not
Present.

Item No. 123. Shrimati Supriya Sule.
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16.03 2 hours

(Ixiii) Special Courts for Trial of Offences against Women
Bill, 2016"

SHRIMATI SUPRIYA SULE (BARAMATI): I beg to move for leave to
introduce a Bill to provide for constitution of special courts for trial of cases of
offences of sexual violence against women in order to ensure speedy disposal of
such cases and for matters connected therewith.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution of
special courts for trial of cases of offences of sexual violence against
women in order to ensure speedy disposal of such cases and for matters
connected therewith.”

The motion was adopted.

SHRIMATI SUPRIYA SULE : I introduce the Bill.
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16.04 hours
(Ixiv) Free and Compulsory Secondary and Senior
Secondary Education Bill, 2016
SHRIMATI SUPRIYA SULE (BARAMATI): I beg to move for leave to
introduce a Bill to provide free and compulsory secondary and senior secondary
education to all children and for matters connected therewith.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for free and
compulsory secondary and senior secondary education to all children and
for matters connected therewith.”

The motion was adopted.

SHRIMATI SUPRIYA SULE: I introduce the Bill.

16.04 V2> hours

(Ixv) Indian Penal Code (Amendment) Bill, 2016*
(Amendment of section 292, etc.)

SHRIMATI SUPRIYA SULE (BARAMATI): I beg to move for leave to
introduce a Bill further to amend the Indian Penal Code, 1860.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Penal
Code, 1860.”

The motion was adopted.

SHRIMATI SUPRIYA SULE : I introduce the Bill.
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16.04 34 hours

(Ixvi) Higher Educational Institutions (Regulation of Fee)”
Bill, 2017

SHRIMATI SUPRIYA SULE (BARAMATI): I beg to move for leave to
introduce a Bill to provide for regulation of fee in higher educational institutions
with a view to make higher education accessible to all and for matters connected
therewith.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for regulation of fee in
higher educational institutions with a view to make higher education
accessible to all and for matters connected therewith.”

The motion was adopted.

SHRIMATI SUPRIYA SULE : I introduce the Bill.

16.05 hours
(Ixvii) Drugs (Price Control) Bill, 2016*
St SR ST qRO (ATEe): Heled, H U a1 g b siufi & wrd FeiRa &= @
forg |fafd &1 o7 A iR IHH G AWAT BT UG B drel 9IS Bl qRIU
B DI STIANT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution
of a Committee for fixing the prices of drugs and for matters
connected therewith.”

The motion was adopted.

£t ST S AR : ARGy, # fIgwd BT qRRnfia wRar gl
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HON. DEPUTY SPEAKER: Now, item No. 127- Shri A.T. Nana Patil — not
present; item No. 128 — Shri Ravneet Singh — not present.

Item No. 129 — Dr. Kirit Premjibhai Solanki.
16.05 %: hours

(Ixviii) Compulsory Mental Healthcare Counselling
Facilities in Government Schools Bill, 2016"

DR. KIRIT P. SOLANKI (AHMEDABAD): Sir, I beg to move for leave to
introduce a Bill to provide compulsory mental healthcare counselling facilities in
Government schools and for matters connected therewith.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide compulsory
mental healthcare counselling facilities in Government schools and
for matters connected therewith.”

The motion was adopted.

DR. KIRIT P. SOLANKI : I introduce the Bill.
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16.06 hours

(Ixix) Inclusion of the Scheduled Castes and the Scheduled
Tribes in Persons Living Below Poverty Line
Category Bill, 2016

DR. KIRIT P. SOLANKI (AHMEDABAD): Sir I beg to move for leave to
introduce a Bill to include the Scheduled Castes and the Scheduled Tribes in the
below poverty line category.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to include the Scheduled
Castes and the Scheduled Tribes in the below poverty line category.”

The motion was adopted.

DR. KIRIT P. SOLANKI : I introduce the Bill.

HON. DEPUTY SPEAKER: Item No. 131, Shri Ravneet Singh — not present.
Item No. 135, Shrimati Ranjeet Ranjan.
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16.06 2 hours

(Ixx) Public Liability for Non-nuclear Industrial Mishap Bill, 2016

Mkt Tofta o= (Joie) : A2gg, § @ wwat g f6 o9 9 -ty sienfie geesit
& folg &S &S 3R TaTw ufirex aen Joived iR S9e SMNiRe [Avai &1 Iuaw & arl
a8 @1 RIUT BT B AT & A

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for stringent
punishment and adequate compensation for non-nuclear industrial
mishaps in the country and for matters connected therewith or
incidental thereto.”

The motion was adopted.

St Ioita o1 @ 7RGy, H (489 1 qRenfua a_all gl
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16.07 hours

(Ixxi) Marriages (Compulsory Registration and Prevention of
Wasteful Expenditure) Bill, 2016

et Wofta @ (Juid) @ 786y, # waE il g 6 QareE 4 @t 9 svaaeRs g
D1 AT qaTEl BT WERY FTOUT B, <« H JFoIud a fGarel &1 ifrard gofieror
B AR fqare FHARIEN & SR W aRAT DI qaial b1 AR DA JAT T N I
AMNIRS vl &1 Sudy B aTel fAeeds Bl qRIU H-A DI AT & Syl

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the simple
solemnisation of marriages by prohibiting extravagant and wasteful
expenditure and show of wealth on marriages; for the compulsory
registration of all marriages solemnised in the country, and for
prevention of wastage of food items during marriage functions and
for matters connected therewith or incidental thereto.”

The motion was adopted.

St Folia ¥ : wEIey, § faggs & R s gl
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16.07 % hours
(Ixxii) Waste Management and Recycling Bill, 2016”
PROF. RICHARD HAY (NOMINATED): Sir, I beg to move for leave to

introduce a Bill to provide for ascertaining of current status of waste generation
and its disposal; financial assistance for research and development in waste
management; charges for waste disposal facilities; duties of citizens for
segregating waste; prohibition on dumping waste; preparation of master plans for
waste management; disposal of household, commercial and imported wastes;
regulation of waste management business, promotion of recycling and reuse of
waste resource and for matters connected therewith or incidental thereto.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for ascertaining
of current status of waste generation and its disposal; financial
assistance for research and development in waste management;
charges for waste disposal facilities; duties of citizens for
segregating waste; prohibition on dumping waste; preparation of
master plans for waste management; disposal of household,
commercial and imported wastes; regulation of waste management
business, promotion of recycling and reuse of waste resource and for
matters connected therewith or incidental thereto.”

The motion was adopted.

PROF. RICHARD HAY : I introduce the Bill.
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16.08 hours
(Ixxiii) Constitution (Amendment) Bill, 2016"
(Amendment of article 124, etc)

#it It wwa (Bmett) : Aeiey, # wRare aRal g 6 9Ra & A9 &1 SR Fenes B
aret fades @ RRIfd & @ Al & Syl
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

2 Iotta |rea : 7Eey, # 999d B qRwRnfia aRar gl

16.08 2 hours

(Ixxiv) Indian Forest (Amendment) Bill, 2016*
(Insertion of new section 335, etc.)

2t 3™ Wt Aea (Ham) @ Aeley, # TR BT § 6 ARA a9 AfRFEH, 1927 @7 SR
HNGA B dTel fA8ded BT G B Bl AT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Forest Act, 1927.”

The motion was adopted.

2 3 YeHT ATed : HEled, H (9P Bl RN H_all g
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16.09 hours

(Ixxv) Right to Privacy of Personal Data Bill, 2016°
#it 3 uErer A (Wam) : Aeley, # yaE dRal g 6 ow 6 |l afeml B e
STeT B ST &1 AfDR UG -, U AR Srel & goudnT &1 Rafa 7 aafeard e
gRU BRA ATl WISl qAT WA ARBR P QA WAUd &, I8 gARaa dxd dbl
Sl gRT AT BT IdTed 9 8, & [y Iy g-Are-feved MG o1 T67 & aqen
QAN H 319 AR STeT & WAVl & foly ITdhdl S B 3R Toia 372dl IqD
3ifes fAwl &1 Suey B drel 48T B RRAMUT B B JFART & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to provide for the right to
privacy of personal data to all individuals in the country; establish the
liability of the organizations holding personal data as well as the
appropriate Government in case of misuse of such personal data; creation of
a National Do-Not-Disturb Registry to ensure that individuals are not
harassed by organisations and creating awareness among individuals for
protection of their personal data and for matters connected therewith or
incidental thereto.”

The motion was adopted.

2 S UHTY ATEd : Heled, H 8D BT YRR H_all g
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16.10 hours
(Ixxvi) Drugs and Cosmetics (Amendment) Bill, 2016"
(Amendment of section 5)

SHRI RAGHAV LAKHANPAL (SAHARANPUR): I beg to move for leave to
introduce a Bill further to amend the Drugs and Cosmetics Act, 1940.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Drugs and
Cosmetics Act, 1940.”

The motion was adopted.

SHRI RAGHAV LAKHANPAL : I introduce the Bill.

16.10 V2 hours

(Ixxvii) Insecticides (Amendment) Bill, 2016*
(Amendment of sections 4 and 5)

SHRI RAGHAV LAKHANPAL (SAHARANPUR): I beg to move for leave to
introduce a Bill further to amend the Insecticides Act, 1968.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Insecticides
Act, 1968.”

The motion was adopted.

SHRI RAGHAV LAKHANPAL: I introduce the Bill.

HON. DEPUTY SPEAKER: Item No.43. Shri Naranbhai Bhikhabhai Kachhadia

— Not present.
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16.11 hours

(Ixxviii) International Treaties and Agreements
(Equal Representation of Women) Bill, 2017

DR. THOKCHOM MEINYA (INNER MANIPUR): I beg to move for leave to
introduce a Bill to ensure equal participation of men and women in representing
the Government of India while entering into any international treaty, agreement,
covenant, resolution or negotiation, including those relating to war or peace, in
order to uphold the values of international human rights and convention to

which India is a signatory.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to ensure equal participation of
men and women in representing the Government of India while entering
into any international treaty, agreement, covenant, resolution or
negotiation, including those relating to war or peace, in order to uphold the
values of international human rights and convention to which India is a
signatory.”

The motion was adopted.

DR. THOKCHOM MEINYA : I introduce the Bill.
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16.12 hours

(Ixxix) Code of Criminal Procedure (Amendment) Bill, 2017"
(Amendment of section 197)

DR. THOKCHOM MEINYA (INNER MANIPUR): I beg to move for leave to

introduce a Bill further to amend the Code of Criminal Procedure, 1973.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Code of
Criminal Procedure, 1973.”

The motion was adopted.

DR. THOKCHOM MEINYA : I introduce the Bill.

16.12 V5 hours

(Ixxx) Prevention of Insults to National Honour (Amendment) Bill, 2017*
(Amendment of section 2)

£ M e (TS IR) : AeGd, H UK BHRAT g [ IR A Ao srfafam,
1971 T AR FAMGT B dTet [A8TD B GRRAMUT HRA B JFART & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Prevention
of Insults to National Honour Act, 1971.

The motion was adopted.

2 AT e ¢ HEley, H [489ud BT YRR BT gl
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16.13 hours
(Ixxxi) Armed Forces (Special Powers) Repeal Bill, 2017°

DR. THOKCHOM MEINYA (INNER MANIPUR): I beg to move for leave to
introduce a Bill to repeal the Armed Forces (Special Powers) Act, 1958.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to repeal the Armed Forces
(Special Powers) Act, 1958.”

The motion was adopted.

DR. THOKCHOM MEINYA : I introduce the Bill.

16.13 2 hours

(Ixxxii) Food Safety and Standards (Amendment) Bill, 2017*
(Amendment of section 3)

$it 3 faRen (@) : #WEley, # UKE Bl § B @re YRer SR AMG A B 3R
HeNeT & el fA9ad D R B B AT & 1Y
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Food Safety
and Standards Act, 2006.”

The motion was adopted.

2 o faren : weley, # fgys &1 yRia o gl
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16.14 hours

(Ixxxiii) Constitution (Amendment) Bill, 2017"
(Insertion of new article 220A)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to

introduce a Bill further to amend the Constitution of India.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRIMATI MEENAKASHI LEKHI : I introduce the Bill.

16.14 V5 hours

(Ixxxiv) Constitution (Amendment) Bill, 2017*
(Amendment of Seventh Schedule)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRIMATI MEENAKASHI LEKHI : I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part I, Section-2, dated 10.03.17.
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16.15 hours

(Ixxxv) Constitution (Amendment) Bill, 2017"
(Amendment of articles 217 and 224)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRIMATI MEENAKASHI LEKHI : I introduce the Bill.

16.15 2 hours

(Ixxxvi) Constitution (Scheduled Castes) Orders (Amendment) Bill, 2016*
(Amendment of the Schedules)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to
introduce a Bill further to amend the Constitution (Scheduled Castes) Order, 1950,
the Constitution (Scheduled Castes) (Union Territories) Order, 1951, the
Constitution (Jammu and Kashmir) Scheduled Castes Order, 1956 and the
Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Castes) Order, 1950, the Constitution
(Scheduled Castes) (Union Territories) Order, 1951, the Constitution
(Jammu and Kashmir) Scheduled Castes Order, 1956 and the
Constitution (Dadra and Nagar Haveli) Scheduled Castes Order,
1962.”

The motion was adopted.

SHRIMATI MEENAKASHI LEKHI : I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part I, Section-2, dated 10.03.17.



10.03.2017 188

HON. DEPUTY SPEAKER: Item No.152, Shri Bidyut Baran Mahato — not
present.

Item No.153, Shri Arvind Sawant — not present.

16.16 hours
(Ixxxvii) Establishment of Labour Exchanges Bill, 2017"

SHRI FEROZE VARUN GANDHI (SULTANPUR): I beg to move for leave to
introduce a Bill to establish Labour Exchanges to regulate the employment of
unprotected manual workers engaged in the unorganized sector; to make better
provision for their terms and conditions of employment; to provide for their
welfare, and for health and safety measures where such employments require
these measures; to make provision for ensuring an adequate supply to and full
and proper utilization of such workers in such employments to prevent
avoidable unemployment; to provide for the establishment of Labour Exchange
Boards in respect of these employments and for matters connected therewith.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to establish Labour
Exchanges to regulate the employment of unprotected manual
workers engaged in the unorganized sector; to make better
provision for their terms and conditions of employment; to provide
for their welfare, and for health and safety measures where such
employments require these measures; to make provision for
ensuring an adequate supply to and full and proper utilization of
such workers in such employments to prevent avoidable
unemployment; to provide for the establishment of Labour
Exchange Boards in respect of these employments and for matters
connected therewith.”

The motion was adopted.

SHRI FEROZE VARUN GANDHI : I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part I, Section-2, dated 10.03.17.
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16.16 2 hours

(Ixxxviii) Regulation of International Treaties,
Agreements, Conventions and Covenants Bill, 2017

ADV. JOICE GEORGE (IDUKKI): I beg to move for leave to introduce a Bill to
regulate the manner in which the Central Government shall enter into and
implement any international treaty, agreement, convention or covenant with
foreign countries and for matters connected therewith.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to regulate the manner in
which the Central Government shall enter into and implement
any international treaty, agreement, convention or covenant with
foreign countries and for matters connected therewith.”

The motion was adopted.

ADV. JOICE GEORGE : I introduce the Bill.

16.17 hours
(Ixxxix) Constitution (Amendment) Bill, 2017*
(Amendment of article 253)

ADV. JOICE GEORGE (IDUKKI): I beg to move for leave to introduce a Bill
further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

ADV. JOICE GEORGE : I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part II, Section-2, dated 10.03.17.
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16.17 2 hours

(x¢) Plastic Recycling Bill, 2017"
#t 3ot s S (W) ¢ AEigy, H UK BRAT § [P D HG Dl JAFHRUT AR GAEDHUl
HR; YAl IS W GAAD U WD BT SR B a2l IAA Faad [l o1 Iuay
B dTel [ DI YRGB Bl 3rAfeT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
segregation and recycling of plastic item; use of re-cyclable plastic
in recycle units and for matters connected therewith.”

The motion was adopted.

£t arora s St : HEigy, # fAgye qrwnfUa R g

16.18 hours

(xci) Wild Life (Protection) Amendment Bill, 2017*
(Insertion of Chapter IVD)

SHRI GAURAV GOGOI (KALIABOR): I beg to move for leave to introduce a
Bill further to amend the Wild Life (Protection) Act, 1972.
HON. DEPUTY SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Wild Life (Protection) Act, 1972.”
The motion was adopted.

SHRI GAURAYV GOGOI : I introduce the Bill.

* Published in Gazette of India, Extraordinary, Part I, Section-2, dated 10.03.17.
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16.18 V2 hours

(xcii) National Highways (Amendment) Bill, 2017
(Amendment of section 3D)

DR. KIRIT P. SOLANKI (AHMEDABAD): I beg to move for leave to introduce
a Bill further to amend the National Highways Act, 1956.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

National Highways Act, 1956.”

The motion was adopted.

DR. KIRIT P. SOLANKI : I introduce the Bill.

16.19 hours

(xciii) Representation of People (Amendment) Bill, 2017*
(Insertion of new section 8B)

PROF. SAUGATA ROY (DUM DUM): I beg to move for leave to introduce a
Bill further to amend the Representation of the People Act, 1951.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Representation of the People Act, 1951.”

The motion was adopted.

PROF. SAUGATA ROY : Iintroduce the Bill.

HON. DEPUTY SPEAKER: Item No. 162, Shri A.P. Jithender Reddy — not
present.

Item No. 163, Shri A.P. Jithender Reddy — not present.
HON. DEPUTY-SPEAKER: Item no. 164.

* Published in Gazette of India, Extraordinary, Part I, Section-2, dated 10.03.17.
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16.20 hours
(xciv)Constitution (Amendment) Bill, 2017"
(Amendment of article 348)

$t 3 faven (@ier) : wEiey, § g oAl § b IRd & |fder &1 3R Hengd & drel
faeres @1 RWUT BT B AR UG B A1
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

#t 3w faven ¢ A fi9ye qRenfia &= gl

HON. DEPUTY-SPEAKER: Item No. 165.
Shrimati Darshana Vikram Jardosh — Not present
Item No. 166.
Shrimati Darshana Vikram Jardosh — Not present
Item No. 167.
Shrimati Darshana Vikram Jardosh -- Not present.
Item No. 168.
Shri Ninong Ering --- Not present
Item No. 169.
Dr. Kirit Somaiya — Not present
Item. No. 170.
Dr. Manoj Rajoria — Not present
Item No. 171.
Dr. Manoj Rajoria — Not present
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16.20 2 hours

(xcv) Special Financial Assistance to Victims of
Terror Attacks Bill, 2016

$ weer A (gt foeht) @ #Eicw, # wa@ ovar € % <o # srdat gell & fifsdl @ fog
fey faxfra Aerar don S99 SEfda  fawai &1 Sudy &3 arel fAg9ud &1 qRRnfia &

B AT & S|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to the victims of terror attacks in the country for
matters connected therewith.”

The motion was adopted.

A 7w A ;A e ewRnfia™ awar

16.21 hours

(xcvi) Drugs and Cosmetics (Amendment) Bill, 2016*
(Amendment of section 2, etc.)

2t wew AR (qdt feeeh) ¢ weley, § ywarg &xar g 6 Siufd SR gmge amd st
1940 T AR FAGT B dTel [A8TD DI QR WY B B AT <1 Y|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Drugs
and Cosmetics Act, 1940.”

The motion was adopted.

£t wger At ¢ 4§ e qReenfia o= gl
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16.21 2 hours

(xcvii) Constitution (Amendment) Bill, 2016”
(Amendment of article 15)

it wieer At (qdt faoel) @ A8Iey, # yxdd &xar § 6 wRa & Afdem &1 iR dengd &
arel fages 1 QR B B AT & Y|
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

£t wger At ¢ 4§ g Reenfia o= gl

16.22 hours

(xcviii) Maintenance of Cleanliness Bill, 2016*
2t 7w AR (T foeeht) @ weiey, # ge oxan g & Ardefie @l 3 ok SHs 3imd-
U e, WRRABR AR I ARl g91Y /g1 GiHAfead &1 & fog arasife i |
BRI ell, b AR T AN A DI UNg B q7 I AWl & oy fagaes o
QR B &1 AR & S
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to prohibit littering,
spitting and urinating in public place so as to ensure maintenance of
clean hygienic and healthy atmosphere in and around public place
and for matters connected therewith.”

The motion was adopted.

£t 7w At ¢ § g Rewenfia o= gl

HON. DEPUTY-SPEAKER: The House will now take up Item no. 174.
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Shri Feroze Varun Gandhi — Not present.
The House will now take up Item no. 175 — Further consideration
and passing of the motion moved by Shri Vincent H. Pala on 5™ August, 2016.
Shri P.D. Rai — Not present.
Shri Adhir Chowdhury.
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16.24 hours
SIXTH SCHEDULE TO
CONSTITUTION (AMENDMENT) BILL, 2015
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Hon. Deputy-
Speaker, Sir, my esteemed colleague has already introduced a legislative
document under the nomenclature ‘Sixth Schedule to the Constitution
(Amendment) Bill, 2016°. He has made an elaborate presentation on the Bill.

Sir, the amendments were sought after with regard to the increasing number
of members in the District Council from 30 to 40 as was originally envisaged in
the Constitution and secondly also to bring traditional occupation of tribals into
mines and minerals under the legislative competence of the District Council and
protect customary practices and interests of tribals.

Sir, I may remind you that the Sixth Schedule was born in the womb of the
Constituent Assembly. It emerged after a long debate that took place in the
Constituent Assembly. In that historical debate, Pandit Jawaharlal Nehru moved
objectives Resolution which was adopted on 22" January 1947. The Resolution
actually shaped the making of the Constitution and that Resolution proclaimed that
India would be an Independent, Sovereign, Democratic Republic wherein inter-
alia adequate safeguards shall be provided for the minorities, backward and tribal
areas, depressed and other backward classes.

Sir, in pursuance to the noble and holy aspects of our Constitution, the
Sixth Schedule was born and in the Constituent Assembly, a Sub-Committee was
formed led by no other than Gopinath Bordoloi and other prominent personalities.

Their objective is to protect the culture, the customs, practices of the tribals
of our country. Especially the Sub-Committee was constituted for the interest of
the tribal population of the North-Eastern Region. Thereafter, we got adequate
place for tribals in the North-Eastern Region in our Constitution.

Here, I would like to refer that tribal areas generally mean areas having

preponderance of tribal population. However, the Constitution of India refers to
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tribal areas within the States of Assam, Meghalaya, Tripura and Mizoram as those
areas specified in Part I, II, ITA and III of the table appended to paragraph 20 of
the Sixth Schedule. In other words, areas where provisions of Sixth Schedule are
applicable are known as tribal areas. In relation to these areas, Autonomous
District Councils each having not more than 30 members have been set up. These
Councils serve as an instrument of self-management and have powers of
legislation and administration.

Justice apart from executive, developmental and financial responsibilities,
State wise details of tribal areas are given. In Part I, there are the North Cachar
Hill Districts and the Karbi Anglong Districts form Part II. Khasi Hill Districts,
Jiantiya Hill Districts, the Gharo Hill Districts form Part IIA. The Tripura Tribal
Areas Districts form Part III. Part III C comprises of the Chakma Districts, the
Mara Districts and the Lai Districts.

Sir, we know that the North Eastern Region is a unique area of this country
where nature has bestowed upon all its endowments but still that particular area
has been lagging behind in various aspects as a result of which a sense of
deprivation, isolation and frustration has gripped the psyche of the people of that
particular Region. In order to meet the aspirations of the population of tribal
people of North Eastern Region and also to assimilate those in the mainstream of
our country, the provisions of the Sixth Schedules were visualised, conceived and
actualised. Sir, 10 crore tribal population of our country have been demarcated
between the Fifth Schedule and the Sixth Schedule only to preserve and protect
their indigenous culture, customs, etc. Here, my esteemed friend has asked for
induction of more members in the district councils from 30 to 40. I have no
dispute with the demand made by my esteemed colleague. But I also urge that we
need to do introspection and relook into the functions and performance of the
autonomous district councils because the purposes and objectives of the

constitution of autonomous district councils sometime are seemed to have been
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belied upon. It has failed to meet the aspirations of the common people. Yes, there
are multifarious reasons for it.

The district councils don’t have the adequate financial resources which they
need for the development of those respective councils. You know that the
entitlement facilities, funds, etc. that are supposed to be provided through
Panchayati Raj Institutions are not available with those district council areas.
Naturally they are to depend on their own resources and the magnanimity of the
respective States. There is a conflict of interest which is often observed between
the State and the ADCs insofar as their areas of jurisdiction and other functions are
concerned.

Sometime it is alleged that the power of nomination in the ADCs have
been misused on several occasions. Nomination to the ADCs was given for the
representatives to the minorities and the unrepresented tribes in the districts but the
power of nomination is generally vested in the hands of the Governor of the State.
Governors of States do not always comply with the aspiration or the opinion of the
ADC.

Sir, the other issue is, the ADC has framed service rules to manage and
regulate the service of their employees. Despite the rules framed by the ADC, the
number of staff has increased excessively. The ADC makes appointment of
teachers and other staff and increases the number of schools without providing
adequate infrastructure to schools. Naturally, primary education is the area which
is to be served by the ADC and it is incumbent upon the ADC. But due to various
inefficiencies, it has failed to perform its job properly. Even misuse of
Government funds are alleged to have been committed by the ADC, because the
ADC does not have any expert inspecting officer. In the appointment of teachers,
favouritism and political influence play a vital role. Such a situation has led to the
decline in the standard of teaching and quality of education. I do not have any

dispute with the demands made by my esteemed colleagues. But these are the
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issues which are often raised in various fora and I thought it prudent to draw the
attention of the initiator of this legislation.

Sir, under the Sixth Schedule of the Constitution of India, ADCs are
empowered to make laws relating to allotment or use of land. In Meghalaya and in
the hills of Assam, no land can be mortgaged, leased, bartered, gifted or otherwise
transferred by tribal people to non-tribal people without the permission of the
ADC. Although the ADC has the power to make laws for land development and
land revenue, hardly any significant steps have been taken to initiate land reforms.
As you know, land reforms always play a very key role, contributory role in the
development of the tribal society. Not only that, land revenue collection also helps
a lot to fill the coffer of the ADC. But there also, various problems crop up often
because of the traditional system of Chieftain in the village. The chieftains of the
villages in Meghalaya are called SIEMS and they enjoy enormous power so as to
defy the diktates of the ADC. Naturally, it affects the financial resources of the
ADC.

Sir, forest is also another main source ADC’s income. But now the income
from forest has got a severe jolt. Most of the tribal villagers depend on forest for
crop cultivation and for their livelthood. The vast forests are the source of
sustenance for the poor section of the tribal people of Northeast India. But
relentless zooming cultivation meaning shifting cultivation, slash and burn method
of cultivation, extension of zooming frontiers, cutting of timber by external
interests and agencies have resulted in depletion of forest cover, depletion of forest
resources and degradation of lands.

Sir, such factors contribute to the decline in revenue collected by the ADC:s.
Adding salt to the injury, the Supreme Court banning on cutting timbers
accompanied with illegal felling of trees and deforestation for creating agricultural
land add to the woes of collecting enough revenue from the forest.

Sir, now, the ADCs should come forward with more innovative

approaches. The North-Eastern Region has been touted to be turned into an area
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of organic farming. Instead of Jhumming, if the farmers of that area are
encouraged or promoted to shift their cultivation to another area such as
commercial crops or medicinal plants, they would also earn more money. This
way, the need of Jhumming will get obviated, which will ultimately help generate
more revenue for the ADCs.

Sir, even a study reveals that tax is an important source of the ADCs’
internal income. The ADCs have framed certain regulations for the collection of
taxes in their areas. The ADCs collect taxes on profession, trades, callings,
employments, animals and boats, entry of goods into markets for sale and tolls on
persons and goods carried in ferries. But collection of taxes was not done regularly
and properly since the ADCs neither enforced the regulation strictly nor realized
the amount efficiently. No attempt was also made by the ADCs to raise its revenue
by exploiting its financial resources available to them. The receipt from the source
of taxation was not adequate as there were loopholes and leakages in the process
of collection of the taxes. It was alleged that taxes collected by the official hardly
reached the coffer of ADCs. Thus, there was an allegation of siphoning of tax
amount by the concerned officials.

Sir, there is a gossip already being talked about in various forums. I do not
want to humiliate anybody, but it is often alleged that the North-Eastern Region is
a region, which has earned notoriety for siphoning of funds. Even the ADCs are
not immune to this siphoning of funds as it is often alleged.

Sir, another issue is the appointment and succession of the Tribal Chiefs.
It is an important item of legislation for the ADCs. Only the ADC in Mizoram
abolished the chieftainship. But in other areas like the Garo Hills and Khasi Hills
Regions in Meghalaya, they always recognized these institutions. As I said earlier
also, the SIEMS, that is, chieftain of the village in Meghalaya, who often enjoyed,
the influence as a traditional chief so that he can defy the authority of the ADCs.
Funds for carrying out developmental activities as provided according to the

present system are found unworkable.
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Sir, the ADCs control the administration of justice but it is observed that in
some ADCs, there were no legal experts or trained judicial officers to carry on the
trial of cases and disputes efficiently and expeditiously. Moreover, the Village
Courts or Village Councils as provided in paragraph 4 of the Sixth Schedule of the
Constitution of India, had not yet been constituted by some of the ADCs. Due to
lack of coordination, the ADC could not utilise the judicial administrative
experience of the Deputy Commissioner’s Court in the districts in the trial of cases
and disputes of civil and criminal nature. As the cases before this court were of
petty nature, almost all the disputes were settled at the village level. Most of the
cases that came up to the subordinate autonomous council court eventually ended
up in a compromise. Moreover, the tribal people in the ADC areas have preferred
to settle their disputes through their customs and traditions instead of approaching
the ADC courts. Many of the disputes are still sought to be solved outside the
court at the clan level. However, the customary laws of those tribal areas are still
not codified in almost all the ADCs of North East India. Therefore, Sir, there is no
gainsaying the fact that in spite of all big talks about ADCs, in spite of our
promises that tribals were given the opportunity of self-determination, still
financial resources have become a severe constraint for the growth and
development of the tribal population in the Sixth Schedule Areas.

Even so in Arunachal Pradesh, people are demanding for the creation of
autonomous District Council. The autonomy of the District Council is limited
because the Governor of the State is the head of the ADC. My submission is that
more powers should be given to the ADCs. While authorising more powers to
them, the ADCs should also be equipped to translate their powers or their
privileges into reality and to that end of developing the areas as well as their future
generations. Due to corruptions, inefficiencies, mismanagement and inadequacy of
funds, the advantages or the facilities that are supposed to have been accrued by
the ADCs do not always permeate to the grassroot level. The Governor of the

State is the head of the ADCs. He may suspend any act or resolution of the ADCs
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which is contrary to the provisions of the Sixth Schedule of the Indian
Constitution or likely to endanger the safety of the country or prejudicial to public
order. He may dissolve the ADC on the recommendation of an Inquiry
Commission to be appointed under para 14 of the Sixth Schedule of the Indian
Constitution, which mismanages the affairs of the council. As experiences have
shown, setting up of an Inquiry Commission is recommended by the State Council
of Minister rather than by the Governor of the State. Sir, as you know, in spite of
our federal structure is in place, there is a simmering discontent between various
bodies of our country. That is why, the "federal structure was in danger", cry was
raised even inside the Parliament.

Sir, the ADCs are also more often than not raise the issue of discrimination,
if the State Government is not friendly to the ADC, they may create problems
which, as a result, can hinder the growth and development of the ADC areas.
Therefore, the relation between the ADCs and the State Government should be
more cordial and cooperative. There should be concerted effort between the ADC
and the State Government so as to develop that particular area; otherwise there
will be a sense of alienation, a sense of deprivation which is often reflected in the
frustration of the people of North Eastern India who feel that if they remain
separated from the mainstream, they may be happy, they may be more
progressive. Therefore, the identity politics, the ethnic identity often rear up their
heads much to the discomfiture of the body politic. The state government has no
constitutional authority to assess and review, guide and advise the ADCs. The
administrative experience and guidance of the officers of the State Government
are not utilized by the ADCs in their everyday operation. There have also been
reports of States undue interference in the working of the ADCs. The relationship
between the ADCs and the State Government should be cordial so far as the
development is concerned.

It is also observed that the ADCs served the interest of mainly the neo-

middle rich class or classes of rich traders, contractors, bureaucrats and educated
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who had emerged from within the tribal society of North East India due to
enlarging money economy on developmental activities. Their emerging socio-
economic structures in the tribal areas did not allow the benefits of the ADCs to
flow towards the weaker section of the tribes. Besides that, the elected members of
the ADCs and the office-bearers who were normally from the elite group of the
tribal society had vested interest in preserving the exploitative structure and that
they were not likely to do anything that would strengthen the position of the poor
in their areas. The members of this group held power of decision-making in the
ADCs. Naturally, if this kind of situations prevails and continues, then the very
purpose of constituting ADCs will be defeated.

Decades after decades have passed. Yet we are experiencing the progress,
the flaws and the inefficiencies of running ADC. The ADC was first formed in the
year 1952. It seems to have failed the hopes and desires of the tribal people of
North East India. It has only strengthened identity politics. Social and economic
development has been ignored. The birth of the ADCs was hailed with
anticipations and aspirations as it was thought to be the harbinger of political and
Constitutional advancement for granting autonomy to the ethnic minorities in
compact areas of North East India. But the hopes was largely belied and frustrated,
by every indicator of development such as per capita income, health status,
education, housing, poverty level. The ADCs areas remain poor and backward.
Thus, unless the above problems are rectified, tribal development will always be a
distant dream in spite of the existence of ADCs in the North Eastern Region.

My esteemed friend has suggested having traditional occupation of tribals
relating to mines and minerals under legislative competence of the District
Council. We know that the entire North Eastern Region is enriched with mines
and minerals. Even platinum, uranium, iron ore, coal, everything is available
there. Even in the hills of Meghalaya, radioactive uranium, even platinum is also

available in that particular North Eastern Region.
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But I do not know whether the ADC as a body is competent enough to deal
with the matter of minerals. Rather I would suggest that more royalty should be
provided to the coffers of ADC from the sale and exploitation of the minerals and
mines of that area so that the minerals and mines for which the entire North
Eastern region is enriched should help in developing the ADC areas and in
developing the health, education and other necessary aspects of life in that
particular area.

Sir, without any hesitation, I must say that my esteemed friend Mr. Vincent
Pala, who has been hailing from that area, is really concerned about the welfare of
the tribal population of that particular region, including my friend Kiren Rijiju
also. So, by concerted efforts of all the Members of North Eastern region, and
cutting across political hue, they should come forward and raise the voice for the
North Eastern Region.

North Eastern Region Zindabad.
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HON. DEPUTY SPEAKER: Shri Ramesh Bidhuri has requested me that he could
not introduce the Bills at the time when all the Members were introducing. As a
special case, [ will allow him now.

Shri Ramesh Bidhuri Ji, do not read the whole thing. Just tell the item
number.

Now, item No. 31 - Shri Ramesh Bidhuri

16.56 hours

PRIVATE MEMBERS BILLS- Introduced.......... contd.

(xcix) Compulsory Teaching of Bhagavad Gita as a Moral
Education Text Book in Educational Institutions Bill, 2016

N W A (sfaor fiwch) @ a8cy, § gwaa wwar € 5 dfare dwenelt § Afvew fen
UTSIYID & w0 H WIa Mar & AR v | Rier gam g o qon s d&fed v
P IUGY BT dTel [AEAH BT YRR B DI AT & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for compulsory
teaching of Bhagavad Gita as a moral education text book in
educational institutions and for matters connected therewith.

The motion was adopted.

2t e QS : weey, § gy Rwenfia o=ar g

HON. DEPUTY SPEAKER: Now, Item No. 32 — Shri Ramesh Bidhuri.

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 10.3.2017.
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16.56 2 hours

(c) Financial Assistance to Unemployed Post-Graduates Bill, 2016

#it T RSt (Sféron ficet) : Surene weiey, # Ua &R § b SRISMRI @1 faxi |
Y& BT AT IAA A [ANA] BT IUdY HRA drel fAdaes 1 QRN B b1 3t &
g |

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for financial
assistance to unemployed post-graduates and for matters connected
therewith. ”

The motion was adopted.

2t T RSt : weiey, # Afue Renfia & g

HON. DEPUTY SPEAKER: Now, Item No. 33 — Shri Ramesh Bidhuri.

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 10.3.2017.
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16.57 hours

(ci)Victims of Riots and Communal Violence
(Equal Compensation) Bill, 2016”

#it e RSt (féor fieel) @ Aeiey, § wa@ &=ar g 6 S &R |iveiye B & qifsd
afFrdl & foay w9 afdeR iR dided fawal &1 Iudy & drel fadad &1 qRefud
HA DI AT & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for equal
compensation to victims of riots and communal violence by the
Central Government and for matters connected therewith or
incidental thereto.

The motion was adopted.

A et Ryt : Swene wEeT, § fdad qRwenfid” o g

HON. DEPUTY SPEAKER: Now, Item No. 34 — Shri Ramesh Bidhuri.

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 10.3.2017.
** Introduced with the recommendation of the President.
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16.57 2 hours

(cii) Special Financial Assistance to National Capital
Territory of Delhi Bill, 2016”

M W Ryt (sféor fieeh) : Suremer #giey, # yi@ wrar g {6 dssd, 3Many, wewd,
&9 & I TMI G el TR AN & fY Seamren AreEmei @ |6t e st @
PR & FAroe IR Ioer IsugT fieet @ faxia dgraar fiu S qen aoddel
w2l @1 Iuey B drel [P P RIATUT DHRA B AR & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to National Capital Territory of Delhi for the
purpose of development works related to roads, housing, healthcare
centres, schools, skill development and training centres,
development and welfare schemes for women, children and poor
people living in the backward regions and urban poor villages of the
National Capital Territory of Delhi and for matters connected
therewith. ”

The motion was adopted.

#it T RSt : weey, # e Renfia &R g

* Published in Gazette of India, Extraordinary, Part-II, Section-2, dated 10.3.2017.
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16.58 hours
SIXTH SCHEDULE TO CONSTITUTION
(AMENDMENT) BILL, 2015...... contd.

HON. DEPUTY SPEAKER: Now, we will continue the discussion on the Sixth
Schedule to the Constitution (Amendment) Bill further. Shri Ram Prasad Sarmah.
SHRI RAM PRASAD SARMAH (TEZPUR): Thank you Sir for allowing me to
speak on the Bill introduced by Shri Vincent Pala, Member of Parliament from
Khasi hills in Meghalaya.

Sir, Mr. Pala has mainly sought amendment to the Sixth Schedule. Sixth
Schedule was born when the Constitution of India was enacted. The main
architect of the Sixth Schedule was late Gopinath Bardoloi who was a very good
friend of the tribals in the North East. It has a very special feature in the
Constitution of India. It is Constitution within the Constitution, law within the law
and it is designed to protect the rights of the tribals particularly in the hill regions
of the North East.

Sir, Shri Vincent Pala has sought three amendments. One is to raise the
number of Autonomous District Council from 30 to 40. Now, the number is 30
and it should be equal for all the three District Councils in Meghalaya namely,
Khasi hills, Garo hills and Jaintia hills. There should be no discrimination among

the three major tribes of the State of Meghalaya.

17.00 hours

Secondly, the District Council should have power to lease, licence and
make provision for making the rules and regulations for leasing out or mining the
mines and minerals in Meghalaya because Meghalaya is very rich in mineral
resources. It is rich in coal, uranium and other resources. So, the Tribals of
Meghalaya want that they should have right over the land as well as the mines and

minerals, the wealth under the earth. And, thirdly, he wants that the customary
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laws and practices of the Tribals in Meghalaya should be protected. Their right
over the land should be protected, and they should have full right to lease, transfer
or convey the rights over the land.

I fully support Mr. Vincent Pala because he has brought about a good
proposal for the amendment to the law so that this provision is made, which will
protect the interests of the Tribals of Meghalaya. Not only the Tribals of
Meghalaya but also in Mizoram there are three Tribal areas which are under the
Sixth Schedule. In Tripura there is one Tribal area which is under the Sixth
Schedule. In Assam also, there are three Tribal areas, namely, Karbi Anglong,
Dima Hasao and Bodoland Territorial Autonomous Districts (BTAD) having four
districts within it. So, these Sixth Schedule areas should have similar rights and
similar provisions. In BTAD also, there are 40 members. Sir, 30 members are
reserved for the Tribals and 10 are reserved for the general castes.

In Dima Hasao, there are 26 elected members and in Karbi Anglong there
are 26 elected members. They should also be raised to 40 each so that the area
should be delimited and a new constituency should be created so that the people in
the far flung areas, like Kukis, Nagas, Hmar and other Tribals, also get the right to
get representation in the District Councils or Autonomous Councils or Regional
Councils under the Constitution.

Even this concept can be introduced in the hills of Darjeeling. If the
Gorkhas are scheduled as Scheduled Tribes of the country, they can also be
provided with the Sixth Schedule giving them sufficient rights and titles over the
area presently governed by the Gorkha Territorial Development Authority
(GTDA).

So, I fully support the proposals made. There is also a demand by the Tiwa,
Rabha and Mising Tribals in Assam. They want to be protected from the onslaught
of Bangladeshis from Bangladesh. These Tribals are of small groups. Tiwa is a

small group. Rabha is a small group. They also want some sort of protection as
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regards their areas to be brought under the Sixth Schedule so that they can protect
themselves against the onslaught of Bangladeshis.

The history of Sixth Schedule dates back to 1946-47 when the Constitution
was passed by the Constituent Assembly. Hopingstone Lyngdoh, Gopinath
Bordoloi, Sir Maham Singh and Nichols Roy were the proponents of this new
proposal for putting the rights of the people of Tribal origin of the North-East.
Your Honour is aware that Northeast is primarily a hilly area with far flung and
secluded districts. They have distinct cultures, distinct habitations and distinct
food habits, which need to be protected. Their rights over land, mines and minerals
should be vested with them.

With these words, I support this Bill; I support the proposal put forward by
Shri Vincent Pala. I hope that the aspirations of the tribal people of Northeast will
be met by this amendment. I thank you, hon. Deputy Speaker, Sir, for giving me
this opportunity.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to support the Bill called the
Sixth Schedule to the Constitution (Amendment) Bill, 2015 brought by Shri
Vincent Pala.

Sir, as you know, when the Constitution was formulated, Article 244A was
introduced for the formulation of autonomous State comprising certain tribal areas
in Assam and creation of local Legislature of Council of Ministers for both
therefor. At that time, Assam was one State; Tripura was a Union Territory and
Mizoram and Meghalaya were all parts of Assam. At that time, this part of the
Constitution was brought forward.

Subsequently, the States of Meghalaya and Mizoram were carved out of
Assam and district councils were formed in them. At present, there are 10
autonomous district councils in these four States. The four States as mentioned in
the Sixth Schedule are Assam, Meghalaya, Tripura and Mizoram. There are three
district councils in Meghalaya; four district councils in Assam; one district council
in Tripura and three in Mizoram.

As you know, a different type of district council is also there in Assam,
which is called the Bodoland Territorial Council. Normally, all the district
councils had a maximum number of 30 members. But in the Constitution
Bodoland Territorial Council has been allowed a membership of 46 members and
has been given more powers.

Hon. Deputy Speaker, Sir, the hon. Minister, Mr. Rijiju is from the State of
Arunachal Pradesh which has no district council. But, he being from the
Northeast, in general would be aware that these are very sensitive areas. You are
also aware that we have longstanding insurgency in Nagaland. We had total
insurgency in Mizoram which was later resolved during Rajiv Gandhi’s tenure.
There was insurgency in Tripura, which was also resolved during Rajiv Gandhi’s
tenure. Meghalaya has been relatively quiet but some Garo militants are there who

sometimes kill a few people. There is militancy in Khasi hills also, which is dying
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down. So, the idea of the Government of India has been and should be to assure
the tribals living in this part that their identity and their culture would be protected.

The main problem is that in these States, except Tripura, the majority of the
people are Christians and they have a distinct identity and culture in all these
places. In Meghalaya, for instance, from where Mr. Vincent Pala hails, there are
three distinct hills — the Khasi Hills, the Garo Hills and the Jaintia Hills. They are
sometimes called Khasi and Jaintia Hills, but these are Khasi people, Garo people
and Jaintia people are distinct people. There is, sometimes, in the Government of
Meghalaya a thought that they will increase the number of members in the Khasi
Autonomous Council to 40. In that case, Jaintia and Garo Hill Councils should
also have 40 members. That is why, this amendment brought by Mr. Pala is very
significant. He has proposed that there shall be a District Council for each
autonomous district consisting of not more than 40 members who shall be elected
on the basis of adult franchise. It 1s 30 so far. So, if it is increased in the case of
Khasi Hills Council, it should also take place in case of Jaintia Hill Council.

In Assam, there is a Bodoland. Earlier, there were hills called North Cachar
and Mikir Hills. Now, of course, their names are different. Now, North Cachar and
Mikir Hills are called North Cachar and Karbi Anglong and Dima Hasao. There
are black widows, spider group over there. That is a very dangerous militant
group.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): The name also is dangerous.
PROF. SAUGATA ROY : Yes, the name is dangerous.

That is Dima Hasao. As you go to Diphu, which is part of North Cachar
Hills, the same train goes on to Dibrugarh. Now, Diphu is Karbi Anglong. Haflong
is just on the plains. If you travel by the Barak Valley Express, you can drop at
Haflong, just before Silcher. It is a beautiful hill station type of place. Then, on the

hills, there is Diphu. I am familiar with this because I come from those parts. I was
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born in Shillong and spent my childhood in Shillong. So, I know the sensitivities
of the people over there. Those people are very sensitive.

Now, there is a major problem in these areas. The Government has now
formulated MMDR Act which says that all minerals have to be sold by auction.
Now in Jaintia hills, there is surface coal. Hon. Member, Mr. Pala, had a lot of
coalmines. Now, what is the tradition? The tradition is that if you have a tribal
land, and if there is coal inside that land, then the coal will belong to you, that is,
an individual and not to the Government. Now, if the Government says that all that
coal belongs to it because it is a natural resource, then it would be a violation of
tribal practices. In tribal areas, a very important thing is ‘customs and usage’.

Sir, once I went to Shillong to campaign. I was in the Congress at that time.
Suddenly, in the evening, a lot of young people came and surrounded the meeting.
They asked me whether I had taken the permission of the local Council. I said ‘I
am a citizen of India and member of Congress Party. I can come anywhere.” They
said that it was not so and I needed a permission from the headman. So, these are
traditional customs and we cannot ignore all these things totally. That is why, Mr.
Vincent Pala has very wisely brought in ‘the traditional occupations of the tribals,
including occupations relating to mines and minerals’.

As has been mentioned, Meghalaya has got coal and Meghalaya has also
got Uranium. Now, if Uranium -- which is a radioactive mineral and very precious
-- 1s found in somebody’s land, then to whom that mineral will belong. Mr. Pala,
coming from that region and having been a coal miner himself knows the problem
very acutely. Now, the surface coal is not selling well. So, we have to find out a
solution to this problem. The main thing that is still needed in the North East is
development.

The North East has a potential of becoming Switzerland not only for natural
beauty, but also for a lot of hydro power that is available. Hydro power is best in
Arunachal, but all the other North Eastern States also have the potential for hydro

power. The people there are less in number, but Christianity and education have
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made them very advanced. So, their ambitions are not fulfilled. If somebody
preaches militancy to them, then it becomes attractive.

Now, there is a separate Ministry of DoNER, but I would like the Home
Minister to visit all the North Eastern States. I do not know if he has still done it
because Pandit Jawaharlal Nehru used to visit all the remote places. Shri Rajiv
Gandhi spent four days in Mizoram at a stretch. If the top leaders go from Delhi, it
creates an identity. Has he visited the seven sister States including Meghalaya and
its different parts including Shillong, Tura, etc.? It is very good. Has he visited
Jowai? No, he has not gone to Jowai. The Jaintia Hills is very important. Has he
visited Karbi Anglong, Diphu and Haflong? No, he has just gone to the main
capital, but there are sub-places there and the Home Minister has to identify
himself. He is a very good native of Uttar Pradesh, but he has to make them feel
that they are not distant from the Hindi heartland. So, I think that in the context of
all these, North East is a region of enormous possibility.

In this context, I want to mention a small thing. We are discussing Schedule
VI. Now, we all know that all the scheduled areas are mentioned in Schedule VI,
but something more important is there. This is regarding the various parts that are
there. Now, the other thing that is clear is that according to the VIth Schedule if
the autonomous councils make any law, which is repugnant to the law of the State,
then the matter will be referred to the Assembly and the decision of the Assembly
will be final just as in the case of State and Centre. There should be no conflict and
finally the Centre’s view should prevail. Now, that is very important.

If you notice, in our country tribal areas are more sensitive. The Home
Minister is here. For instance, we are having a lot of Maoist militancy in the
Chhattisgarh — Odisha tribal areas. Now, Vth Schedule says that no tribal land can
be sold or acquired without the permission of the village council. Now, the big
multinationals like Vedanta and others want to get huge chunks of land because it
has got bauxite and other minerals and that is what is basically leading to Maoist

militancy. Unless we deal with the issue of tribals with sensitivity and care, then
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with guns only we cannot sort out the problem. That is why it is very good that the
Home Minister himself has come after finishing a strenuous U.P. campaign to
listen to this debate. I am happy that he is here. I would request him to deal with

the tribal areas with kid gloves i.e., very carefully and very sensitively. The

Government should not ride roughshod & &R U 3a7 AU 2| FASIRA 3R ANTTGS
d TH-YH qAT FEIAT I QA A € IE F) H PIg 99t 91 8 gl It is a territory and it
is a sensitive people’s area. I thank Mr. Vincent Pala, my friend, for having
brought this law and for bringing the North-East into the mainstream. Here in the
Parliament of India, North-East is being discussed and debated. That is the most
important thing.

With these words, I would commend this Bill and I would request the
whole House to accept this Bill. He has not asked for a major amendment but only
mines and minerals which he has specified that that should be the ownership of the
tribals.

The other thing he has mentioned is that there should be parity, especially
in Meghalaya, between the three regions i.e., Khasi Hills, Jaintia Hills and Garo
Hills. If this is done, I think, this will go some way in alleviating the problems of
the people.

Sir, I think you should also make a visit to all these distant places. I went to
Shillong during Christmas. It was looking better than London. It was so brightly lit
and wonderful.

We have a lot of potential and a lot of future in the North-East. We hope
that we take full advantage of that. With these words, I support Mr. Vincent Pala’s

amendments to the 6™ Schedule of the Constitution.
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#t 7RG s (HfeRmER): Iuee wEley, g=aig] TSl 4 39 [9d & qALT 3 @S 3N g
I8 id sicRH & B fregd # dued amr §l sud siicqma (Sgae aefia ©
T BT Sl AT &, 98 A9 | dTei db e DI AHie &l 2l Trsdel ol bl A1sd
IR friRes Sl gfSed TRUeH 2, S9! Rgae Hefid & d8d aF & HIfkm &t
EIRER]

HE Ugel, # g8l W Yo BRI AR SEl A UL AN G S A @A fhAT 213
UifeRiic & 39 %R H 81 ST-qd @ aR # St $8 f A &1 fia @ g, e s

JTETST 3R IMhie BT g W Yebe B bl Iaax el ¥&r 1 i = S g6 9w fear g

IFHT H AU IURRIRT & §RI Uhe PR Il gl I8 W I3 gU 89N W o Tevrs & G
®E N I 2 6 e 39 wEl & gV W STR-yd v # U@ 9gd g1 A9 4T 2
qiferamie § AR W d1e 9 fhedl ) IoIfad & a1 & 9 R/ A 8, TN SOy & g
HIGTAA & 3R I¥ 3R M <=1 ared ol That is the most important thing which

we must understand that people of North-East are extremely sentimental,
emotional and what we are talking about today is not just a mere increase in the
number of Members from 30 to 40, but we are asking that there needs to be more
respect for our sentiments and for our wishes. Once we understand what they
want, everything — mainstreaming North-East, bridging North-East, looking

North-East — would be done which we talked about in this entire conversation.

T |9 PO 8 SN I9 89 91d G 9 © [ Ga¥ U8l Sq-yaidd & Anl Al
Ed ©, d A8 § N, 9 96§ 6 S GO fdd STR! <@ @M T, d SA@! ardil bl

TS A 993 &7 2l e Y siferees ot i€ § € In the North East, there are

insurgency issues, developmental issues and connectivity issues. All of these
problems can be solved, but first there has to be a bridge of dialogue and
communication. I am specifying on dialogue and communication because the
Union Home Minister is here; the Minister of State for Home is here. When they
are talking about law and order, it is not just about the show of guns, police, arrest

or of boots on the ground, but also it is about diplomacy and dialogue.



10.03.2017 218

We talk about the District Councils. Why are these District Councils
constituted? It is because the tribal communities want some form of autonomy in
order to strategise and plan the development on their communities.

99 BH faer™ @1 9 R 8, 9gd WEaRe A9 2 B e B 8w o, Il 9
AIIGUS TN, Follagic! I ITHI AUUe fdTdd, I 3R fAgd Sd 8, dfhd §ad gel
3R g4 b4l =Sl R &4 o 8 1 98 ® S [~ gIsad SRS € S hoar B
Wb, ITH! AP DI TRB 3R IR BH AHH WR ThS W, Rifh I§ DIg A A1 T8l
8, 980 Al gsac HRIMES 8, fafdy I €, Wbl Ul STeT-3TelT HINT 21 3R WINT Bl &9

s el |9, if we continue to lose the various languages of the North East one by
one because we are not archiving them, we are not promoting them, or we are not
preserving them, then we are losing the diversity and we are losing the strength.
We cannot homogenize the North East. We need to respect its heterogeneity. ®4i-
S AT deld € 1 3T 39 & €, I(9H 1 g1 WIS ©, 317 R AT T8l dierd, I &9 dlerd
& P 9$ WIE &1 Aqad I8 e © P 89 M I, T91 WIS B Aqad § [ g9 W & iR
BIC Ws Sfd AN ¢, a1 89 @ 8rf| That is what the sentiment is that we must

respect the heterogeneity.

Education is one very important way of preserving the language. There are
two ways of looking at it. Yes, it is important to teach in Hindi and English
because those are our official languages and our constitutional languages. When
we go out of the North East, then we are communicating and we are working in
English and Hindi. But if we also introduce the medium of instruction in our
schools in our indigenous languages (a) the languages get preserved; and (b) the
children who are studying in these schools, they understand better. If I am a tribal
and I speak in Bodo language and the school teacher is teaching me in Assamese
language or in Hindi, or if he is trying in Assamese to explain to me the concepts
of mathematics, then my brain has to do two things: (a) I have to translate it from
Assamese to Bodo, or English to Bodo or Hindi to Bodo and then understand,

“Okay, now that I have understood it in Bodo language, let me try to understand
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what the teacher is trying to say about Algebra or Trigonometry. The strain on a
child’s mental faculty and brain is more. If the medium of instruction is in Bodo,
is in Karbi, then the child will be able to understand better. So, we must look at
education and look at the concept of instruction in local languages, not only from
the fact of preserving the local language, but also from the fact of increasing the
child’s educational ability.

Sir, primarily, the languages of North East are based on oral tradition. wrsT
foRad &1 81 W91 99l © 3R 9T 1 3Tell NGl T gaell ARSI Sl =l a8 fofRad 78l 5l
SAfAU HE-Bhel MY 3R e WT &7 e @W a7 <& {5 59 9T &1 Bpe 2 & 7,
T 3 #H foad 21 o TR Wpel H AU dAldhel A JUoiS § 84 SICaRIM o Bl BIRIS S Al
USHRE del olUois], 4T oiigorst # fapard forg &1 Smgan|

AdfeaT Alea &1 SMYH A Ud Mbigad WY Brm| gaferg & amear g % 39 9o =
& e Syl grer a8 ® e 89 el A Ush Al § o1 SId €, Siel ovial & b g wrwadi
P T, T WP DI HHANN BT AMRY| WP U 98 Ag@qul AT 2, F W ud 2l
3R &H e &1 <@ =@med § A1 e @1 sRiel WU, Sl Hew Udh B & Ardl-fudr
T 21 99 AU ey degd & FRIAC H B © A1 9 G A@IEd © [P AN 97 BN
ISy 1 BRI DI AT § Ug, S9 WIW Bl Il 1 H IR qardd b Yb 9T H Uh
YT Bg Al fh WXpd Bl HFIAAR 1T MY, AfhT a8l AWl A qHSN, DR 7 g9 a1
DI FHN IR AT {6 AR B 89 BIRM B, B AR I A-UaT R BI$ § 1 9
HIF Al AT H AT ST =T B

R 9T WP W ST g1 AR gl T ® R BN It g Sl &1 IR
B S| 94 B8H WA @l 910 B §, SN SHEHG WA & a1 B ©, arered
JHISTH DI 90 DI &l WIie Y d8d ol Sl AT 2 1 89 A= greaa sRgieia
DT T < D €] A W B dgd TRIIeH 8, 98 He JTfeciell €, offd arrelt
9l wel 2l v sgds & o W 96 fofewr iR siferd §, they are extremely

senior. We are unable to nurture the next generation of authors. @i, 3R 1. a. iferT
g I &9 9@Ted € b Aurad | H U@ oL@, Jfel Mdhel, 3R SIS 99 WG § a1 89 9red

2 f5 g 4 N o5 999 wad Fdell We want the next generation of authors,
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writers and poets to come up and write in their own language, compose poetry in
their own language and have big literature festivals. As Indians, we love to learn
new languages.

3R ST IRT SGH o7 IR g 6 3yt fbaw wiomg ot € ar avelt fh v
T A S SIS W 1 F S oMt BRft 3R St Sruet g Wi Mt BRft| SRR sy
AR H MY 3R & AR ¥ I8 6 mue! fhat wmemd ot €1 a8 o 3 & 4 99d i
el W A o g, AS-ATS! affie W wHe ST g1 I8 WRAY WP Bl bl @ b 8w
HIT3I DI TS Fhd 7, 984 Sledl Uhs Adhd o AR UG Fhd &l FAFIY 3R &4 Alfed &
3R Baed B Al 9 Rt IR qaiad afch WRa & v Iog A IR gatad
# fora @ fafdear 2

g foflever W & &1 F1fey, fBhe W e o1 A1fevl oFR &1 <© fF where do

these communities stay? They stay in very vulnerable areas. Some of these
communities are living by the river especially in the State of Assam where the
mighty Brahmaputra flows through. Every year, these communities know that
come May, June, July, August or September, U= | &: AN &I qIg| Uig ¥ B AEH
@ a6 H T B gl S A W Wt @t g8 7, e 9 q=man gen g, W e} e\ W
# T 0 @ P 8 &) a9 g8 U A @ o gl S e off s=fa @ g,
AT BT 6 oS BH WA W 2 AT 4 AT YA HI BT BRT, offhd I a9 FHol H M S

g1 91 DI o8 ¥ U1 & 91 =i gl It keeps people in perennial poverty. <t fm=dt =
WAl BT 1T BI| BIs Sifdd Wl W B, BIs AR beelde= U HY, the minute flood

comes, they are pushed back. They are unable to repay their loans. They get stuck

with money-lenders. So, we must look at floods from two aspects. First is the

prevention. B dTEdT € P TR-IR q1g MH Wl BT I B, & Fors A== W e
1 T AR 8ifw diey RERIS # ua 98d 991 Tl #9siie I g1 AR STHANT @
qd 7 5 I8 usa el WIS WhiH BT o, 3@ Y M & gRI Ig Weall WS
THIA Bl BT SAHT GRUMH R 8, Aol WS W & d8d UHUAY & Iidid Ul ST
qdl Il B o 3969 Jral 8 ol FMP projects were divided as per the 90:10
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principle that is, if an FMP project is worth Rs. 100 crore, then Rs. 90 crore will
be spent by the Central Government and Rs. 10 crore will be spent by the State
Government. But as per the revised NITI Aayog guidelines, FMP is no longer a
Centrally sponsored scheme. It has gone from 90:10 to 80:20. It means that the
burden on the State Governments to finance FMP projects would increase. S8i ¥e
J 9 o B AW g A e v 2 SR 399 F 20 Wroige B, offh 319 90/10 W
90/20 Bl SM & HRUT A T Al BRIS B0 | 20 Yotde el HR U dfeh 10 Uotde &
PR TG 3HHT Aded gall b 5 &3l # wore Aot W™ BT o 98 <T@l sl a8l Sif
AT € 98 IRl TRAT SR WIYeie e | ARG i €W @l 93 gU §l Sid W el o
fSoReR BaT 2 A1 3R 39@ FWR & 37dl © 6 TTSIHRUG A 3R B AR, THSINRYE BT
®e il HIfY| Why are we going for relief? Let us talk about flood prevention;

let us talk about doing more FMP projects; let us talk about the Ministry of Water
Resources; let us renew those embankments where these 6" Schedule communities
are living. So, I hope that this message would also go to them.

Talking about sentiment and respect, THTSI DI T A< AT & S B! AT
R # S & Red § fp Ria e ST gdf ol & IR W W IS TR A g a9 &
faepra g URAT 21 IEReU & oy, 3R | A1 AuTer A1 O™ & TR 4, # dfted
B A TG PR @ E, TR AR TR & AR @ M9 H 30 K, A AR &l R AT
[ TR A R SHR B! A & URAT H I & 3R I8f <& © 6 a8l IK o T8 g,
golfdeNTel sl 98l ! that creates a disconnect; that creates a sentiment of

frustration people have forgotten about us; Government of India has forgotten
about us; since we are 6" Schedule communities, nobody cares about us. It is this
sentiment of frustration which builds up year after year. Insurgent groups tap into
this frustration and recruit and mobilize them and say, “You see there is no road in
front of your house; there is no electricity; there are drinking water problems.
That means the Government of India does not care. Rise up and rebel.”

Therefore, if you want to look at it from law and order perspective, if you want
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peace and stability, especially in the 6™ Schedule areas, you must look at
development.

Development is a tool towards law and order. For that, you must look at
roads as the first way of reaching not only the front of the house, but from that
road you can enter into their hearts and minds. <@, 9RT I TR # &1 & gl B
I & oRar § o 7€ & <& 21 The highways which fall in the 6™ Schedule areas
must be given priority. 37 Js W & ARNY, BEd R LA QARAY BT TRTANT TS
T URAT B, HCING ¥ SR DT B5d © AR 98 BT IRTAN Sl 8, S9 8sd Bl
araRer <Ray, a8 Tgd g9 AT # g1 Wiarsia eber 11, ®rgal Fiebat 18, deic e T,
DodeR fdel TAT SR B T8 TH 8 Ol 8| 87 Bl gl YRAT B A1d DR I8 81 W

& o A1) BeR @I aid @il It is a beautiful place. Let us promote tourism over here;

let us construct rest houses; let us create subsidies for entrepreneurs to set up. If
we do not create a spirit of entrepreneurship, we will not be able to solve the
employment question. How do we create a culture of entrepreneurship? Ig
TRORIRRT &1 WRpfd ®el A a7 § 8 TRUIRRIY &1 WRpld Wpel 3R Brerol A
T TS| Bl el 3R Brerst | yg RAEran oran 8 & <Red, o 59 s & g,

ST PR Y WHN AIbY Goil a1 g8i AUl BRe Alcfhbe AT HRYAE Alfhade
feaey v wWerel RSfEer o abd &l

This means, we are already telling them that they should focus on
employment and use their tribal status as a leg up. That is fine. It creates social
justice but what is more important is that we must tell these communities today
that not only should they look for employment but they should also look to start
their own enterprises.

In Hindi, we say jugaad. Jugaad is a measure of your creativity. One who
is a jugaadi is more creative; from minimal resources, he can get maximum output
and that is entrepreneurship.

TEh UeRBRIR, S I BT &, S9a U 16T $B T8 el gl e sarer 39
WY 7 8 IR Srer o WY 7 81, dfhd a8 fhufefdd & grr o R RN &l Aecivars
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TR Y GeITgSl a1 21 I8 S U ARGl 8, AWpid 8, I8 8N SIUY # | fohufed ik
TR BT AR ST H B R WRafa & fim § o mm 2 5 98 & ge T

e A1MRY, Fifh IR 84 Y& TexdTgsl @iell a1 sarar %6 2| gafely Rs wax il

But we should talk to our communities and promote a sense of appreciating risk
and taking risk. R¥® o1 g 91 9@ TEl & IR R PR 84 S© YeUAR DI Wb
AT S| T ¥ iR e Y A # aga & Ui Al € R Brer |1 U ereH!

984 TSI YRS &Sl B Fhdl 3l

The North-East is one of the foremost bio-diverse regions of the world.
This means the kind of medicinal plants which are found there, the various
varieties of agricultural crops, rice, turmeric, cardamom, ginger and the kind of
bio-diversity found there is not found in other parts of India. It is one of the
foremost bio-diverse regions in the world as established by the International Union
of Conservation of Nature. 3FR &4 Jaril &1 R TR & SRa, 3R oY 169 §a B
g A o T Sua fu v Reell, e, aerdt @ Rie 9 iR a8t Saw
ARBN DY G, QTR DI AMBY Ge, S DI AMBY ge| TR MU T1d H Yeb VAT HISHATA
wiie W gl &, foraed! {$9ie €, 3R ellaxr A1 8l & a1 el U1 8l &, a1 Sddb! o+
PR MY TP TP TrexWTgSl d-18d| 3T §b F 9 of, < of IR TaRUoR & g <9
B g STl W O, STel UeTesl U Ried 99 gl 81 RIS, dfeHrg 3R dHicd §

S | People from the North-East can go, get exposed, listen, see and come back to

start enterprises. So, we must look at entrepreneurship also when we look at these
Sixth Schedule Areas. I never say that entrepreneurship alone would solve the
employment problem.

The Bill talks about mines and minerals also. We must look at the concept
of mines and minerals not only from the point of view that there is a natural
resource which I am entitled to. It should also be that with this natural resource
what kind of value addition I can do, how can I do extraction in a safe manner,
how can I do it if I am employing people to extract natural resources as an

entrepreneur in a way that I am respecting the labour customs and whether the
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people who are working for an entrepreneur are getting fair wages. @difs @&l
Nfear § a8 f @ax 3 o fob g ax8 &1 A5~ Us ARed &1 981 W T sl Riveq a9
AT AT, 981 W dR AN DI BIR Joiol 81 el I8 ¥, 984 & AP afh7 Heed §

HM TR T U1 Sir, we must look at not only as owners of natural resource but also

how to extract, add value, market distribution. They must be given that training
otherwise we will go back to how it was, which was in a very unsafe and
hazardous manner.

Sir, I appreciate the time that you have given to me. There were other
things that I wanted to talk about, like the Highways, law and order, that we need
more police, modernization and the Budget. I wanted to speak how in 1617 the
Budget for six autonomous district councils was Rs.1000 crore but this was not
even released. And, in 1718 from Rs.1000 crore it has come down to Rs.500
crore. We should be increasing the Budget and not decreasing the Budget. When
you are talking about Look East, you should increase the Budget.

#it AR g (M=) ¢ I8 99 dwEd o
st 7RG MME : WX MY Afd-3%¢ H oMY, YW H A-olsidal & il rdelt # sfafvea
2l...(ae) e W D! T8 Aol (@raer)

There should be more Government of India projects like Amrut. A
developed State like Maharashtra or Gujarat has 25 to 30 Amrut projects and the
entire region of Northeast with seven States get 14 Amrut projects. That means on
an average one State in Northeast is getting one or two projects. We are
continuing with the disparity. So, I would suggest that we should have more
Government of India projects for the Northeast.

Thank you very much for patient hearing and all the time that you have

given to me. I support this Bill.
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$it IFeaR dent (Regpme) @ A SuTede wRley, gAR Al fawRic aren St S uigde #dwd
et R 31y €, S WR A AU a1 beel Aredr g [ Arl-gee O srccled dEl o g,
BN WIRA & U HA! Hed © [P R 3T AP S & Al A Al-5 S18Y | AD! P
frerm | a8 Afd-S%¢ S AHaET ¥ W g 7 3R W Atd-g @1 o awe ¥ faew g
TRy, I RE W J8i [AHN el ol gl SHHT BRI I8 2 [P T8 W KRR S & Al
7 T o 2 SR Al-g% &1 o @ 4 fAe g =iy, 98 78 8 ul R <9 ©
qgT #{A A A S 7 A8 W e | QA 8 3R #ve W3l B HEl T § P S
AT AR-$¥¢ W T8Y 3R g8 Bl S GHAT ©, IADI FHIEM GfSU IR AHRT DT FHIE
HINTT| B¥p Hat S d8f o @ & 3R YR IWBR -3¢ & b & o &b "% A
BT B &l B

I S IR WS 8 9@l W B U B d8d AT I @ 2, ABOR e
dicel Sff, 99 HRA W@ g1 AT, W THI ABIY MU dlGel St bl 31FH Dl GEIHA!
eI, dfch STIH BT UG HAT Hel ST o7 iR IAT FHA ATHT AT dicel 7 F&f & I
ST &, ST Sl HodR 8, Sl AP @ 3R ITD! S THAAY ©, ITH1 HA FHAEN fhar
WY, 39 3R &9 &1 iR ST A9T B¢ Yegdl ! a1d Bl T | IR A1 Bl aqer Ay
D AR H AT AT 2 3R (e ASYel 89X 3 H BIal g, A R drercis
H Tel W B, e IR-gREd THIA el W Ahd 8, 98 g T8 oS Ihd g, VT @rawen
gl § gred § 6 -3¢ A gsaa &1 wo-dpel VAl Bleld § 6 § 9RA WRPR A 3R
BT E 6 SRR %e fadT SR 3R SISl @l HUR Al &l 3R e fodn S =anfeyg |

3R W BT B SSRRT Sfaled &R I8! &, (o1 A 89 Al ard Send gl ar
SOt o, ofifeen, fIeR Aer uew, ST oik &e # o &) a9 8¢ &1 S T8 ¥
3R Ui SE-feeai € - CrRIeE, $¥ ISiaen, Jiedr, AeHARE, T B SH-feeai 37T
fears o) < & fb &8 SHofa & ol e T1ftu] Rd R & a1 ff IR IR 59
fawg 3 5@ +ff g

# IRT AR F a7 & g 6 3 8 s-feeat St sonfa & gon @ forg fafe
PR & B, SADI ST BT goll AT S| I SFoIfa BN Sg-al |l Al U8 BRI,
AT U, IRGsS, NS 3R ufFd el ¥ 39 T g fhT 8N S T, BRINS,
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aNfeen o1 gRe # & S@ et Ht SOy @1 gl i @ € ofed ew # Sdn
EREUNEIRESIEERECIE ]

# AHR F IRY Hxal g 6 oRm # B Se-feeal 9gd Al | srides a) W& E
3R MR BT SO BT GOl el ST § A Sl qEeael | 9 3 o T &, S o A
AN gfte & S v S g2t € SO 8 uRdid o1 dad g

# RG WRBR A STRY IRAT § [P 39 & S-Sl BT Sofadsol BT Ay |

BESCIE]
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£t AR g9 (MsST) : Swene #egy, § U WAl 3R AF i faRie arer St gr1
R T Urgde HRR 4 & qElE d dred & fou wst g gl Bie-vie o sifede faursg
Tsd gl uge I% § 5 e uRug # dawr @t Wve 30 9 991 AW 40 R A G| N, @
3R @iell A WEfda snfearfdl o WRRT Susiifaswre &1 far aRyg o fagrt demar
& ST o S| N, SnfeaTRl &t wfe SH-vgfaal @ik Rl &1 dReror & @t gfie
H HAYT BT IKG 2| I8 <@ H Il el 8, Si-

AAASAT B QIEN], ST AMfdD B AR
TET | Bied o, '1d BN THRI

T ATCHME BT S I &, SAH Sl U Bled Uscl fad ¥, 9@ a9 1952 H IS a1
3R af 1954 # AT ORI TR H1 HSHT SUH HAT Aled ¥, AN T% J el IR U, IS
fU a8 U T91 fdd iR S €1 ¥8 <@ H VISl oIl €, olfh AT MU AN A1 I8 Uh
IS WY Tl WIH T HaTd I% ¢ b Riaay degd R 9917 IRIEAs BHCT & NhHeeid
FT A? T U RgueE 8 M 2 6 AR A fReR uTel @1 Ud gigde AR fdd daR
3T TSl 3R Tl T el Iod AHR H, AeHAd il §, S darad I SESRA B,
S A1 H Sl ST Ib F-T A Vel & AT A3 B AR b AR H AS[g a4 I 8, IAD
R H ZAPI AT ISl DI A B D (oY, WBR DI Ufded B & oy 3R QX S BT
AR B & Y, SP! 39 a8 BT el o vl

TAIGT, g8 S WARIY 99 W ¢ 9 98d 991 gl Hivigye ok uaw St f$Rae
HISNIA BT &1 75 8, e fog 9 wed € f6 I 9 <ol &, g1 e & b Sud a9
HeleT @Y MawIdhdr 2l #ff ool S Wewd BHl i g¥ -3 # 1 ua Refede @d
I ? fr a7 o Sfcae afia 8 98 Uah geiic oo a9 a1 8, S9dT A1 & A1 Hal
T B JSId WS B AT 2| S a1 b1 A el HE @ g, e AT <G, Al IRH D TR Al
S TeAe | SRR, 2009 DI U F91 3BT WeHe o

“They also did not take interest in planning activities and monitoring
of developmental schemes at the micro level. They neither try to
look for expert input, nor involve the local people. Their activities
have undermined the basic purpose of the Sixth Schedule and
consequently the poor tribes are left out both as beneficiaries or as



10.03.2017 228

decision-makers in issues that ultimately affect them. This is, in fact,
denial of democratic rights to the grassroot people.”

Y 3 4 HEd © & ¢

“In the Sixth Schedule areas there is no decentralization of powers
and administration. There is no Panchayat and Parishad. All you
have is a District Council which elects few people and they enjoy
unbridled power. But democracy demands that power should not be
concentrated in a few hands.”

A B AR AN Sl UeARd ¥, S fF wWd gl W B, Sl SHisled e #
fear w@d A1 9 ST S T & AR @A 51 & urell 39 a8 &1 a1 der
T & 3T Ty b 3muast urdl & 9 IR a1 @ &1 SHa1 $iEae aefid & aR # I8
S 2| IS 3T YR F@ifele) b Ta-He S a1d HYl, 39 IR # # q5 # 919 Hom fh
g TRE ¥ 99 1971 H W 91 & q15 ALAL71SN 7 & I18 {5 TRe & DA fSRaor
F a1 Aol 7 Rraer sy e I8 ¥ UH-gEN ¥ 3Rl IR W@ B, fhd dRE 9 daRdRe
SICRI-73 3rieie & Raoh R IRe 9 ARld 9 @ 2 3R If% o Armele & g
TS Uil BI a1 B, Al Hel 1 Hel T8 O GHRT T G 8, 37 qHRsi A BH frema am
B ATILABAT T

PREE B IR H H IMUBT 17 3R, 2011 BT SR 3MF SfSAT BT AMMfehd MID

AT YT aT8dl § -

“The North Kachar Autonomous Council in the Dimahasao district
under the scrutiny of NIA and CBI for the alleged misappropriation
of Rs. 1000 crore....”

Hifh gAR 3 kT g S g ¥l HRAS JUY, BOR BRIS ¥UA1 DY a1 bR %2 o, 99 &
3MIP! T § fF A8 A dWad B § AR eHmE Hefid &1 S 31 frear g a8 i
el & 3iR MY I 7 WHi3 fb a8 uid Wl RIS vuAl g9 uel fear gl ot ft 9w
1600 XIS BUAT & 3R I8 IH YA Pl W 78] PR U I8 §, <lfchT # eh! &l &l g b

“The scrutiny of NIA and CBI for the alleged misappropriation of
Rs. 1000 crore of Government funds, the amount was reportedly
siphoned off to the coffer of a DSDGA for procurement of arms.
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NIA sleuths have arrested top DSDGA leaders, a former Chief
Administrator of the Council and Government officials in
connection with the incident.”

..(c7au) foas W g, fhas T T8 &, 9ard I8 € fF 89 o 99M B 919 B 2l Sl
S AST B I BT B, S BRI Hl 7, ORI UH.AE. Y. IR aR @ g, e dR
W B I9D G &1 WAy S aict a1 {6l 1 weRiyd 3R HfSfaferdt ot arawgepar
TE Bl <9 & forg v e, & fAum, <1 maH @ RIaTs BN Sy & U IS 3Teed
A A IS qEStt St | dferer fean, gafiy guR el 9gd a9 €1 g 9w @ oy

FHar & gl
18.00 hours

AT 39 ¥ & fog At & 8 s¥iforg § ¥ &% @ g

“The NIA sleuths have arrested top DHD(J) leaders, a former Chief
Administrator of the Council and some Government officials in
connection with the incident.”

# ®g @1 g [P 8 U &7 Bl a1 DA ©, 89 30 W 40 B B 4G BK 8, MY
SAD A WS Sirs ARG, Afeaad @l 7 gferar fear 8 Se! RieRer A # s1fdR
e =ifeul Rrerer degad 4 O @8 & AfIeR TaR @1 [ T & TaR DI SHH
Sefl¥ BRA BT YA HRAT ATV | TR A, crsdd @, St soifddr &1 |ee 89
TRE P 8, I I8 e aA1MeY| 89 AU ANGT & T ©, oAfhd § He @1 g b g4 Sil
Aged €, ST AR #, AN ¥ O $Y @ 8, q8f gaq a9 q% B WHR A of, |}
Fif-3% H 98 WHR # fl, IFT IB R T T A9 SRISRE DI AT 3T HEd 8
5 ofta el St 57 darRll o1 SR © &, Y I Hi A8 sRAHC PR |
$AfIT )1 e B 5 g I8 @
HON. DEPUTY SPEAKER: Shri Nishikant Dubey, you may continue your

speech next time.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Sir, there are certain
issues of urgent public importance which hon. Members want to raise as ‘Zero
Hour’ issues. Sir, you may kindly extend the time of the House till they exhaust
their points.

HON. DEPUTY SPEAKER: Is it the pleasure of the House to extend its time as
there are six Members who have given their names to speak?

SEVERAL HON. MEMBERS: Yes.

HON. DEPUTY SPEAKER: All right. We may take up ‘Zero Hour’ now. Shri
Rajendra Agrawal.
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it oS AT (ARS): AT IUTETE HEIGH, VA 9¢-<¥ 9¢° @ d8d Nl HATAT 7 IR
vrd gREE H B ATSHRI Bl Yo fHar g1 Xerd - Yll-H%6 Yeld 9 b Hed bl ’d §¢
g9 f[AWR & AT IR DI 9 ¥ 90 R 89S H Reel-qReEE va a1 fefdr § e
ol § I8 ¥ 90 feel-grast ¥ AR 9 9SO 2 39 N AN & AR @ Ao &
I 40 U WiHd fhd T Jar 9@ A0 & fy 115 TS S0 &1 Ioic | IR
B AT 59 Y § AR X HAT St BT ged W SR e Rl gl

siewurd & Ao & fog Yerd 7 fm @@ el gu 21 FemrgeR te Wik SaE &
foT 30 Hiex W IRT B STRA BT 2] FUROTAT 39 ISUNS Bl $HdTs Ui Hiex gl 59
HRU ¥ AR AW B T TS 150 HIeR B ARy, IRe] 3 RIHl W 39 AFD Bl
srager @ T Bl 39 e ¥, fdivax # TYs & 9 AR & U a9 aral iU
AT 32 FHT IJeohd HAT AR THA Ul Hex $Hd U™ & fofg I &) w18 dad
70 MexX T Y Bl 39 WS ders A B ff UBR BT q8T SN AS!, JFR AN 39
I A TE Fhd Iapd Bl ¥ TR B JIHTAN U e b U 99 IeRu AT
73 H W @ T T uRUTIRE™Y TR 20 Al BT IRCT NASg B AT Tl THD BIROT
Pl BIE, ATl @ 39 ARIRD] B SATARHT H IRA IRIALT DT AHAT BT IS & 6

T 3MqSD HIETH | AT XA HA SN A SRg 2 {6 g9 ueivr &3 & ARReT B
B B AT B A H AT Y, T SERUNIS HT AT AEHT B Ty fhar Sy den
9 TG MAeIS QU Ry 9g |

3IMA ST dlel T 37awR 3], $9a fofg # et iR erad ol &l
f FAREm g9 (Mee) @ AW IUTEE JEied, TS JIRH W H Q¥ & Ud Hewdqul
IS BT 3R FGT BT 3R T BT & ATHE BT Al gl

Y 1947 W WRA & AWIE 8 & 916 F HWR U T8I THAT & AR W IW &l 89
JHl BT Tl © b dEe H IR Relieged U gY, 31 W U Yrgde R Rl urd
BAT ATI 99 1996 # WAlb AT # AH ASHIID Tl 1 HAdR T g9l ReAega o fan
Tl R 2 & R, R &9 o uid g ek ®ed € W SoaiiTell, sMfdd dR
R, RS AR TR OB 7 Hel B @M 2| NiH ¥ I W Heam & Tl B 34T g,
afer frafia-aifecwm & & wfeam § &9 e s, g9a foag e i & @ &
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3R g8 AT DI Y §9T PRISR I o1 BT YA R I8l 2| U JATRUTSS B, Fafid
3R Feffera™ # e ff 9Ra faRieh vfdefads gt € S 9grar < & g 9 Uar o) @
g1 el el AT 39 TBR B =7 A’ &) & 9 YR IRBR bl IR BRI B BTH B
% B 39 K BT T AN I 2 & fY ST R w

AEIGY, S-SR Ridell H fdam |qwr &1 25 I U sifaguss HWR & oy
Red &1 151 3 A safey Red &t 78 €, i 98 4R & TH-HHR B Teh AT
3T gl 519 9% 9Rd H e oo, 99 A 25 WE g B G 1973 H U R g1 o,
ey a8 g 25 WIS B 24 WSl | geat foar w11 A1l g9 9t ArAdT © 9e 1 89 99
T 9 S & 6 S8l ®el W e |q9me et € 98f ST oW Udh aread i Bkl 2
SHI-HEFIR P G8 37, S8l 25 i RSd @1 T &, q8] 4R A8PR o Yo 1950 I AP
3ITST e €T 181 & €1 WRA WRBPR ¥ S9S JUX & & 37 {6 a8 g1 ua 3T 8 8iR
SHD SR ATHAHT BT A BT ATyl

AEIGd, H MMUd A1 ¥ 39 WRBR & A1 & WY W S Bl g A [ g
WS 550 TH S Fahell ol I S-SR Bl Mawadar T8 §l g9 T 5 IS @elt 2
7 5 T BT g b Jfd I8 sRigell § WS R & Aoy WRA WBR BT A1Ha1 i 5
A ure sifagurgs SR, Ml ok aoqfoa & forg MgiRa o=t =mfeul 1946-47 &
qE | qEl D S AN FRI MY &, I ARIRGAT T [aTel 3 [ g1 qarel gl I T
e BN GRS & AT U TaguIgs HHR A A U T 8, S A9 Al & 0fd 9Rd
HRBR BT Ueh RJUAfesdh ToRAT @1 =1f2Y | 9 ART AlbqdT & oy a1 die & 9ehd &, W_g d
e |u1 & oY die T8l < gobd €1 ST U IS Bl ARG T8 2l

T 3MTD JTEH W WRBR I I AT © fob ITh!I ¥ &1 ANRGBAT U &1 Sv|

HON. DEPUTY-SPEAKER: Shri Rajendra Agrawal and Shri Sharad Tripathi are
permitted to associate with the issue raised by Shri Nishikant Dubey.
N e e (SARATT): IUTEE Helgd, H SNUdT TR MW § 6 N TR HeR
# Al 7Ed & U JARPad 7o &I IoY 9 & e UeH & 2l

TS < & |l Wdl H S & uy TS B b W H T B HA 2] 30D
I HIN, WIDHedR AR BlfchHedr & $o Hreded MW ¢l AT [HAM AU I & B
¥ gS AME F I URAR FH AR JARHART B QX FRAT T] SR IS, AR,
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Hrlch, [TBR SORES e ISl § T & BAd Bl & T B 2 39 T &
B W W gs Al B HIEGH W gg AT W B [HAM AU 9 B ERR YDA bl B
ST 8, 39 B DI S A & I8 [HAM AT 9 B 81 el AT 81§ AW A T8
fFamE o B & Al g7 @ W B T AT A WAl H ST HRAl 2l AT
il @ 91 I8 © 6 ST ey # e Q1 981 9 39 T B GEA HI YA T8 5Tl B
frart &1 free Aa & T eI &1 14 9RIe, T 1975 HAS SUAT TS Wt A Al
W FHT 8l 1600 FRIS S BT T I dadd IR T B 1 Al W) qbrr gl 57
OIS, g, A, vraet iR o @t A el widd €1 e gReGT hod Ui ©
FIAR IfT 15 AT & iR T Fiel fFAMl & T Jou D1 YO T8l S, A1 9 I
framl @1 S qou & AfaRad 10 gferd s < & forg aren g1 feami &1 =t & W
H PG 2 AR BRI BUAT 39 A1 el & SR G, Al IR I Bl ARl ARBR o
I fHa™l & 39 19 Bl dfasic 73 uRue & 986 § 9% x|

At et ArforepT & weT § WRAR 7 Haan forar S fea™ & TS HATS B HeAd
off, I GA-TA B HHATS o, I T B HIAA R IqD AT BT Sl UAT 9771 oI, T8
I Al B T ST IS, 39 ARG BT ARARYG BT HAAT goTll R U fHAE e DT
T A PR BIE 7 ABR & I Bel Bl WIRS B AT AR el {6 A D1 e <
I el @1 qrerar Bl g9e qraee e 1 99 AN |l W T el @ s
@ 2 3R AT W WBR 7 Dls U T8l (HAT gl 3 IR U< & g9 ¢ 5, 59 g9
B AU B BN AR I A H QU AT 3R WAt 3R ARPR H R ITR IS
HRBR BT afded o1 b fhami & T qed b1 YA BRIY, olfh SHT 3791 QM bl
frdes 8 forar g1 g2 @Rt & # @1 oMvR o S 6 ool SR 9wl # WRAR St
arél | N Wehed UF H wel [ Al SR Wew H EHN WRHR e @1 o o fpar
T S A AR el B 14 @7 e T g B (BEEl @ Wl H O 81 e #
FAST T 6 wrag I ugell o ardl faHl # fRAml B SD! HeAd $ B B 14 T b
3R YT BT 31T 14 f3 @1 ¥ &1 910 R UH-Udh 9T, Q&I I F § IR 9 B a1

BT TSN §, WAAR F IR YT D1 G DHRAT d1edl g (b I [HAFl Bl 9T 6 TR

BRI YA =TT JI 1ol &l ol Al 1 W 2016-17 BT S A4 F@rl b 1975w
PUAT SR I Ugel q¥ 2015-16 DI | 375 BIS BUAT (D! | AT < H JaA SATGT TR
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qaep! e g1 fFamI &1 S fUsel a1 a9l &1 T 9o 8, U A dld Hed ol giHread
U g, H D WeH ¥ dredl § 6 e WRPR G AFICRT FR @ 8, 98 30D oY I
WHR BT FERT S|

HON. DEPUTY SPEAKER: Shri Sharad Tripathi is allowed to associate with the
issue raised by Shri Jagdambika Pal.
SHRI RAM PRASAD SARMAH (TEZPUR): Thank you, Sir, for allowing me to
speak on a very important topic of Assam concerning three paper mills. There are
three paper mills in Assam — Ashok Paper Mills in Goalpara district; Cacher Paper
Mills in Barack Valley; and Noah Paper Mills in Morigaon district. Ashok Paper
Mills with about 2,500 bighas of land and other paraphernalia, etc. has been closed
for long, and the same could not be revived due to corrupt practices by the
management and the then Assam Government and also the then Central
Government.

The Cacher Paper Mills is closed. Its capacity of production per day was
300 metric tonnes. Noah Paper Mills with a capacity of 250 lakh metric tonnes is
also going to be closed due to corrupt management. Management is thoroughly
corrupt. They have mismanaged; they have sold out the interests of the mills; they
have also sold out the interests of the workers and others related to the mills. The
Government of India should take immediate steps to revive the mills. There is no
dearth of raw materials. Raw materials is there. Bamboo is produced in Assam in
huge quantity. Yet, the mills could not be run properly because the management
inducted by the previous UPA Government is very corrupt. They are looking after
their own interests and the interests of the Managing Director, Chairman, and
others. They should be removed. New management consisting of people with
clean image should be brought in and the mills should be saved from dying from
the deathbed and the workers and the producers of bamboo, the rural people and
the rural economy can be saved. In the areas, we have Kendriya Vidyalayas, staff
quarters and other infrastructure. Yet, the Government of India has not taken any

interests.
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Even a memorandum was submitted to the hon. Minister for Heavy

Industry. I would request the Government of India to take immediate steps to
remove the corrupt management and institute an enquiry and punish those people
responsible for causing loss to the mills.
2 A e Hion (ISAYR): SUTETE HElSd, AU oI SN AR H qre &l Hiepr e,
b T # fTUeh] qgI-agd g=IaIe <dl gl ORI H IR A Aleh G491 &3 8, I &3
P Th HEAYU Jel H e § IO dredl gl IR b AHN AT 8 3R 599 & forel
I &l 374 Ui el greael el € 3R S99 & Sl ISR TR B, 9 I AR H W
& @1 ol faar w2 2

# 3TTY AEH W ARBR A AT HRAT AT8dl § [P ISR AR Bl d1-2 At F S
M| ISAYR AER P IMETE T B: o 7 AR Rrel ot orardt o 9 o gl a8
SIS dTged &1 € A1 I8 Vel AR ga1s A1 ST 8371 &l gAfey § a7ues #1eqd 4 A
AT E 6 SEUYR TR Bl 41-2 Aol & 2R B A § sl Y| g=yars|
it 3l faRen (@) : AT IUTEel ABled, AL UQ¥l A B IR 4l oI @ DI
IR W B oAl § R Pl F ok dTefl F& W 0 JdTT IR O d$-9S J 9 g
g1 g8 Ul Q) & {6 R 12 |81 Uil /&d1 8, U PIeT TR D 24 ATl 39 4l § R &
BRI T TG BT AYFEHRON & T R, T A UG B & | IR B S AT B &
g fr 9 e ¥ d5 WBR T T4 BT Y DT DI 9609 B IR @ 8, Sl TR 4
PICT B T T4l DT YIGHIU B BT AD BRI Y BT A7

S & Wi # I W Pl Aredl g (B e TG H Pl /S B A Ra” e Bl
STAY PRD SH S8 89 WIS Pl U d8d 991 b5 a1 qbd o, SAI 8H QT b
UICh] P qB DN BR Ahd ol THD Tl I T4l A e arell T8 & il Bl
ST BB N sl § Y fifad gormeT g I S7 afifa sarel ) sré-vid foue
SR Ao a ) agt @ Sl B R B @1 e e e A Ses et @

IEd IS1 ¥ B AhdT gl gRIarg|
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18.17 hours

MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA"

SECRETARY GENERAL: Sir, I have to report the following message

received from the Secretary General of Rajya Sabha:-

T am directed to inform the Lok Sabha that the Enemy
Property (Amendment and Validation) Bill, 2016 which was
passed by the Lok Sabha at its sitting held on the 9™ March,
2016, has been passed by the Rajya Sabha at its sitting held
on the 10™ March, 2017, with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-seventh”, the word “Sixty-eighth”
be substituted.

CLAUSE 1

2. That at page 1, line 4, for the figure “2016”, the figure “2017” be substituted

CLAUSE 2

3. That at page 2, line 24, for the word “law”, the words “other laws” be
substituted.

CLAUSE 3

4. That at page 3, line 2, for the words “always deemed”, the words “shall
always be deemed” be substituted.

* Laid on the Table.



10.03.2017 237

CLAUSE 6

5. That at page 3, line 32, for the figure “2016”, the figure “2017” be

substituted.
6. That at page 3, line 36, for the figure “2016”, the figure “2017” be
substituted.

CLAUSE 8

7. That at page 4, line 17, for the figure “2016”, the figure “2017” be

substituted.
8. That at page 4, line 18, for the figure “2016”, the figure “2017” be
substituted.

CLAUSE 12

9. That at page 5, line 30, after the word “order”, the words “or from the date
of its publication in the Official Gazette, whichever is earlier” be
substituted.
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10.

11.

Insertion
of new
sections
18B  and
18C.

Exclusion
of
jurisdiction
of

civil
courts.

Appeal to
High
Court.

CLAUSE 14

That at page 5, for clause 14, the following be
substituted, namely:-

“14. After section 18A of the principal Act, (as so
inserted by section 13 of this Act), the following sections
shall be inserted, namely:—

“18B. Save as otherwise provided in this Act, no civil
court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in this
regard.

18C. Any person aggrieved by an order of the Central
Government under section 18 of this Act, may, within a
period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders, and
upon such appeal the High Court may, after hearing the
parties, pass such orders thereon as it thinks proper:

Provided that the High Court may, if it is satisfied
that the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be filed
within a further period not exceeding sixty days.

Explanation—In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.”.

CLAUSE 17

238

That at page 6, line 12, for the figure “2016”, the figure “2017” be

substituted.
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12. That at page 6, line 17, for the figure “2016”, the figure “2017” be

substituted.

13. That at page 6, line 27, for the figure “2016”, the figure “2017” be
substituted.

14. That at page 6, line 35, for the figure “2016”, the figure “2017” be
substituted.

CLAUSE 19

15. That at page 6, line 40, for the figure “2016”, the figure “2017” be

substituted.
16. That at page 6, line 43, for the figure “2016”, the figure “2017” be
substituted.
17. That at page 6, line 44, for the figure “2016”, the figure “2017” be
substituted.
18. That at page 6, line 47, for the figure “2016”, the figure “2017” be
substituted.
Ord. 8 19. That at page 6, line 48, for the word and figure “Ordinance, 2016”, the
of words and figure “Fifth Ordinance, 2016” be substituted.

2016.
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CLAUSE 22

20. That at page 7, for lines 28 to 32, the following be substituted,
namely:-

Ord. 8 of “22(1) The Enemy Property (Amendment and Validation) Repeal
of 2016. Fifth Ordinance, 2016 is hereby repealed”. and
savings.

(2) Notwithstanding such repeal, anything done or any
34 of action taken under the Enemy Property Act, 1968 as amended
1968. by the said Ordinance, shall be deemed to have been done or
taken under the corresponding provisions of the said Act, as

amended by this Act”.

I am, therefore, to return herewith the said Bill in accordance
with the provisions of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha with the request that
the concurrence of the Lok Sabha to the said amendments be
communicated to thisHouse.'

Sir, I lay on the Table the Enemy Property (Amendment and

Validation) Bill, 2016, as returned by Rajya Sabha with amendments.

HON. DEPUTY SPEAKER: The House stands adjourned to meet on Tuesday,
the 14" March, 2017 at 11.00 a.m.

18.18 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, March 14, 2017/Phalguna 23, 1938 (Saka).
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